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APPLICANT: Mr. Brahmanand Tiwari

[IVERSUS//

RESPONDENTS: Lloyds Metal and Energy Limited,

through its directors and others.

PRELIMINARY WRITTEN SUBMISSIONS FOR AND ON

BEHALF OF RESPODENT NO.1

Respondent no. 1 named above, herein after referred to as the
answering respondent, most respectfully begs to submit as under:

L It is submitted that the Applicant, claiming to be a seasoned
journalist, has preferred the present Original Application with a
prayer for a thorough and independent investigation into some
alleged and purported iron ore mining scam in Gadchiroli, and for
strict actions against individuals and companies found guilty of
illegal activities and environment damages. A bare perusal of the
Original Application would reveal that the averments and

allegations made therein are vague and of general nature.
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Conspicuously absent across the Original Application, are
necessary particulars about the alleged illegal activities
purportedly being carried out by the Answering Respondent and
the provisions of law it has violated.

2. It is submitted that the pleadings under reply, not only lack
necessary particulars, but are also replete with misrepresented and
distorted facts, deliberately made by the Applicant in an attempt to
create an adverse impression about the answering Respondent and
also to create confusion around the present controversy. The
present Application has been filed with oblique motives and a
malafide intention to stall the developmental work in Gadchiroli
Region for personal gains. In view thereof, the pleadings to the
extent they are not a matter of record and are not specifically
admitted by the answeringRespondent, may be deemed to have
been denied by it.

3 Additionally, from oral submissions made by the Applicant
and recorded by this Hon’ble Tribunal in its orders dated
15.01.2024 and 02.02.2024, it appears that the main allegation

made by the applicant against the answering respondent is that it
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has illegally extracted iron ore in excess of the limit permissible in
law.

4. [t is most respectfully submitted that the mining operations
being carried out by the answering respondent in the Surjagarh
Iron Ore mine, are in strict conformity with the law, and are being
carried out scrupulously by the answering respondent after
obtaining all necessary permissions and approvals required under
the law. In other words, the answering respondent is mining iron
ore from the subject mine after obtaining all necessary
permissions, and within the permissible limit. The answering
respondent is filing the present preliminary written submissions
with a view to apprise this Hon’ble Tribunal of the same, and to
oppose the admission of the present application. The answering
Respondent craves leave of this Hon’ble Tribunal to file a detailed
reply to the main application as and when deemed necessary.

5 With a view to elucidate the present controversy and to
point out to this Hon’ble Tribunal, the fact that the answering
respondent is carrying out mining activities in strict conformity

and adherence to the law, it is necessary to summarise facts, which
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would shed light on the process followed and the statutory
requirements complied with, before granting the mining lease in
favour of the answering Respondent, and also thereafter.

6. The Answering Respondent vide Application dated
30.06.1993 applied for grant of Mining Lease in prescribed format
under Rule 22 (1) of the Mineral Concession Rules to the
Government of Maharashtra. In pursuance thereof; the
Government of Maharashtra issued a Letter of Intent on
11.01.1995 in favour of the Answering Respondent in respect of
Land Admeasuring 449.42 Hectares. It is pertinent to state here
that the Government of Maharashtra on 11.09.2003 had issued a
revised letter of intent in relation to the land admeasuring 348.09
Hectares. Thereafter, the Answering Respondent prepared the
mining plan and the same was approved by the Indian Bureau of
Mines vide its Approval dated 03.03.2004. A copy of the said
Approval dated 03.03.2004 is annexed hereto and marked as

ANNEXURE-R1 for ready reference by this Hon’ble Tribunal.

Thereafter, the Government of India, Ministry of Environment and

Forests vide its communication dated 13.06.2005 granted in-
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principle approval on the proposal seeking approval of the Central
Government under Section 2 of the Forest (Conservation) Act,
1980 for diversion of forest land. The Answering Respondent duly
complied with all the conditions contemplated in the said in-
principle approval dated 13.06.2005 and therefore, the
Government of India vide its Communication dated 23.03.2007
conveyed its final approval under Section 2 of the Forest
(Conversation) Act, 1980 for diversion of 374.90 Hectares of
Forest Land for Iron Ore mining, transmission line and approach
road. A copy of the communication dated 23.03.2007 issued by the
Government of India granting approval under Section 2 of the

Forest (Conversation) Act, 1980 is annexed hereto and marked as

ANNEXURE-R2for ready reference by this Hon’ble Tribunal.

i 8 Thereafter, public hearing was conducted in which no
objection to the mining in the area was raised by the People. The
Public hearing was concluded with the support of the people to the
project of mining with a request from people to establish plant at
Gadchiroli and more preferably Etapalli. It is further submitted

that the Ministry of Environment and Forests vide its
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communication dated 29.05.2006 granted environmental clearance

to the said mining project. Copy of the communication dated

29.05.2006 1s annexed hereto and marked as ANNEXURE-R3.

8. As all the statutory requirements were duly complied with
by the Answering Respondent, the Government of Maharashtra
issued an Order dated 13.04.2007 for execution of mining lease in
favour of the Answering Respondent. Accordingly, on 03.05.2007
the Mining Lease for extraction of Iron Ore was executed between
the Government of Maharashtra and the Answering Respondent.

. From the aforesaid facts it becomes clear that the mining
lease in respect to the aforesaid area has been granted to the
answering respondent only after due compliance and satisfaction
of all the Statutory Requirements. It is submitted that the
answering Respondent is extracting major mineral from the
mining area after due execution of mining lease which came to be
granted after receiving due permissions from the concerned
authorities. The answering Respondent submits that, allegations
levelled by the Petitioners are baseless and vexatious and are made

only with a view to obstruct the mining activity and deprive the
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locals from getting employment. Therefore, the contentions raised
by the Petitioner that the mining activities carried out by the
answering respondent are illegal, are misconceived and frivolous.
10. Insofar as the permissible limit of iron ore extraction is
concerned, and whether or not the answering respondent is
exceeding the same, it is pertinent to point out to this Hon’ble
Tribunal that the project of the answering respondent was initially
granted Environmental Clearance dated 29.05.2006 for excavation
of 3 million tonnes of Iron ore per annum under the provisions of
Environmental Impact Assessment Notification, 1994(EIA
Notification, 1994 for brevity) and that the same was secured by
the subsidiary of the answering respondent M/s Gadchiroli Metals
and Minerals. It is submitted that the Environmental Clearance
was transferred in favour of the answering respondent on
07.02.2007 1i.e. after the Environmental Impact Assessment
Notification, 2006 (EIA Notification, 2006 for brevity) came into
force.

11. At this stage it would be worthwhile to submit that, as

perClause (c) of Sub-paragraph (III) of Paragraph (2) contained in
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the EIANotification, 1994 validity of the environmental clearance
was five yearsfrom commencement of mining operations.
However, there was a lack of clarity and widespread confusion as
to what was the validity period of mining projects, and whether or
not the answering respondent is required to apply for a fresh
environment clearance after expiry of 5 years.

12.  Thereafter, the Ministry of Environment and Forests,
Government of India vide notification dated 21.08.2013, clarified
that the true intent of the Ministry behind Clause (c¢) of Sub-
paragraph (III) of Paragraph (2) contained in the Environmental
Impact Assessment Notification, 1994 had always been that

validity of the environmental clearance is five years for

commencement and not from commencement of operations. It

further clarified that environment clearance in mining projects
shall be valid till the project life subject to a maximum of 30 years.
By way of the said notification, the Central Government clarified

that in EIA Notification, 1994 the expression “for a period of five

vears”’, shall mean “for a period of five years for commencement

of the construction or operation", and not "five vyears from
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commencement of the construction or operation". Annexed hereto

and marked as ANNEXURE-R4 is the true copy of the

Notification dated 21.08.2013 issued by the Ministry of
Environment and Forests for ready reference by this Hon'ble
Tribunal.

13. It is submitted that thereafter, the Hon’ble Apex Court vide
its judgements in the case of Common Cause vs. Union of India
and others reported in (2017) 9 SCC 499 and in the case of Goa
Foundation vs M/s Sesa Sterlite Ltd. reported in (2018) 4 SCC
218, held that the validity of the Environmental Clearance granted
under the provisions of the EIA Notification, 1994 was for 5 years,
and thereafter an Environmental Clearance under the EIA
Notification, 2006 was mandatory. With a view to implement the
said judgements, MoEF vide notification dated 06.04.2018 sought
to bring all mining projects, like the project of the answering
respondent, where Environmental Clearance under EIA
Notification, 1994 was secured, but Environmental Clearance
under EIA Notification, 2006 wasn’t, under the regulatory

framework of the EIA Notification, 2006. Annexed hereto and
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marked as ANNEXURE-RSis the true copy of the Notification

dated 06.04.2018 issued by MoEF for ready reference by this
Hon’ble Tribunal.

14. It is submitted that vide notification dated 06.04.2018
Ministry of Environment, Forest and Climate Change, relying
upon the judgements of the Hon'ble Supreme Court in the case of
Common Cause vs. Union of India and others reported in (2017)
9 SCC 499 and in the case of Goa Foundation vs M/s Sesa Sterlite
Ltd. reported in (2018) 4 SCC 218, clarified that the validity of
the Environmental Clearance granted under the provisions of the
EIA Notification, 1994 was for 5 years, and thereafter an
Environmental Clearance under the EIA Notification, 2006 was
mandatory. A bare perusal of the said notification would reveal
that it requires such a project proponent to make an application
within 6 months from the date of issuance of the said notification
for grant of Environmental Clearance under the provisions of EIA
Notification, 2006. However, the answering respondent could not
apply for Environmental Clearance within the requisite period, on

account of bonafide mistake and the extant Naxalite problems on
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ground, which had virtually brought the mining operations to a
standstill. It is submitted that answering respondent could produce
only 550 tons of iron ore during the years 2019-20 and 2020-21. In
fact, from 2007-08 till 2021-22 the answering respondent has

cumulatively been able to produce only 3.2 million tons of iron

ore. Annexed hereto and marked as ANNEXURE-R6is the true

copy of the communication dated 28.06.2022 issued by the
District Mining Officer, Gadchiroli providing the production
figures of answering respondent during the aforesaid period for
ready reference by this Hon'ble Tribunal.

15.  Thereafter,pursuant to the directions of this Hon’ble
Tribunal in O.A. no. 34/2020 WZ in the matter of Tanaji Gambhire
Vs. Chief Secretary, Government of Maharashtra issued vide its
order dated 24.05.2021, that a proper SOP be laid down for grant
of Environmental Clearance in violation cases (where prior
Environmental Clearance has not been obtained), so as to address
the gaps in binding law and practice being currently followed,

1A }?F\ MOEF vide office memorandum dated 07.07.2021 was pleased to

i 74\ % \\frame a Standard Operating Procedure for dealing with the
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violation cases.Annexed hereto and marked as ANNEXURE-R7

is the true copy of the Office Memorandum dated 07.07.2021
issued by MoEF for ready reference by this Hon’ble Tribunal.
Aperusal of the said Office Memorandum would reveal that it
categorically stipulates that proposal for grant of Environmental
Clearance in violation cases are to be considered on merits and
must be granted prospectively. It further provides for action being
taken against the violator under the Environment (Protection) Act,
1986 and also provides for imposition of penalty vide a penalty
clause for violation cases.

16. It submitted that pursuant to the Office Memorandum dated
07.07.2021 and the Standard Operating Procedure framed
thereunder, the answering respondent made an Online proposal
bearing no. TA/MH/MIN/277982/2022 for grant of Terms of
Reference (TOR) for a production capacity of 10 MTPA of iron
ore along with a crushing and screening plant to obtain
Environmental Clearance under EIA Notification, 2006. That the
proposal came to be considered in the 53rd EAC meeting held in

June 2022, where the committee recommended the proposal for
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violation ToR under the MoEF Memorandum dated 07.07.2021,
upon a specific condition that the Ministry has to initiate action
against the answering respondent under Section 19 of the
Environment (Protection) Act, 1986, in addition to the action
initiated by the State Pollution Control Board. Based on these
recommendations, the Impact Assessment Division of MoEF

issued ToR in favour of the answering respondent on. 18.07.2022.

Annexed hereto and marked as ANNEXURE-R8is the true copy

of the ToR issued by MoEF for ready reference by this Hon’ble
Tribunal.

17. It is submitted that on 27.10.2022 a public hearing came to
be conducted at the Office of the District Collector, Gadchiroli by
the committee constituted by the Maharashtra Pollution Control
Board. A notice for the public hearing was advertised/published in
regional/local and national newspapers on 23.09.2022, and on
27.10.2022, public hearing was conducted with participation of
approximately 1000 people, where opinion/views/suggestions of

the participants were recorded and noted in the Minutes of the

public hearing. Annexed hereto and marked as ANNEXURE-R9
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is the true copy of the minutes of the Environmental Public
Hearing conducted on 27.‘10-2022 for ready reference by this
Hon’ble Tribunal.

18. Thereafter, on 18.12.2022 the answering respondent
submitted an online proposal bearing no.
JIA/MH/MIN/408171/2022for grant of Environmental Clearance,
along with final EIA/EMP report as per the provisions of EIA
Notification, 2006 read with MoEF Memorandum dated
07.07.2021. It is submitted that the proposal submitted by the
answering respondent came to be considered and recommended by
the EAC in its meeting held in December 2022, for grant of
Environmental Clearance under the MoEF Memorandum dated
07.07.2021, subject to the condition that the answering respondent
shall furnish a Bank Guarantee with the State Pollution Control
Board, for an amount of Rs. 26.64 crores towards Remediation
plan and natural and community Resource Augmentation plan, and
the same shall be valid for 5 years. The recommendation given by

the committee was subject to another condition that the answering

respondent shall deposit with the State Pollution Control Board, an
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amount of Rs. 5.48 Crore as penalty as per MoEF Memorandum
dated 07.07.2021. It is submitted that the recommendations made
by the EA Committee came to be accepted by MoEF and the same
came to be communicated by it to the answering respondent vide
communication dated 30.01.2023. It was categorically informed to
the answering respondent, that Environmental Clearance shall be
issued only upon submission of proof regarding furnishing of
Bank Guarantee and payment of the penalty with the State
Pollution Control Board. Annexed hereto and marked as

ANNEXURE-R10is the true copy of the communication dated

30.01.2023 issued by MoEF for ready reference by this Hon’ble
Tribunal.

19. Not only this, but since the SOP framed vide office
memorandum dated 07.07.2021, required grant of Environmental
Clearance in violation cases subject to action being initiated under
Environment (Protection) Act, 1986, and as per the
recommendations of the EA Committee, the Maharashtra Pollution
Control Board preferred a complaint against the answering

respondent bearing Regular Criminal case no. 128/ 2023 before
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the Magistrate, Aheri under Sections 15, 16 & 19 of the
Environment Protection Act, 1986 for not obtaining fresh
environmental clearance under the EIA Notification, 2006. In the
said proceedings, the answering respondent stood convicted for
offence under Section 16 punishable under Section 15 of the
Environment (Protection) Act, 1986, albeit after itself pleading

guilty. Annexed hereto and marked as ANNEXURE-RI11 is the

true copy of the judgement and order dated 11.07.2023 passed by
the Learned Magistrate, Aheri in Regular Criminal case no. 128/
2023 for ready reference by this Hon’ble Tribunal.

20.  In the humble submission of the answering respondent, it is
only after due compliance of the aforesaid conditions, that the
Ministry of Environment, Forest and Climate Change granted a
fresh Environmental Clearance to the answering respondent
on24.02.2023to excavation of iron ore from the subject mine to the
extent of 10 million tonne per annum. Annexed hereto and marked

as ANNEXURE-R12 is the true copy of the Environmental

Clearance dated 24.02.2023 for ready reference by this Hon’ble

Tribunal.
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21.  The answering respondent most respectfully submits that
prior to Environmental Clearance dated 24.02.2023, the answering
respondent has not even once mined iron ore in excess of the
annual limit of 3 million tonnes, and thereafter not exceeded the
annual limit of 10 million tonnes.

22. It is submitted that all these facts have been conveniently
suppressed or misrepresented by the Applicant, with the sole
object of creating unnecessary confusion around the present
controversy and specifically around the mining operations carried
out by the answering respondent.The Applicant has deliberately
omitted to bring on record the entire factual matrix pertaining to
the grant of various permissions andclearances in favour of the
answering respondent’s project, only to create suspicion around an
otherwise wholly lawful and transparent process.

23. It is submitted that the contentions made by the Applicant in
respect of the alleged pollution and damage to the eco-system are
also ex facie false and unmerited, and no material has been placed
on record by the Applicant to corroborate the same.The Applicant

has made certain allegations in respect of pollution being allegedly
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caused by the mining activities. The said allegations are nothing

but bald statements without there being any material placed on

record to even suggest the sameand the same are unequivocally

denied by the Answering respondent.lt is submittedthat the mine is

operating with all environmental safeguard measures for dust

suppression, some of which are enumerated hereunder:

A.

Mobile water sprinkling system having water tankers are
engaged in the haul road and mines faces for dust
suppression.

Haul roads are being regularly repaired and maintained.
Fixed water sprinkling system length of 3100 mtrs has
been installed all along the mines haul roads, loading and
unloading points for suppression of dust.

Green belt has been developed all along the mine’s lease
boundary and tall growing saplings have been planted all
along the roadside which act as wind barrier.

Wet drilling practice is followed while performing

drilling inside the mines.
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E. All the transportation trucks are dispatched with
tarpaulin covers to the destination, with leak proof tail
gates, so as to minimize the spillage on the roads.

F.  All the Crusher and Screen Plants are equipped with Dry
fog system for dust suppression purposes.

G. The company has also engaged a road sweeper cum
vacuum clean machine for dust cleaning of the roads.
Local manpower is being engaged for cleaning of the
roads at the strategic locations.

H.  That the answering respondent has established garment
units in nearby villages for women empowerments.

I. The Answering respondent has sponsored education of
local students in foreign universities.

24. In the respectful submission of the Answering Respondent,
it is scrupulously carrying out mining operations in strict
compliance of the permissions and clearances granted by various
authorities and within the four corners of law. The Surjagarh mine
is the first major industrial operation in the Gadchiroli district and

has contributed tremendously to the growth and development of
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the region, not only by making investments therein, but also by
giving large scale employment to its promising youth. The
answering respondent has given employment to around 2000 local
people from the surrounding villages, with a minimum salary of
Rs. 15000/- per month. Cumulatively, the answering respondent is
paying salaries to the tune of about Rs. 10 Crores per month to its
local employees.Not only that, the local employees are also being
imparted with skill development training such as computers, LMV,
HMV, mechanic, plumber, catering etc. That the answering
respondent has set up and is running 3 dispensaries at Etapalli,
Hedri& the mine, where registered medical practitioners, trained
para medical staff, Ambulance services and medicines are being
given free of cost around the clock. The answering respondent is
also conducting medical camps from time to time. It has
Established Oxygen Plant at Etapalli for supplying oxygen to the |
hospitals. In fact, as on today the answering respondent is
constructing a state of art 20-bedded hospital in the heart of
Hedrivillage, Gadchiroli and 80% of the project has already been

completed. In the said hospital, persons from adjoining local
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villages would be able to avail the free medical services with
availability of all types of specialist doctors, trained para medical
staffs, laboratory, blood bank, x-ray, ultrasound, ambulance
services and free distribution of medicines.

25. The answering respondent has also erected 10,000 Litre
capacity overhead drinking water tanks in 6 surrounding villages
i.,e. Bande, Malampahadi, Manger, Karampalli, Kudri and
Jarewada. Bore wells have also been dug in Hedri, Aldandi,
Parsalgondi villages. The answering respondent has also
undertaken village pond desilting and beautification work at
Manger, Hedri and Moharli villages. The answering respondent
has constructed tar roads from Etapalli to Hedri and from Alapalli
to Etapalli and has also installed high Mast lights at Hedri village,
provided Solar lights at different places in the locality, provided
Solar Lanterns with flash lights, and has alsoinstalled a BSNL
Tower for bringing better connectivity to the villages.

26. It is submitted that the answering respondent has till now
paid Rs. 668.39 crores in Royalty and Rs. 200.50 croresin District

Mineral Fund (DMF), for carrying out developmental activities in
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Gadchiroli District.It is most respectfully submitted that the
answering respondent has placed these facts on record, for no
other purpose, but to apprise this Hon’ble Tribunal that the
Surjagarh Mine is not only a tremendous employment generator
and an engine of growth in the region, but is actively improving
the living standards of the residents of the region through its social
initiatives.

27. The applicant has levelled false allegations against the
answering Respondent without any basis or material,with ulterior
and oblique motives. The Applicant has miserably failed to make
out any case against the answering respondent and therefore the
present application deserves to be dismissed by this Hon’ble
Tribunal with exemplary costs.

Hence this reply.

NAGPUR

DATE: COUNSEL FORTRESPONDENT NO. 1
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SOLEMN AFFIRMATION

I, Sat Prakash, aged about 52 years, R/o. 301, Narayan
Residency, Narayani Tower, Udit Nagar, Rourkela-769012, Dist.
Sundargarh, Odisha, Senior Vice President, Corporate Affairs of
Respondent No. 1 , Company, and authorized vide its board

resolution dated 08/08/2023 to swear the present affidavit, do

hereby take oath and state on solemn affirmation that the

contents of above reply/affidavit are drafted by the Counsel as

per my instructions and same are explained to me in vernacular.
[ state that the contents of above paras 1 to 27 of are true and
correct to the best of my personal knowledge and belief.

N
Hence verified and signed at Nagpur on this28 day of

March, 2024.

D
N x frmtono
DEPONENT
I Know & ide e Deponent.

v.ad\
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NOTARY
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ORIGINAL APPLICATION NO.14 OF 2024 (WZ)

APPLICANT: Mr. Brahmanand Tiwari
/IVERSUS//
RESPONDENTS: Lloyds Metal and Energy Limited,

through its directors and others.

LIST OF ANNEXURES

Sr. Particulars Date Page
No.
1) | ANNEXURE-RI: 03.03.2004 27
e
True copy of the said Approval granted 7_1
2) | ANNEXURE-R2: 23.03.2007
40
True copy of the communication issued -3'T"
by the Government of India granting
approval under Section 2 of the Forest
(Conversation) Act, 1980
3) | ANNEXURE-R3: 2pla2tbs | ag
m—
True copy of the communication granting 'Y |
environmental clearance to the mining
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4) | ANNEXURE-R4: 21082013 | 2g
| =
True copy of the Notification issued by uo
the Ministry of Environment and Forests
5) | ANNEXURE-RS: 06.04.2018 gl
True copy of the Notification issued by qs
MoEF
6) | ANNEXURE-RG6: 28.06.2022
uy
True copy of the communication issued
by the District Mining Officer
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. —-—
True copy of the MOEF Office 5-3
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True copy of the minutes of the —
Environmental Public Hearing conducted 68
on 27.10.2022
10) | ANNEXURE-R10: 30.01.2023 “9
True copy of the communication issued """' o
by MoEF a
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I1) | ANNEXURE-R11: 11.07.2023 13|
—
True copy of the judgement and order |?3
passed by the Learned Magistrate, Aheri
in Regular Criminal case no. 128/ 2023
12) | ANNEXURE-R12: 24.022023 113 4
———
True copy of the Environmental q,01
Clearance
NAGPUR
DATE: COUNSEL FOR RESPONDENT NO.1
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PR GO GOVERNMENT OF INDIA
i MINISTRY OF MINES
AIRA W T INDIAN BUREAU OF MINES

v- Mines Con{rol & Conservation of

(mea ) Minerals Division (Central Zone)

firrim/Dated, the 3_} 3 )04
To - v = w ’ ) #s

Shri R. Venkataraman, -

Senior Executive Vice President,

Lloyds Metals & Engineering Limited,

‘A’ Wing Block No. .805/806, -

8" Floor, Lokmat Bhavan,

Ramdaspeth, Nagpur-440 012.

Subject:-  Approval of Mining Plan of Surjagarh Iron ore lease over an area of 348.09
.hectares-in. Gadchiroli district of Maharashtra state in favour of M/s. Lioyds
Mectals & Engineers Limited submitted for grantvof mmlng lease under rule 22 of
MCF{ 1960

Reference:- (1) Your letter No. LMEUMP!Sur]agarwz{JGSM- dated 10-10-2003
(2) Your letter No. Nil dated November 2003
(3) This:office.letter of even number dated- 14-1-04
(4) Your letter No. LIMEU/MP/Surjagarh/2003/9-dated 25-1-04
(5) This office letter of even number dated 10-2-04
(6) Your letter No. LMEL/MP/Surjagarh/2003 dated February 2004°

Sir, ;

ta exercise of the power conforred by Clause () of sul ssction (2) of section § afthe
Minzcs and Minerals (Development and Regulation) Act 1957 read with Government of India Order
No. $.0. 445(C) dated 28-4-87, you are hereby informed that the Mining Plan in respect of
Surjagzarh lron ore lease over an area of 348.09 hectares in Gadchiroli district of
Maharashtra state for grant of mining lease under rule 22 of MCR 1960 submitted by you is
A IROVED uit e tollowing conditions: - ’

1) This Mining Plan is approved without prejudice (o any other Ines applicable to themine/aren
rrom tme o ame whether made by the Cenual Government, State Governnient ot any othet
autharity.

ii) {tis clarified that this approval of the Mining Plan does notin any way imply the approval ol

the Gavernment in terms of any other provisions of the Mines and Minerals (Development &
fepulation) Act, 1957 or the Mineral Concession Rules, 19060 and any other fnws

) It as Turther elaritied that this approval of the Mining Plan is subject o the provision ol PFaget
Conservation) Act 1980, Forest Conservation Rule 1981 and ather relevant statutes arder

.
-~ ” . F:
1‘;‘ \¢ } 4 ,\' Y1 and pdehnes asomay he applicable to the lease area flom wime 1o ame.
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iv) Itis further clarified that the approval of Mining Plag.is subject to the provisions of the Mines
Acl 1952 and Rules & Regulations made thercunder including submission of notice of
opening, appoiniment of Manager and other statutory officials.

- v) 1 The Mmmg Plan is approved without prejudice to any order or direction from thc Court of
compctcnt jurisdiction. '

vi) Your atlention is inviled t9"the Supreme Court interim order in W.P(C) No.202 dated 12-
12-96 lor compliance. The approval of Mining Plan is, therelore, issued without prejudice to
and is subject o the said directions of the Supreme Court as applicable.

vii)  The lessee should submit the financial assurance (o the Regional Controlier of Mines (Nagpur
Region), lndian Bureau of Mines, Nagpur before executing the mining lease deed asper rulc
23(F)(3) of Mineral Conservation-& Development Rules, [988.
v viii) The Environmental Monitoring Cell shall be established by the company. Thm
Environmental Monitoring Celf of the company, shall continue monitoring ambient air
quality, dust-fall rate, water quality, soil’ samplc. analysis and noise level measdrements at
various stations established for the purpose both in the core zone and buffer zone as per
requirement of Environment Guidelines and Lccpaug in-view IBM's circular No. 3/92 & 2/93"
season wise every year orby engaging the services of an Environmental ‘Laboratory approved
by MOEF/CPCB. The data so generated shall be: maintained in a bound paged registec k:p;-
for the purpose and the same shall be made ava.-ila;bl'c.- {o the inspecting officer, on-demand.
ix) Since the entire lease area is located in forest, therefore, an EMP as approved by the Muuslry
of Environment and Forest, Government of [ndia, covering the data of quality of air, water,
soil samples, noise levels, ground vibration, meteorological data, plantation proposed to be
done every year etc. shall be submitted o this office within a period ol one year {rom the date.
of issue ol this letter,

Yours laithlully,
Encl:- 2 copies of Mlmng Plan.

. ) \.AL\S:\ —
3 ‘ (C.p. /\}{sl :S1 )

. Coatroller of Mines (C7Z))

o U infarmation e -

«1) The Director, Dircctorate ol Geology and Mining, Government al Mahurashon, Ok
Scerctunat Buikling, Nagpur {(Maharashira) by Repistered ost.
D the Duoectar of Aines Safety, Nagpur Region, CGO Camplex, Nagpur-440 006 alongwith
ops ot Moy PPlan

Shoe § 5 b, RO, 25 NMV Layouat, Byeamji Town, Nagpar .10 001

/
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i MINING PLAN
(Prepared Under Rule 22 (3) of M.C.R. 1960)

For
M/s. LLOYDS METALS AND ENGINEERS LTD

For i
348.09 Ha. Area :

Proposed to be granted to them
Under Mining Lease

For
IRON ORE
In

Forest Compartment Nos. 197, 198, 199, 22” & 228
(all in Part) -

:'in Bhamragarh Forest Division
Dlstt Garhchu oli, Maharashira State

This minig plen v 30« at sutieat Lo the Sepwlitey
@-mdi ion 1% o _:.‘.h--.-:-n in the ) APPROVED

BB ey
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Prepared By

S.S. ISLAM e
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(Reg. No. RQUPINGP2792002 A BTV
I'eh., 2001
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£ Xﬂ*})y Bl ¥ ' : & : ol ANNEXURE -8 2
S D : I No #-34/2008-FC . - . Q
' o Goverameut of India [ &
. J‘i . -
bo ot Miniatcy of Enviraument & Forests M_gf———-——-
Doty (FG DEelalun) |
R Farynvain Uh.\w.m ;
Sk . CGU Complex, Ladli Rond - 3
S — Blew Defil (10007
el : . . _ Dited 1 234 Maveh 2007 . -
.ﬂ?l.'. oy b E
i \/ The Sucrutary (Forests), '
| ;'ﬁ%:,"r{ Revenue and Forest Dapartment,
2o Wi Govemnment of Maharashtra,
m‘t p " . Mumbal, ;
'i'f. Sub:  Diversion of 37490 ha of Rx.aerved/[’rotech.dflitdp: forest land for irom-ore utining,
;. ' transmission lne und apprgach road in favour of M/s Lloyds Mt.tals and Engineers Limited
'ii (LMEL)
-y
= }::}" Slr,'p- »

g1
e

o [aun directed to refer to your letter No, FLD/3605/CR-89/F-10 dated 15.03.20085 on the ahove
= 7+ wentloned subject whercundler the nbave proposal was subwmitted sceking prior approval of the Ceantral -
L-'i{ + Governanent in accordance with Seclion-2 of the'Forest’ (Congervation) Act, 1980 and to say that the

:F ﬂbOVL proposal was examined by the Forest Advisory Comymitlee constituted l.ll'lLll.l' Section-3 of the Act,
! "2 After careful consideration of the proposal of the State bovunmmt and on the basls of L[u. .
- §¢ ° reconumendation of the above mentjoned Advisory Cowmittee, the Central Government pranted in-

T principle approval vide letter of even no. dated 13.06.2005 suljuct to certain conditiony. The compliance

¢80t of these conditions was submitted vide Governunent of Maharashtra's Letter No, FLD/3605/TR-

i 89(A)/F-10 dated 14.03.2007. After consideration of the preposal and compliance of various cundit ons

*‘IS . by the State Government, the Centritl Goverrunent hereby conveys its approval under Section-2 of the

! . Forest (Conservation) Act, 1980 for diversion of 374.90 ha of Reserved/Protected/Zudpi forest lanc for

B .A‘—""_'——F-'—'—-"*—\
4 lron-ote mining, transmission line and approach rvad in favour of M/s Lloyds Metals and Epgineers
“li -+ Limited (LME‘.L) subjuct to the fulfilment of foilowmg conditions

e (D) Legal status of the forast tand shall remain unchanged.

g (i) Compensatory Afforestation shall be ruised and maintained over equivalent nuwiun.st lauJ. at .
w5 the cost of the User Agency.

:'\5; (ili) The non-forest land identilled for Compensatory Afforestation shall be d.u.latt.d as Resuv&.d
i Forest under [ndian Porest Act, 1927 or relevant State Act. The Nodal Officer shall sutuut
A compliance within six monthy in this regard, ' '

“u (iv) The State Goveriunent shall deposit WPV and all other (unds with tho Ad-hde Body of
":'f “o Compensatory Alfofestation Fund Managemeat and lanning Awthorlty (CAMPA) In Account
& No. CA 1575 of Corporation Dank, Ledhi Road, New Delhi-110003, as, per ‘the instructions
e ; conununicated vide Jetter No. 5-2/2006-FC, dated 20.05.2006.

A\

RCC pillars of ¢ eet height shall be erected to demarcate the avea by the user agency at tue .
projuct cost and will be marked with forsward andiback bearings and distance from pillar to pi! lar.
Plsed reclaamtion of the mined area will be conried out by fimplementing e tectamation § bin
by the User Ageacy, and an annual report shall be sent to the Hodal Olficer and the RCCE,
; . Bhopal. If it {s found from thy annual report that the reclunation plan is not bejug adliered Lo by

‘the user agency, the mining activities shall regain suspended Il such Ume, the aruu: il
progranune is completed for that year.

——
-
o

.‘-—f
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" (vu) 'ﬂ:’fﬁhe Wildlife Management Plan ;W'M.l’}'f-nr protection and conservation f:r the wildlife habitat

shall be iruplemented in consultagion with Chief Wild Life Wardea of the State in and around the

. taining wren and shall be implemented at-the project tust and the Nodal Olfices will repurt
» o compliance. :

-
oy s

P

-

e =
=

e

]

15 (vill) . The user agency shall ralse, fence and maintain a safety zoune around the mining wea and will
'a . .also ralse and malntaln the plantation over an area one and hialt times in extent of dug:-xdudio:.esl
ieht landdn Heu of the arca used for salety zorw at the project cost, '

Additional afforestation along bath sides of the approach road may be cartied out at the cost of
the User Agency, ' !
x) The top soll shull be protected at the project cost.

{x)* Trees shall be felled only when it becomes necessary and that
.-+ Forest Deparluwent, and at the cost of the project.

(i) ‘Nolabour camps shall be established on the forest land.

(dii) Sufficlent firewood ghall be provided by the user agency to the labourecs at the project cost after
i purchase from the State Forest Department/ Forest Developmient Corporatian.

s (xv) The forest land shall not be used for any purpose other than that specified in the proposal,

Wt -All other conditions stipulated by the State Govertunent of KMaharashtra will be complied witl
e (xvi) « The project authority shall deposiy the felling cost far the 25587 trees affected by the project area,

5
_@(xvu) Plantation on one and half times that of the salety zenes that is 9.37 ha shall be cantied out by the
e

}E:f:’ - Forest Depastment at the cast of praject ageney. The project authority shall also deposit money
i

i for protection, fencing and regeneration of the safety zone area.

&> (xvill) Since the area of the Bhanvagarh Division under which the project fulls is remote and
ﬁ;ff;ﬂl"‘ " inaccesslble, the project authority: shall provide three, Four Wheelars for the uae of th
CE{MY - Staff, us recommended by the State Government.

i(xix) The forest land thus diverted shall be non-transferable. Whenever the forest kol is not required, -
5 it shall be surrendered to the State Forest Depurtment under inliznation to this Miuistry.

((xx)  Allnecéssary measures should be taken by the user ageney to protect the environment,

F
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Yours fithfully,
i (K, Joshi)
i Assistant Inspector Geneval of Forests
1:_.{ 1 The Principal Chief Conservatar of Forests, Governunent of Maharashtea, agpur.
-"1 2 The Nodal Officer, Forest Depactmentt, Govenunent of Maharashtu, Nagpur.
‘?'S The Chief Conservator of Porests, l{o.sionai Office, Bhwopal.”
%4, User Ageicy : .
jj i Guar(; File, :
7 6. Monitoring Cell of I'C Section
2 ;
(AK. Jushi)
v ' Netitant Teepecton General of Porests
!.‘ - F ¥
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Annexure-R 2

No.J-11015/348/2005.1A.11 (M)
Government of India
SRR e L e e - MIDISETY Of Environment &Forests _
- ' - TR papvavaran Bhawan,
C.G.0. Complex, Lodi Road,
New Delhi — 110 003

i Dated the 28™ May 2006
- To,

The Director

M/s Gadchiroli Metals & Minerals,
33, Mount Road, Sadar,
Nagpur-440 001

- Subject:  Surjagarh Iron Ore Mining Project of M/s Gadchiroli Metals &
Minerals located near village Bande, Tehsil Etapalli, District
Gadchireli, Maharashtra ~environmental ciearance reg.
Sir;

This has reference to your letter No. °Nil’ dated 02.09.2005 and
subsequent letters dated 12.10.2005, 28.12.2005 and 28.03.2006 on the
subject mentioned above. The Ministry- of Environraent and Forests has
examined the-application. It ias been noted that the proposal is for opening of

- a new mine -and Ministry has granted site clearance to the project on
21.12,2005. The total mine lease area of the project is 348.09 ha which is a
‘forestland. The entire lease area of 348,09 ha is proposad for mining. .No
ecologically sensitive area, such as National park/sanctuary/biosphere reserve
etc., is located In the core and buffer zone. There Is no population in the core
zone, therefore, no displacement of population and R&R is involved, The
annual targeted production capacity of the mine is 30 lakh torines (3.0 million
tonnes) of iron ore. Approximately 10,000 TPD of mineral will be transported
by road. Working will be opencast by mechanised method involving blasting.
The topography of the are Is undulated and hilly. The ultimate working depth
of the mine will be 125 m bgl. Ground water table is in the range of 150-200
m bgl in core zone and 8-25 m bgl in buffer zone (pre-monsoon) and 130-150
m bgl in core zone and 0.5-10 m bgl in buffer zone (Post monsoeon). Workmg
will not intersect ground water table, Peak water requirement is 70m° /day,
which will be met from river. Approximately 2050 m3/ month of solid waste will
- be generdted. It is propased that z total of 7Z.3Mm® of OB will be gerierated
during the entire life of the mine. The -entire E[uaniu:y of the OB will be
backfilled. Backfilling will 'start after 5" year of mining operations. Consent to
establish issued by Maharashtra State Pollution Control Board on 09.08.2005
for production capacity of 3.0 MTPA. Indian Bureau of Mines (IBM) has
| approved mining plan on 03.03.2004 for lease area of 348:02 ha and
subsequently the miping plan transferred in the name of M/s Gadchiroli Metals
|

w2 f-
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and Minerals on 27.03.2006. Public¢ hearing of the project held on 12.07.2005.
In principle forestry clearance for diversion of 374.S0 ha forestland granted by

the Ministry of Environment & Forests _on. 13,06.2005.-Capital=etSt 0. tf‘{""'"“f”"’" o

o mPrOjECtis-RS. 47680 TaRME

Tt

2 The Ministry of Environment and Forests hereby accords environmental
clearance to the above mentioned Surjagarh Iron Ore Mining project of M/s
Gadchiroli Metals and Minerals for production capacity of 30 lakh TPA (3.0

‘million tonnes per annum) of iron ore by opencast mechanised method

involving total lease area of 348.09 ha under the provisions of the EIA
Notification1994 and its subsequent amendments issued under Environment
(Protection) Act, 1986 subject to implementation of the following
conditions/safeguards.

A, Specific conditions

(i) The mining operations shall not intersect groundwater table. Prior
approval of the Ministry of Environment & Farests and Central Ground
Water Authority shall be obtained for mining below water table.

(i) A wildiife management plan clearly showing safeguards and
management interventions for the area shall be prepared and got vetted
by Wildlife Institute of India and duly implemented In the project. The

cost of preparation and implementation of wildlife management p!an R

shall be borne by the proponant -and Included as project cost.
(iii) Float ore area shall be completely backfilled concurrently and reclaimed
by top soil. Backfilling shall start from 6% year onwards.

{(iv) Use of ripper dozer as an aiternate technology to avoid blasting and
ground vibrations shall be explored and adopted to the extent possible.

(v) Top soll shall be stacked properly with proper slope with adequate .

measures and should be used for reclamation and rehabilitation of mined
‘out areas,

(vi) There shall be no external overburden dumps. Monitoring and
management of rehabilitated areas should continue until the vegetation
becomes self-sustaining. Compliance status should be submitted to the
Ministry of Environment & Forests on six monthly basis.

(vii) Catch drains and siltation ponds of appropriate size should be
constructed to arrest silt and sediment flows from soil, temporary dumps
and mineral dumps. The water so collected should be utztized for 3/~

R
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(viii)

(ix)

{x)

(x1)

(xii)

(xiii)

(xiv)

o= gwc

watering the'mine'area, roads, green belt development etc. T-hg ::irgins
should be regularly desilted particularly after monsoon and maintained

properly. :

Garland drain (size, gradient and length) shall be constructed for
mine pit and for temporary dumps and sump capacity should be
designed keeping 50% safety margin over and above peak sudden
rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity should also provide adequate
retention period to allow proper settling of silt material. Sedimentation
pits should be constructed at the corners of the garland drains and
desilted at regular intervals.

Dimension of the retaining wall at the toe of dumps and OB benches
within the mine to check run-off and siltation should be based on the
rain fall data.

Plantation shall be raised in an area of 342.29 ha including a gréen belt
of 5.8 ha, around ML area, mineral separation plant, roads etc. by
planting the native species in consultation with the local DFO /[
Agriculture Depattment. The density of the trees should be around 2500
plants per ha.

The project authority should implement suitable ¢onservation measures
to augment ground water resources in the area in consultation with the
Regional Director, Central Ground Water Board.

Regular monitoring of ground ‘water level and guality should be carried
out by establishing a netwoerk of existing wells and constructing new
plezometers during the mining operation. The monitoring should be
carried out four times in a year - pre-monscon (April-May), monsoon
(August), post-monsoon  (November) and winter (January) and the
data thus collected may be sent regularly to MOEF, Central Ground
Water Authority and Regional Director Central Ground Water Board.

Suitable rainwater harvesting measures on long term basis shall be
planned and implemented in consultation with Regional Director, CGWB.

Permission from the competent authority should be obtained for drawal
of water from the river.

Suitable embankment of proper dimensions should be constructed to
protect the area from flood water during rainy season.

(xv) Appropriate mitigative measures should be taken to prevent poliution of

Bandia river in consultation with the State Pollution Control Board.
il f=
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(xvi) Vehicular emissions should be kept under control and ragulariy
- monitored. Measures shall be taken for maintenance. of vehicles usgd.in...
* mining operations ‘and in transportation of mineral. The vehicles should.

be covered with a tarpaulin and shall not be overinaded.

(xvii) The project authorities should undertake sample survey to generate data
on pre-project community health status within a radius of 1 km from
proposed mine.

(xviii)Blasting operation should be carried out only during the daytime.
Controlled blasting should be practiced. The mitigative measures for

control of ground vibrations and te arrest fly rocks and boulders should
be implemented.

{xix) Drills should be wet operated or operated with dust extractors.

(xx) Water sprinkling system shall be provided to check fugitive emissions
from ancillary operations such as crushing ,screening plant etc.

(xxi) Consent to operate should be obtained from SPCB before starting
production from the mine.

{xxii) Sewa_gé treatment plant should be instalied for the colony. ETP should
also be provided for workshop and mineral separation plant was'cQWa__‘t_‘g_tf{

(xxiii)Digital processing of the entire lease area using remote sgns}ng
technique should be done regularly once in three years for monitoring
land use pattemn and report submitted to MOEF and its regional office.

{(xxiv)A Final Mine Closure Plan along with details of Corpus Fund should be
submitted to the Ministry of Environment & Forests 5 years in advance of
final mine closure for approval.

B. General conditicns

(i) Neo change In mining technology and scope of working should be made
without prior approval of the Ministry of Environment & Forests.

(i) No thange in the ¢aleéndar plan Including excavation, quantum of mineral
iron ore and waste should be made.

(i) Conservation measures for pmtection of flora and fauna in the core &
 buffer zone should be drawn up in consultatlon with the local forest

: 'dk:p vmcnt.
aiuinich ”_S.‘h-
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(iv) Four ambient air quality-monitoring stations should be established in the
core zone as well as in the buffer zone for RPM, SPM, SO, NOX
monitoring. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

(v) Data on ambient air quality (RPM, SPM, SO,, NOx) should be regularly
submitted to the Ministry including its Regional office located at Bhopal
and the State Pollution Control Board / Central Pollution Control Board
once in six months.

(vi) Fugitive dust emissions from all the sources should be controlled
regularly. Water spraying arrangement on haul roads, loading and
unloading and at transfer points should be provided and properly
maintained,

(vii) Measures should be taken for control of noise levels below 85 dBA in the
work envireonment. Workers engaged in operations of HEMM, etc should
be provided with ear plugs / muffs.

(vili) Industrial waste water (workshop and waste water from the mine)
should be properly collected, treated so as to conform to the standards
prescribed under GSR 422 (E) dated 19" May, 1993 and 31" December,
1993 or as amended from time to time. Oil and grease trap should be
installed before discharge of workshop effluertts.

(ix) Persannel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions.due to exposure to
coal dust and take corrective measures, if needed.

(X) A separate environmental management cell with suitable qualified
pgrsannel should be set-up under the control of a Senior Executive, who
will report directly to the Head of the Organization.

{(x) The project authorities should. inform to the Regional Office located at

Bhopal regarding date of financial closures and final approval of the

project by the concerned authorities and the date of start of land
development work.

ln-ﬁ/"’
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(xu) The funds earmarked for environmental protection measures shoa d be
kept in sepdrate account and should not be diverted for other purpose
- Year wise expenditure should be reported to the Ministry and. its
* Régional Offi ice located at Bhopal. o ———

Al

(xiii) The Regional Office of this Ministry located at Bhopal shall monitor
compliance of the stipulated conditions. The preject authorities should
extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / monitoring reports.

(xiv) A copy of cleararice letter will be marked to concerned Panchayat / local
NGO, if any, from whom and suggestion / representation has been
received while processing the proposal.

(xv) State Poliution Control Board should display a copy of the clearance
letter at the Regional office, District Industry Centre and Collector's
office/ Tehsildar's Office for 30 days.

{xvi) The project authorities should advertise at least in two local newspapers
widely circulated, onie of which shali be in the vernacular language of the
locallty concerned, within 7 days of the issue of the ciearance letter
informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and may also be seen at web site of the Ministry of

.. Environment and Forests at http://envfor.nicin and a copy of the
same should be forwarded to the Regional Office of this Ministry located
Bhopal.

3. The Ministry or any other competent suthority may alter/modify the
above conditions or stipulate any further condition in the interest of
environment protection.

4. Failure to cemply with any of the conditicns mentioned above may resuit
in withdrawal of this clearance and attract action under the provisions of
Environment {Protection) Act, 1986.

5. . The above conditions will be enforced inter-afia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
‘Control of Pollution) Act, 1981, the' Environment (Protectron} Act, 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and
rules.

(SATISH C. GARKOTI)
_ Addttionat Director (S)
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Copy to: ' c 3&'

1.

10.

11.
12
13,
14,

15,

Secretary, Ministry of Mines, Government of ‘India Shastri Bhawan, New
Delhi, .

Secretary, Department of Environment, Government of Maharashtra,
Secretariat, Mumbai.

Secretariat, Mumbai.

Mumbai.

. Chief Wildlife Warden, Government of Maharashtra, Secretariat, Mumbai.

Chief Conservator of Forests, Regional Office {WZ), E-3/240, Arera Colony
Bhopal-462 016

. Secretary, Department of Mines and Geology, Government of, Maharashira,

. Secretary, Department of Forests, Government of Maharashtra, Secretariat,

[

Chairman, Central Pollution Control Board, CBD-Cum-Office Complex, East

Arjun Nagar, New Delhi-110 032.

Chairman Maharashtra State Poliution Control Board, Kalpataru Point, 3 &
4" Floors, Sion Matunga Scheme, Road No. 6, Opp. Cme Planet, Sion circle,

Sion (E), Mumbal 400022
Barracks, K.G. Marg, New Delhi-110001.

Nagpur-440 001.
District Collector, Gadchiroli District, Maharashtra.

EI Division, Ministry of Environment & Forests, EI Divisian, New Delhi.

Monitoring File.
Guard File.

Record File.

. Member Secretary, Central Ground Water Authority, A2, W3 Curzon Road

Controller General, Indian Bureau of Mines, indira Bhavan, Civil Lines,
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2 THE GAZETTE OF INDIA :EXTRAORDINA?’ [Parr I—Skc. 3(ii)]

b sy qaferRor iR o HETET ¥ A 12 SN, 2014 & AR B v WA W ey g AN & W ¥ far
oo Tt (R < 20025/2012) BT & ity 3% Ay aiffrgar WEAiT WA, 355 (), T 4 7, 1894 &t s & R
2 @ wu-dw (il )@ T (1) B -7 § w-drone sfREer T8 o u @ |

8. iR S TR S WA LA, 356 (), TG 4 7E, 1994 D el A T TR TRV B W
3 T 2t T o e STy oY R I o RIer & WA A S g wiv A1 e & FR

| i @ e ar o] @ wataRer et R ) RfteTrr o1 frdas wv @ eror gae g8 s Rufty sl e
TR B R B Y - S B 7 R e g |

a. a1 T, AR TR TaTeRY (%ivEvi) P, 1086 & Fraw 5 % SufEw (4) & W afd wataRer (wRem) s,
1086 &R TR 3 Y T (1) SN SR (2) B W (xiv) D T o WiRTE] BT AT B §Y NG D UWU, LR,
W 2, We 3, SU-E (i), AW 4 TS, 1994 F FHIUG ARG WHR B TAaR0T 3R T HATG B JARE WeATD B 3.
356(a7) WO 4 W, 1984 ¥ ¥E W-T Wl & fH oy giwr 7-f 2t ol & fre” wg  “wfmior @1 e & w @ forg o
7§ 5 sl & forg ofik 7 fos frmfor ar warem @ wrRe ¥ wiw -1 e g |

(% ¥ Ta-11011/12/2011-MET-1(TH) UE)]
Aorg R, WgE wiua

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 21st August, 2013,

8.0. 2555(E).— Whereas by notification of the Government of India in the Ministry of Environment and Forests
vide number 8.0. 60(E), dated the 27th January, 1994 (hereinafter referred to as the said notification), issued under sub-
section (1) and clause (v) of sub-section (2) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with
clause (d) of sub- rule (3) of Rule 5 of the Environment (Protection) Rules, 1986, the Central Government imposed certain
restrictions and prohibitions on the expansion and modernisation of any activity or the undertaking of any project unless
environmental clearance has been granted by that Government.

2 And whereas the above said notification was further amended vide notification number S.0. 356(E), dated the
4th May, 1994. Clause (c) of sub-paragraph () of paragraph (2) of the said notification provides that—

"the clearance granted shall be valid for a period of five years from commencement of the construction or
operation”.

3. And whereas the intent of the Central Government has been and has always been that the validity of the
environmental clearance is five years “for" commencement of the construction or operation and not that the environment
clearance is only for five years "from" the commencement of construction or operation.

4, And whereas the said notification S.0. 60(E), dated the 27th January, 1994 and subsequent amendments thereto
were superseded by the Government of India in the Ministry of Environment and Forests vide notification number 8.0.
1533(E), dated the 14th September, 2006. Para 9 of the said notification, interalia, stipulates that prior environmental
clearance is granted to the start of production operations by the project or activity, or completion of all construction
operations in case of construction projects to which the application for prior environmental clearance refers.

S; And whereas the prior environmental clearance granted for a project or activity shall be valid for a period of ten
years in the case of River Valley projects, project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in the case of all other projects
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- and activities and as such conveying the intent of the Central Government all through that the validity of the environment

clearance was "for" construction or operation and not "from" commencement of the construction or operation,

6. And whereas the High Court of Bombay, at Goa in its order dated the 12th August, 2011 in Writ Petition no. 6 of
2011 in the matter of Shankar Raghunath Tac 2nd Ors. vs. Talaulicar and Sons Pvt, Ltd. and Ors. while interpreting the
provisions of the said notification and amendments thereof has held that the validity of the Environmental Clearance
granted by the Ministry of Environment and Forests is for a period of five years from the date of the commencement of the
operation of the mining projects or expansion of the project.

7 And whereas the Ministry of Environment and Forests has preferred a Special Leave Petition (cc 20925/2012)- in
the matter of Union of India vs. Shankar Raghunath Jog and Anr. against the order dated the 12th August, 2011 and
meanwhile to issue a clarificatory notification with respect to clause (c) of sub-paragraph (III) of paragraph (2) of notification
number S.0. 356 (E), dated the 4th May, 1994,

8. And whereas the Central Government has decided to issue a clarification in order to remove the anomalous
situation emerged due to the interpretation held by the aforementioned order of the High Court of Bombay in construing
the validity of the Environmental clearance merely five years from the date of the commencement of the construction or
operation and consequential repercussions on the validity of environment clearance issued to several thousand ongoing
projects under notification number 8.0. 356 (E), dated the 4th May, 1994,

9, Now, therefore, in exercise of the powers conferred under sub-section (1) and clause (xiv) of sub-section (2) of
Section 3 of the Environment (Protection) Act, 1986, read with sub-rule (4) of Rule 5 of the Environment (Protection) Rules,
1986 the Central Government hereby clarifies that in the notification of the Government of India in the Ministry of
Environment and Forests, vide number S.0, 356 (E), dated the 4th May, 1994, published in the Gazette of India, Extraordinary,
Part II, Section 3, Sub-section (ii), dated the 4th May, 1994 the expression "for a period of five years", shall mean "for a
period of five years for commencement of the construction of operation and not five years from commencement of the
construction or operation",

[ F. No. L-11011/12/2011-IA-II(V)-Part)]

AJAYTYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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(@) @ TR, R $omd arftrgee, 1994 ¥ s wateror frate sare v T ar o
Tig $erET arfErgeT, 2006 © et R Ot AT angiReRror a1 §eeT w0 ¥ g oft gafacor
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F R 5 ¥ aufRaw (3) ¥ @ (F) F ot g 6 orderr 3 G ¥ Tewq ISIAW AT F IUAF A0Alr F
FrataT ¥ g g Mer &t & 5 vataer Rateer 6 R sk s s S g sRarsmrer § [
HT Fqdfora FOX AT QA ATAET A TRATSHT Tearas sy stdgEeT, 2006 F gweut ¥ st qatacor fatew ger
w ¥ g, Serdy afdraa, 2006 ¥ wRfre-2 # Ru e wor 1 § 5w srfgeen ¥ ol fg 9 ft arde ¥ 8

“wrE & e e F O, o O ot ardent uk, daTRdny, daa A geateT afmfy o e sl Rdww -
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FATC FAT AR i wawet A §, W Rffvww $8r st a@ew gegar wiEr fRatrr saw s F P eifta
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(7., TeF-11011/69/2014-ar$T. I (TH]
A W, gy o

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th April, 2018

S. O. 1530(E).—Whereas, the Hon'ble Supreme Court; vide judgment dated the 2™ August, 2017 in Writ. .

Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India and Ors., infer-alia, has directed
that the validity of the environmental clearance granted for mining projects under the notification number S.0. 60(E),
dated the 27" January, 1994 (hereinafter referred to as the EIA Notification, 1994) of the Government of India in the
erstwhile Ministry of Environment and Forests shall be five years, and for considering expansion under the EIA
Notification, 1994, the annual production of 1993-94 or immediately preceding year shall be the base year;

And whereas, the Hon'ble Supreme Court vide judgment dated the 7" February, 2018 in Special Leave to
Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa Sterlite Ltd., & Ors. has reltera_tcd
that the validity of the environmental clearance for mining projects granted under the EIA Notification, 1994 shall be five
years,
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And whereas, the Hon’'ble Supreme Court in its aforesaid Judgment dated the 7° Febmary 2018 has held that
para 9 of the notification number S.0. 1533 (E), dated the 14® September, 2006 of the Government of India in the
erstwhile Ministry of Environment and Forests (hereinafter referred to as the EIA Notification, 2006), provides that the
cnvimnmental clea.ranoe would be valid for the estimated project life subject to a maximum of 30 years;

And whercas. in the view of the above, there would be two categories of cases related to mining projects under
EIA Notification, 1994, namely: -

(a) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and also
«- . .. . -granted.environmental clearance forexpansion /modernisatien / amendment under the EIA-Notification, 20067 -
and )

(ﬁ) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and but not
ubmined environmental clearance for expansion / modernisation / amendment under the EIA Notification, 2006.

And whereas, as per third paragraph above, the projects mentioned in clause (a) of fourth paragraph above du
not suffer from the mﬁ.rrmty of validity of environmental clearance being five years;

And whereas, the projects mentioned in clause (a) of fourth paragraph above, do not suffer from the infirmity of
expansion vis-2-vis the base production as. these prOjbClS were already appmsed and granted environmental clearance
under the EIA Notification, 2006;

And threa_s, all mining projects mentioned in clause (b) of fourth paragraph above are required: to obtain .
environmental clearance under the EIA Notification, 2006, in pursuance of the aforesaid judgments of the Hon’ble
Supreme Court;

) And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for implementation
. of the aforesaid judgments of the Hon'ble Supreme Court as well as for the protecting and improving the quality of
7.. environment and abating the environmental pollution, that all projects mentioned in clause (b) of fourth paragraph above,
be brought under the regulatory framework of the EIA Notification, 2006;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby directs, after having dispensed with the requirement of notice
: under clause (a) of sub-rule (3) of the rule 5 of the said rules in public interest, for implementation of the aforesaid

judgments of the Hon’ble Supreme Court, that the project proponent in all such cases involving validity of the
envlronmenta! cIea.rance. and e:xpa.nsmn of mmmg pro_;ccts vw—é-\rls the base praductlun, shall make apphcauon within

b ROk § g - N £ y U, for
grant uf cnwronmenta} clcarance under Lhe prcmswns of the BIA Nout‘ ication, 2006, and all such apphcal:mns shall be
considered by the concerned Expert Appraisal Committee or the Staie Level Expert Appraisal Committee, as the case
may be, who shall decide on the due diligence necessary including preparation of Environmental Impact Assessment
Report and publir ~~nsultation and the application shall be appraised accordingly for grant of environmental clearance.

[F.No. L-11011/69/2014-IA.II(M)]
GYANESH BHARTI, Jt. Secy.

RAKESH -:g'ug';‘;i'ﬂlsnedbymm
SUKUL & i '?:sg;.msm.u 17310

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Ta,

Lloyds Metals and Encrgy Limited
Plot A-T and A-2. MIDC aren,
Ghugus MIDC Aren, Chandrapur

ANNEX - & ¢

Office OF The Collector, Gadehiroli
.No Desk-2/Se.CLMining/Lloyds 75 4422

Dated : 28 June, 2022

Email : mininggadfegmail.com

Subjeet :- Request lor providing authentication of production figure since commencement of mines
for expansion of iron ore production from 3.00 MTPA to 10.00 MTPA (ROM) along with
Crusher & Sereen plants for Surjagarh [ron ore mines over 348.09 ha located near village
Bande, Tehsil Etaplli. Gadehiroli District in Maharashira,

=yours letters dated [4.06.2022

Ref

authentication of production figure since commencement of mines for expansion of

With reference to above subject M/s. Lloyds Metals and Energy Litd. has applied for the

iron ore

production from 3.00 MTPA to 10.00 MTPA (ROM) along with Crusher & Screen plants for
Surjagarh Iron ore mines over 348.09 ha located near village Bande. Tcehsil Etaplli. Gadchiroli

District in Maharashtra.

While inspecting the office statistics of production figures, the following figures are shown
Year-wise as below.

Rema rk:s

On dated 31.07.2007 LMEL received instructions
tfrom SDPO Fapalli 10 stop the work due to secunity

The minec was temporary discontinuance [rom

13.06.2013 10 04.04.2016 as under rule 24 ol MCDR-

Majeure™  VP-Mining
contractor  has
attacked Naxals on dated 12.06.2013. As advised
the Police and state administration the Foree AMajeure

: Sr. Year Production in tons
i No. b
I. !2007-2008 © 0.000
— ol i, i LoRpng, i
2. | 2008-2009 586.800 ' .
3. | 2009-2010 683.600
4. 12010-2011 682.208 e
5. 12011-2012 431.586
6. ]2012-2013 168.989
' 7. 320132014 | 0.000
i 8. 2014-2015 0.000 ook s
o) ) ue o “torce
;9 j2015-2016 iR MR.J.S.Dhillion along with the
E . . o ) class was impused. R
10, 2016-2017 100916.053
C 1L 20172018 175397.225
120 2m8-2019 168603.370 :
C 130 2019-2020 550.000 )
o140 2020-2021 6000 )
k3. 3021-2022 2759870.000
3207889.831

Morcover lease holder has file all the return regularly up ta now. The above production
figures were found to be correet as per the monthly report submitted to the Indian Bureau of Mines.

Nagpur.

major mineral

&

Distriet Mining officer, Gadehivoli.
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i '"'-f.Paryavaran_Bhawan
ad; AJJEHnJ

2 Th:.s Notl.t‘ ca.uon was apphcable for.six’ months from the daﬁg of pub,'hcauon i.6. .
14.03.2017 to 13 :09.2017 ‘and further ‘based on- c:c_rurt dueduon {rom 14. 03 20 18 to

" 18.04:2018.

et ?.. '_ ccccordance with poIIuter pays princip!e, fnl[qwing due. procéé

" SoP to aIiI‘ISEIAAs i the countrg"

S Furthcr ‘the Hon'ble Nationial Green ’I‘nburial in Q.A No. 34 /2020 WZ in, the

matter of Tanaji B, Gambhire vs, Chief St:cretary, Govemment of Maharashtra and
ors w.de order dated 24.05.2021 ‘has directed: that “.ua: .pr ] '

B. Therefore, in compliance to the directions of the Hon'ble NGT a Stahﬂard :
Operating Procedure (SoP) for dealing with \nolatton cases is reqmred to be drawn The

Ministry is also seized of different ez Thich—frave been

Page 1of9
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B e T d e Tt L

: 'o:r havmg operated 5 :

- . Held:

L - The Central Goverrunent is. empowered to take all measures: _a.nd zssue
" dll such-directioris ‘as. are called. for the' above purpose. The “said posers.. i
- will include giving directions ... and also the power to impose the cost iy
of remedial measures on the offending industry and utilize the amount so
recovered for carrying out remedial measures........

_ A

Page 3-'_201’ g
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--prowsmns of the Enwronment Protection Act, - 1986 Seéuon :
(Protectmn) Act 1986 prov1des tha.t the Central Gnvernment ma.y, 111

The Standard Operatmg Procedure (SoP) considers Violation' & - ‘Non- -
compliance’ from the following perspective: B ;

Page4ofg
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- Step 1. Closure or. Revislon

. _._'Sl tro. -Status of EC I Actions.

{1 " |Ifno prior EC has been taken | Order to close.its operaﬁon
2 ubs If pror -EC —is - ava:llable -‘fo_r Order “to -revert . the actlvity[
%" po= , exzstmg/ old unit, | prod.uctibn to permiséible lirhits,
" |8. - |X prior EC was not raqwred for Restrict the activity/production to
earlier production level but is now | the extent to- Whlch prmr EC Was not
-| required ' _ ; requlred

s ¥ e e

'Step 2: Adtiou under Envird;nment (Projection) Act, 1986

Action under section 15 read with section19 of the Environment (Protection) Act 1986
shall be initiated against the violators.

A

Page 5 of 9
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i 1Thaprcﬁect shall b
e hdticé‘-’-alﬁd provid.in

lssuéd which shall be efz’ectlve ik'om the date of issue

v However, during appra.tsal after exammatzon if it is found that even. though thc .
projéct may be permissible but nut envizonmentaﬂy sustainable in its present

%/ 'Pagéi"ﬁ qf'g'l

578



P o L ——

TEATTIERS

SEAERYARGE s

“¢ -Note-- The actmhca, 8s per ab _
s whereVer feas1b1e. Enwronmantal le.ear.el.ﬂce1t if grat
‘after ‘due appralsal «of EIA}EMP report; shall ‘'be’.effe '
g .Missuance of such clearance mid---s‘ha]l be sub_]ec_ to. oli 1
Dama.gc Assessment Remedlal_ _Pian Ba Commumty Augmentahan ) '
J.n each case. i -

12. Penalty ProvisionsforVioJaﬂoncasesandaprﬁcations .
a. For new projects:

- B i. Where Operation has not cqmmenced l% of th total pI'Q]CQt cost mcurred up ..
% : to the date of filing of apphcahon along wﬁh EIA/EIJP rqporﬁ, [Bx: RS 1 Iakh fOI‘

A project-cost of Rs.1 Cr] ; _ § R
Where operations have commenced mthout EC: 1% >t

project cost and Rs.lOO Cr tqtal turntwen the penalty sha]l be’ Rs.
0.25 Cr =Rs.1,25 Cr] '

A

Pége 7 of 9
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5 mrm— —iu

pepalty; as ab_ov‘e shall bc m add1 "on to 11a._ ‘Ilty for camun'“ out varj

' State Poﬂunan Control Boards & Union Territory Pollution Control Comm.ittees,

‘before grant or renewal of Consents under Water(Prevention & Control Jof
Pollution) Act, 1974 & Air (Prevention8 Control of Pollutioni) Act, 1981, shall
ensure that the pro;ect proponents applies for or possess Vahd Pnor

%{ Page 8 "t".iff9 '

gk
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X,
Ve Prarar ey v e

"'-Enwronmcnﬁal C
_;or renew E}TO d

'Sfate,fUman Temtory
the case-may be an

'The Central Ppllp‘
Ur,uon Temtory"P Ivitio:

e 1—~eharper§ﬁh7Mez—uﬁe*Se—"t§fy of Central Polluhon Cpntrol Board
- 2. Chanperson /Member Se:crctanqs of eﬂl the SEIAAs /- SEAGS
38.. Chairman/ Members of aJl t‘m: Expert Appra.tsal Comm.lttee_
A . :

Chalrman/Members of all the tate. Pol
' Temtﬂl'y Po]luhon Contrdl C cas

Copy for i;lforniation':-'

‘1. PS to Hon'ble Minister for Envu'onment, Forest and Climate, Change
+ PSto Hon’hle MoS for Envuonment Forest and C]Jmﬁte Cha_ngc o
PPS to Secretary(EF&CC)

PPS to AS(RS) / AS (RA)/ AS (UD)/ JSWIT) / JS (MP)/ JS [N G
All the officers of TA- Dmmon

Website of MOEF&CC / PARIVESH /Guard file

P

.0\-.01.*.0:'&

Copy (by email) also forwarded to the Registrar, NGT, in compliance to mstruchon':”

given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs,_.ChmiSecxcta_

Government ol Maherashtrzand ors.(order dated 24.05.2021).

Page 9 of 9
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J=11015/348/2005.1A.11 (M)
Government of India
-==Zlinistry of Environment, Forest and Climate Change

(Impact Assessment Division)
Wk

Indira ParyavaranBhavan,
Prithvi Wing, 2" Floor,

. Jor Bag-Road;-Aliganj
New Delhi-110 003

Dated: 18th July, 2022

To, _/
The Secretary, )
Department of Environment,
Govt, of Maharashtra, Secretariat,
--Madam-€amaRoad; Hutatmg— ~——— ——— —— "7 77— 77
Rajguru Chowk, Nariman Point, -
Mumbai, Maharashtra - 400 032,

Subject: Terms of Reference (Violation) for Surjagarh Iron Ore Mine of Mis. Lloyds
Metals & Energy Limited over an extent of 348.09 Ha with production capacity of iron
—ore (RoM) of 10.0 MTPA along with crushing and screening plant I6cated near Village
Surjagarh, Tehsil Etapalli, District Gadchirolli, Maharashtra — Ministry’s SOP dated 7'

July,2021- regarding

Sir, _ § -, : :
““* This has reference to the online proposal no. IA/MH/MIN/277982/2022 of M/s Lioyds ;

Metals & Energy Limited for Surjagarh Iron Ore Mine over an area of 348.09 Ha with ;
production capacity of Iron ore (RoM) of 10.0. MTPA along with crushing and screening plant ;
located near-Village Surjagarh, Tehsil Etapalli, District Gadchirolll, Maharashtra. The mine
lease area is located between Latitude 19°36'58.96"N - 19°38'21.48"N and Longitude

" 80°20'57.12"E- 80°22'32.84"E. The mine lease area falls under the Survey of India.

" Toposhéet No: 65 A/6 (New Topo sheet No E 44C6) and falls in Seismic Zone-ll. The entire
mine lease area of 348.08 Ha falls in Bhamragarh Reserve Forest.

2. . Initially the project proponent. obtained Environmental Clearance for 3.0 MTPA

- production vide letter no. J-11015/348 /2005.IA.11(M) dated 29.05.2006 under the provisions
of EIA Notification, 1994. The Environmental Clearance was then transferred from M/s
Gadchiroli Metals & Minerals to M/s Lioyds Metals & Energy Limited on 07.02.2007. Now,
the project proponent has applied for Terms of Reference for 10.0 MTPA production along
with crushing and screening plant

e

ToR- Mis. Lioyds Metals and Energy Limited - Maharashtra Page 17 of 18
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S 3 The proposal was considered in the 531 EAC (Non -Coal Mining) meetlng held durmé“
28-29 June 2022. The committee recommended the proposal for violation- ToR under
Ministry’s SOP dated 7th July,2021 with specifi ¢ condition as given under

“The Minisiry: has ‘to initiate action under section 19 of the Enwmnment (Prorect!on) Acf -
1986, against the project proponent. Further no consent fo operate fo be issued till the
pmjact is granted EC. The action initiated by the Stafe Govt./State PCB status of the same
may be submitted to the Ministry.” '

4. As the EC was granted on 29.05.2006 under EIA, 1994, which was validf_'fqr five years
and the project proponent operated the mine after 2011 without obtaining EC under EIA,
2006 notification, the project falls under violation case. The Ministry also noted that the
project proponent did not submit the application under Ministrys notification SO 1530 (E ),
dated 6 April,2018: é

of the Environment (Protection) Act, 1986 against the project proponent and details of the
action against the project proponent may be intimated to the Ministry fo take further
necessary action.

5. In view of the above, it is requested to initiate action under the provisions of section 19 - i ;

6. This issues with the approval of the Competent Authority.
' Yours falthfully,

\JM

' | | Qw;g
B Se b 8w e : (Pankaj Verma)

Scientist 'E'

1. M/s: Lloyds Metals and Energy Limited, A2, 2 Floor, Madhu Estate,
Pandurang Budhkar Marg, Lower Parel, Mumbai - 400013,

2. The Addl. Principal Chief Conservator of Forests (C) , Ministry of Environment
and Forests (WCZ), Ground Floor East ng, New Secretariat Building, Civil
Lines, Nagpur =440 001.

3, The Chairman, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and ,

4th Floor, Roacf No. 8, Sion Cir, opp. F’VR Theater Mumbai Maharashtra—400 %

022,
4. The Director, Department of Mines and Geology, Government of Maharashira

Secretariat, Madam Cama Road, Hutatma Rajguru Chowk, Nariman Point,

Mumbai, Maharashtra - 400 032 ~ For necessary action in compliance of the

Hon’ble Supreme Court judgment dated 02.08.2017 in writ Petition (Civil) No.
~ 114 of 2014 In the matter of common cause versus Union of India &0rs:

5. Guard File. . |
S \ \epwed

(Pankaj Verma)
Scientist ‘E’

ToR- M/s. Lloyds Metals and Energy Limited - Maharashtra Page 18 of 18
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RS

1) Beardis Eff’;&@d&er No: a::'apf"mzza:dateﬁ ‘B0/09/2022 vegErding
. Rangl,

2). Public Heéfnng cond‘ucteéian@:{fwf“
Callactor QfF ce: Area, ‘l'%L stf: dd hu‘afl

Refie:

foposed by
i —': -h:}agapﬁ Tron Bre: Mmet VEII -

20¢af Niyojan Bhavah, Distice

b
With. re}‘azence toabove: cﬁe&sub;ec!: miatter, s, Llsyd Meta!s& Energy Ltd
Sur_lagarh Irén-Ore Mine, Vill; Sw;agarh Tat. Etapallf Dist. Gadehirgli had appl‘ &d to
theBoard for: condcting Environmental: Public for theif Proposed Expansisi
ofpraduction capacity from 3.0 MTPA (ROM):to

Dist: Gadchirou The:Public: Hearing was conductedion 27/10/2022 at. Niyojan Bhavan,

Bisiri‘c’c Collector Office Aréa,. Tal. Bist. '‘Gadehiroli; subm{tﬁng Heréwith-the copies:of

proceedings: ofthe Public Héaring as under;

OMTPA (ROM) alongwiltcrushing
& sereening plant: over an Extent.of 348,00 Ha. Areatat Vil Stijagart, Tal. Etapalli,

Page 1 0f 2
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: '  ANNER E-§

Date
ije
Place

i-ﬁkéamﬁié:e

Lo

!?('{ i

— Pro Ject'PrGPONEﬁfWSJ"‘“TM'W;TQH'- e
Mine Villa garh, T It i

; : :'A (HO screghing: plant ¢ yerjanﬁ
a@xtenf, _?348 oy hectorares: al' :Eiapaﬁz; Dssf’ Gad ,I_j;if‘_;__“_ £
. Mah‘arashtra* : K

erms ofRéTerenca (TGR)
3et:Assessnient: Notificatior, 2006,
afore envirorimental public: heanng.
| impact as$e"' - report the

on 13-0?-42022 As per‘ Emﬂron me
the environment: study should be:_c iie
and to include in the ﬂnaf ermro“.
envnmnmental Issues raised by the
project, As-‘the: prapesed.pr"p'

- imandatoryodh Piopo ﬂtﬁaiaia;'-‘:?;;_; FRERVTORMEREGlearaTice

v Dkl

- Project Proponent Mis: Lloydf Métafsr& Eﬁel‘.gW-fd S:Urjagarh lron Ore-
Ming; Village -Stirjagarh, Tal Eta al[i-_

appﬁed Maharashirs Pollution Ganfro!‘
Environment Public Hearing.

Ristrict-Gollector—Gadakivsh

MPG&Chandrapu}’Oﬂ‘ ce;. approve i a:publi f.';""';‘ba‘nng'pn 27»-—1@-2@22 It
f§:dirécted to condict-the Onling puh‘gg,:fheanng The meeﬁng firniber and
password was iade-dvailable;
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. -Beérd Ka!pa "',ru 0]

: _’)f \GUt 'Grath Parichayat Office” Pursal

Bamments, St
By m.:tif fo-the’lagal ME

El Z‘Bneq._ EEI _m = : nale:
ent, New Secrétarial Bm it -,.-G?au“ _.Fia‘ar‘ East! Wingy:

b 15H iFlsor,
14 rﬁa:alag,fai Mumﬁi L

,Smn ( E }j
¢ aﬁ 833_ '
B) ira Poliution: Centrot Board, Udyog Bhavan,

ist: Floorl Raiiway Sta -Roa 1 Chandrapur
< Disttict CGHector Gadehiroli
7) Chief Executive Dfﬁcer Zllia Parishad; Gadchiroli
8) . General Manager; District Industiies Centre----Gacfcblmh
9) .sub’ Dwnsxenai Officer; Sub Divisional Office Etapalli; Tal, Etapalli,. E}lsi
='Gadchlrah :
40} Nagar Panchayat, Etapalli, Tal. Efapalii, Dist. Gadchtmh
A I"D “Tahisil Office: E{apallgfl‘al, Et*apallr Dist. Gadchli"'_ )
gj Parichayat Saniiti: Office Etapalli,. T Etapalli, Dist. 'fadchimll
de 7 Mallam} aei 2

Hedri/ Tal, Etapalli, Dish

7 (Matyampad) / Manger /- Parsalgoridi/ Suﬁa_n_ _.
‘Gadchiiroli, -

% —'f?-}) Guf Gram Panchayat Office Todsa (Ekara Kh. (Aker

" Pethats), Zareguda; (Jharewada);* Tal. Etapa} I, Dis!
%5} Gut Grani Panchayaf Office Nagulwadt Kudati {
(Nagulpadi); Mohra!l (Morh) Tal. Etapalli, Ehsf Gadchlmk

It is also inférmed to:the. notified government: departments (Sr. No. 66'ta
“15.as above) about giving wide publicity-at their: level régarding Environmental
‘Public Hearing.

I T

¢
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. This office IS iti. recelpt 37 Jmti
-v;egardmg th 13

f c:aﬂ’an.aﬁ othat

"_~|
ST L '.' e

ﬁﬁ% @@ﬂﬁﬁfﬂ&

"mber.\z",. .« Meriber Seovétary, Maharshl
hthtéd Enwrﬂn AFHEHE ublicsHeatng:=Com

i8S ‘eong

esrank ofan: Add:tlonai Dl&trlct
Maglsfi%a;ce .

2) Representative of Maharashira w ' yNiember |
Pollution Coritrol Board, Muthbai L2y
Regional Officer; Chandraprir, o 5

-:;. MPEB, Udyeg Bhavan, Cﬁan’drépur _ o .

3) Sub. Regranal Qfﬁeer, Ghamdzapup
MPGB, uayag Bhavan,. Chandragyr

¢ oot

.....

——Shi-A_M._Kare, Regional Officer, Mahatashira: Poilition’ Confrol Board.

“The aftendance sheets of the paﬁlclpants du e thie gubli
well as the Order of the Environmerit Puhlicé'ﬂ’_g;.h\_ i i;tﬁ
ihe Maharashtra Pollution‘Control Boardzareaﬁacﬁedilereﬁﬂthaas _'_

&1l

Minutes of the Environment Public: Hearing:-

At the beginning of the mesting; S A‘tfﬂ Eaﬁél@ Sub-Reglonal, G)ff‘ 168K,
Maharashtra Poliution Control Board, Cha ira enverier, EnVironment
Public Hearing Committee welcomed. Shii Bhanrgj Fatll, %Agglﬁapgl:’ﬁlsﬁwt o
Magrstrate, ‘Gadchiroli and Chalrman Environméent Fublic Hea_tm

“‘—ﬁharrdratmr‘arﬁ Member, l:nvironment

1biG Hearing - Gomii g[‘ee ‘Project
officials, NGOs working in the fieid of &n ronment ar -.jacal people-Who wefe
present in farge’ number and- informed &l u:ne prmedﬂregefthe pAhlm,.eénng

He. appealed all'the participants to raise Views, doubts; ideas, :suggestions or
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6?9 _‘:_x.? .

m?e;:er ef the Mg Rahss
‘% ej:qgs,dsugges h?}ﬁ Fobjectio
ta !

P

’ Wﬂl fiie. perm:ssron of C' ‘Ma{]‘

._ af“ the Emnr@nmeaf Piblic: Heaﬂng,
(2, o,

0 give" preseritatior of

7 ‘ ' | ;Aexpaﬁsmn of the project and’__
=0 nmeut' Mana’gemenf't-"l?n in iacal !anguage Marathi.. Failavmg pmn{s.
we rE?epramed Inthetheeting=

;D,et Illed? _'j Tormatlon of:the Proréd‘t 2

Area Forest Area F’ro;e__, Feamres Prqect Slgmﬁcanca,‘._. %
Gonsequences Land Use, . Earthquake Stabmty, ;
Projest objectives, sclnma}ﬁssta‘tust employment opportumties, deve!opment-.
offaz‘mers due to the:project;
] ectat alysts summary, f'ndmgs,

.t

. F"

plan d-;prc_uect

‘& _lnifotmation ofy-énvironmental management:after-project: Implementat!on
« Infoithation on other envirgnmental management .

-,Aﬁer reading the suggestions-given by Hoii'ble Member of Parliament,
Canvraner appea!ed to the participants fo raise theit environmental: suggesflnns
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V{ews- questions . sig gestivnslobi cﬁ’an‘%?&’fs o u Lya131s %e“ﬁmmm&ﬁﬁ
Bub fcl:fearmanclthaéns rersipromi ro SBS’

Gl by *gem* Srbponent

& % B~ e e SRR
. Ms. Eligresh Hurkeffs, Res%ﬁeneew_ liange _w":_._\_‘: =Ef] . D s
a ‘(“adchlmﬁ i SR T ’
1.8k Objection’ Iinformation _
|No. | Quéstion. _ 8
@ B "_!l!ve in:Manger. There is = hillin. V' 5 Stoiee
t vnlkage Mountam water‘comes*inﬁmpf
"thls pro;ect‘ Our chlldren shail be _
e taught, traibied and put to: work: n | e
i Siq jprcuects There should be: ashosmial_,_ =
 Children shculd Ieam the:e ‘Y'. _11-
‘have to learn and deal with it.. There:
| . |ds an opportunityin the project; there a
| _ishould be employment. - *

g-ji 2} Shri. Man eshkumar Pungati, Gram ¥
Kudri, Tal. Efapalli, Dist. Gadchilori:-

Sr. | Objection / Information [Question | Ar

‘No. Promo

- & s gn - P f

~ . | Cotnmittes a8 pér dis scussmn _

1)  |Educated and uneducated young. Prq;eg’t Proponent . sald~-tbat “iﬁ! ﬂ;e
boys and girls of the :affected areas project,. ,tﬁe logal paaple: and project
should be given job: oggortunitles in. ted people will be given; job

- fhe project. as. -

2y Higher education fraining like ITI Suggestnon is ndted
_should be provided free of charge..

L
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';é&

3

« ity ‘ ,‘.pﬁ”“ ' é;‘_f"‘ff& e 8
# ile;a
____lgiven: e L
: .‘}M’ er: Prair ter :“ﬂfifi.é‘*ﬁa"ﬂmaaa res;
i \ ‘g;n 3? j_ﬁ?llf ‘E’e tken 1o avoid | ‘damage’ 1o |
. & : -:@héf%ﬁjt mgz%u fxuf-a = -

dari @xﬂg ng@ ng%

FOF asi e wai“
sroal

SUBbestanisoE.

- B _L:-'.. L s GEGSS Ieas&a‘rea“ M ot L SRR S !} -

) Shri Saurabha Kavadu, ‘Grant Panchavat Puarsalgundi, Tal.Etapalli,
Dist ~ Gﬂd&hll‘ollm
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I

-:”;IEA{'Sé at‘i El‘]ghsh Me- ' s, -
HP“S" ia leam iti |

| heeded: for-fof

, v:!iage -

'”Efe ‘builtthere

vilages an "j;é;f 0

= ijectmn | fnfo‘rm‘atwm?ﬂuestfoﬂ ats

= "_I]‘:ere are wl]a?gas _‘aftected in ThePn

o Sutjagarh prafeci* Tﬁe_&;-paa fn;;-' QW‘EI‘I joh Oppaﬁﬁn“ﬁ}fv

[“.  }vilages -are obless.. Henge,, | _

[ . |people of the affected vilfages -

|| 'sHould get employemeit. - | - : -
12 |In our area, We: need an Enghsh Progeﬂt Pmpenent saiﬁhat 3 center

village needs:an; uprto-date’ hosp:tal
It should be opened for 24 hours.
| Bood roada are heeded  for

‘commufing, A fostel- should b
I-constructed immediately  to
| accommodate the. childien.

| nediurm schoolfrom skt #2th. Our | point will be-decided between all the

affected’vﬂlages andischools will be built
there.. ’Stm:larly, a pﬂsttwe decisici will
defi m’te]ybe{aken regardmg 1he hostels,

5} Shri_Ankush Gavade. Residence =

t“adchlrolu &

5
No.

Objectlon / lnfarzﬁatlanl Question

Answers &ssurances ghren by
Project Promoter / Envifonmental
Consultant /” Environmental Public

E“ﬁewﬁﬁmnﬁﬁeem erdiscussion |

1)

‘It has been 75 years since our
.country got independence. ‘Sill my
‘village has no.electricity; no: nedical

facilities. It is very difficult fo get

“Thie suggesfion was noted.
Project Proponent said ‘that a eenter
point will be decided between all the
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-4l

% J ﬁé;cilmn Nﬁ‘fé’i&”ﬂ“ﬁaﬁ;f@@ﬁ@ﬁ
I 1 Project .

8) ii'a"fstté*
E;lsf;zﬁa”dcni

B8 T q&ra mnfa‘rfm

g o R P L T T T M T e PP T e
ﬁ'ﬁ”ﬁffES‘ﬁiDIi‘ Al SHrAlices ,
R R

A g LA R

. .:i'_ “Envitonimgiitil

f(. tof ;‘-"eniaf ‘Fﬁﬁiﬁm '
SGﬂSSI

: ant I Enwronmental

Envir “Qnt,ﬂ;..é%&ﬁt

by |

Many]seg‘“ ave &
“opinion:

-opinion:’
| -shotild be ext‘eﬁde&
' unemp[ayed

S ARl

The

Jobi _opporiunil

 Roads;

in Heﬂri b’
compietely damaged;

those foads should be é'epanrea".
immediately ;

8)

The bridge af Alade d has besaﬂ

clogad: 1H fiture
collapse: Sa: it&ha'fl‘-?_:' 18

2= | Siiggestions have been nofed.
Sﬂfgf’g;é’fs‘ﬁfdﬁstéz&hﬁféd.

4

An Englsh miedii <

_Prejectl Proponent _sa!d thal a center

in our\f'llage; T

affected, \nliages and the hospltal w‘iTﬁe
buiitthere. Similarly, ari English medium
,school willbe starfed
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" WMariof: Tavande* Re&rden SF. !{us ?:""" v,
‘3dc:‘hlrell- : -

- Na.

' G@es‘tion £ 1nfemiatian. ﬁ‘ﬁuésfmn,

I portadt. So-sofa; ,
_and tap s]‘uautd be vfded n

fidiey |

_ .agnculture figlds.
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ﬁﬁ#@f@iﬁgﬁ

l‘-""';‘ftfel :s)zs"fem will iae,'ﬁ:ff eﬁ "f

2, I T o et

eated | SR h,

calipegples:

et

builkihere

R iol

“adc:h!roll’

skl ni%ﬁ“_;_,_

Sy

Sr

| Objection FIaformation IsQn’ésfmﬁ ARSW

| the village., They
|of the village : get  job
| opportunities’in itheproject: Simxlaﬁy

{-provided fo all'in the ficlds.

 Simitarly, there |s4naggiqd hospliali
Q :

bore  well facﬂﬂie& should be: "

Nox
% The road, ﬁmﬂuf village: is notgood EB‘
| . poth Glif

——————
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1 ngSh ri: SubﬁashPanfabraﬁ To ya; Restderice »Matam Pada,Tak Eta'pam

___Dist, Gadchiroli:-
. ebjeutmnf Informiation:/ Qi’iésﬂ_,,_,_ s

| A college ThePragen’t Pmpanen:saldt“ agenter |
;started !unmedrateiv it _L{r o ‘_ll_ba__ dec{ded bet\yeen 'f ‘th'ef‘

Malampadi. Villageas demanded by |
| the local peoplé.

schaa“l will be—sfa rted Slmriarly,
will slso be builk:




r.'-:prawdéd. The' toad fl‘ﬂ
| Malampadi is sompletely . had.
| Shc:l.ﬂd be: repaited lmn‘i“édlatery

5-peaple? tn e pres‘én_ o it

.- _'repurt it is Wiitten as 3

mentioned that;2;000: peaple will get_f
job- opportunlties B it ji the written.

48y, Nis. Tard Matalf; Resudenc& Pu‘rsal';’_::'{"

Gadchlroh -

q.. -«er.-_-- .L,-..h.._,.-g__ o N =

IIU |
: b P .

e

| Objection/ information /-Questioii. . _'_.

No.
T} | My village needs:a cement concrele:| Suggestion

_appointed_ in__the. secuhty, wr_\y

road, a hospital. The girls who.came:
with me' here ask that if men are:|

Security Department.

women*are—not-taken—l—aisc—wu 13
job. We request to give us job in




1 o v

fﬂj&h Raqur V:suanfa Remdence Ekra}gur, Ta? Etapam. Ehsi'

1 i "suran’cgsmvgby
k Sroject Ps&fmeter ?‘ “Eny xmnmenfal
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vﬁ&'@ﬁf‘.ﬁ adhikes e

< e N

nempte $,£__autdb@answengm o "ex.a

“fthe policy at every stage and give

General! Manage:f So;wewill 1mp{ement

OE | Answer: éggurgncgs gn{en bfyl]
Prajecg Pram‘ai__ Etiviro i

fo-topr -’posifforr *.:
i fﬂth perss “cah aiso géi" praioted

; temploymenttu local people:prify: -
Project: Proponent replied that: priofty |- =
will -be -given 1o local peepie ‘whish |

—.job [ Theans that only local people will get
ofied fult-priority. ‘Whatever personial fissue you
tunity“there, | have, it will be resolved posntwely

%

1:objected that red water corigs from ‘the
{‘mine. So muddy water keeps-cormiing.
JButifitis coming from our projest; there

|-poliution,

ﬁmﬁgﬁﬂm‘ﬁ?‘srnmne—wﬂf—be“

femaiiv here. Here somie people

will be: settling point, gartarid makirig-and
:all'the processing will be done on it—Our
-project will not cause any water
Agriculture  will not be

T.he Project Proponent rephed that thexr f
! project is:6n Gut no, 348.09 hectareswill |

displaced. There is no quesfion of
displacement

.w) Tamihe. -only Givil Englneer‘i -

| -7 area Désp;imapplymg =5
N ?Wnat ptansﬁaes 't'iie compar;y havé3
% 1 [ferfaming?

4) |[The company has done mining |

without planiiing. So there isi no:

P_roject Proponent replied that all our

“mining activifies are technically sfudied
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o ol e wiid pamicen
o oppaton St o o
& ,h g Loyvermment:

;aspltal wﬂ] bes
. a'séhod! will

"bé ,bu:ltthere accorﬁmg fo-fhe. demand‘
of ‘the- people by detiding the center

b
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: R 1ot &egemme&fﬁgnﬁ l@E.‘ !
; Schodl xfm JBe bl ‘aceon
| rdingtoithe demand ofdh

v s
S

& ,«

govemment‘ -regardmga,m, i
of E)I'iEigE sverfihedra*_ b t:tg

Answers l. Assurances gmen by
_ Pr@]ect Promoter b Enwronmental
Gonsultanf» = Enviranmeniai Piiblic |

— [Hearing Commitieeas pef discussion

the Project Proponent informed: that we are

they. | ‘proposing: fo- buiild 2 ‘hospital in"Edi. At |

onlof | least we Wil defi initely- bunld a'day-care:
Atfi; | iospitalthera. -

| '-c:onstnjc{

25} Smf  Aruna adhgkar Sa[ws' Sarpanch Gra"'g nshaﬁat
- _Pursalgundi, Taf Etapalli; Dist.Gadchiroli:- _
Sie 1 Objection ¥ Information:/ Question | Answers [ Assurances given by

_INew - F | Pro]ect Promotsr i Env:mnmenta! ‘

i Hearmg Commxﬁee as per dlscussio;n
1) The demand of the people is my District  Collecior informed  that]
" |demand. I kad sb;écted *that the Governmentef Maharashtra has nntlt‘ed

602




B A

ssurances .given. by

T

|Project Promofer 4 Environmsital
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i

Ak ."_._,_ _l 21
e e e e
HEREWSpapers
s i SR fiie Lo

5
H
i

TH =

" LT ,’_‘:
L '.[»; B... ] &B-?

village,.- ‘As. B

shio: i?i well

be:

program

..presentatlon, ','tﬁaskill. deﬁelapmen‘t ‘

‘Gadchrm[t*

St

Nes,

[-Objections Iitormafion ] Question:

) Project Promiofer |

Answers: I Assurances gi).'en hy
Env:ronmenta!
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= .y are not appointe

) fhe working. ‘project does: 1}
jobs o the local peqp;e, 1hen it
 seems doubtful thatthey will, giverjt:|

S

I ﬂlgr}_the rrafwes ha S0,

2 thousand;:wha -

N the ¢ ‘&Xpansion project.

1 The dust. that flieg ’W]:IJTE‘ extra “‘“Q

the.résidin ”eopl__ and' |

| Suggestion istotad,

= animals: is. in: danges no: |

¥ = JF . |altemative system for this, Dus toi

[ fthe. dust, the Wwater flowing niearby |

A T jarea bgcomes comp[etelgrred Even |

iz{umb arnimals’ do not ‘drink. thé.
“HWater:

K ‘Local people need to be frusted.

:'Natural resources. sheuld not be_

Suggestion is oted.




desrrayea T RhIE. ﬁmfamglj - Sl i
[ s ﬁgiiée
. _I ". ! A,J!*.J-[«ﬁhaﬁe
£ !r f’nbt - aga'me
i -~ ;%‘pportumtrag - ke e i A
5 f" it Féﬁwf’"éﬁ'- i T [PUggsstorismoled;: ¢
FOX ke R : .
rojeet, NS ST
€ 1y "é’ét "éiulﬁb a‘iiﬁ'a Iés- SHOH S HoE
SR ¢ .sh@uld hotbe’idestr’ fedidus forthe f , . i
. i -
_" +  |even for-ananibulan |
#f L | Admiristration: rreeds i
o % attention hers: How & b
i hearmg i dem; N )

I'back to Etapalii t&idkar ot i ts eram
: lPanchayat [fmlfs : 1 .

1) The public hearingiis for the aﬁectei
s g : - }people of the thirteen villages oF |
- outsiders. If it'is for. affected people:|
then we will. talk. ;75 years ‘have:]
passed since’indépendence,; bujttoyr
Village'has: nc,h@spftal noelecticity,.|”
I devélopment ‘is geing: t6 happeni|
.now, if-should’ not: stop. Unil today: .
‘'we have ‘been provoked by .-
{ someone sm:lng ori'- a cha'i‘ or by

.'do that. The loca[ people hei'e wanf '
-fo develop them. , &
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20, then thoae people

- fowilr, héva 'couraga i
) | Whilethe projectis b
] governme"

Q:_'S.et uﬂ; {he

~

ggestions are:nofed

¢ g \- 1ation.,
[ T 5 lrmnchafa‘luka-.
[4y |How many people will aet There: wall be 90% local pedple i the'
b -employrient _in.the._expansion{jobs in-all ¢adres:
i project? How' many people of
; | Etapaili faluka, will be/included:in the |

_ preject'«’ Will 56% of the number of
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|
i L[
- |
"EI.HospItal er bod Spened &t a B e !
IWhether local pel p _ : !
: ‘;;;;extended?’ { aimng in the ln;egrated ;
f b3y " £ i’
{ -';_.mpportunitles?‘ ¢ ’ W oa f
' ! ln that area, thefe :s (efglous :
% 5wSIt the shrme How they u}iii for| = e R
rehabilitated? - :
| Local pegple shioiild. be. gNen job, :
L '-_-.-opportunltles A e o osa LA
5] [Inthis project; edu::ated youths of 13, Sﬂ"ggg%ﬁp'ﬁs have'begnnoted:
: |-villages shoiild be given training and - Y R ! o
g -employment, basic  facilities: S ;
| (drinking  water, ‘modetn medical |
igervices, and educa’zron facllmes) :
.should be prowded, Similarly,.all the, : "
Villages ‘of Etapalli-taluka should be K 4
- included in this development work. g __
$2)Dr. Devrao Holi, MLA, Gadchiroli Assembly
Sr. | Objection/Information / Question Ans‘ ‘r& J Aasutances y ven by’
No. Pra“j:ecf{ Premo‘ie‘r i Enﬁii‘bnm;mtai




1S vironmental EUBly
i ﬁ@ﬁﬁﬂﬁfﬁé et r__r_
gargnmfeq '

& 5nstftuEHC' 3 & Ex mester.

Objection/Information / Question An swers /. Assurances gWen by
: ' Project Prémoter / Enwrenmenfa!
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i

122 vmagesa-three
*’are affe,cted heﬁe N@rﬁh@*&
, et

-a‘pportumt:es "to uimtraen," T

ey anena‘s;;;._;;-"-; Gs 1o

i l.
o f

.fdemanded. to. bujitd a. hog
i euery wﬂage Far‘that It

everyvﬂ!age should have é'- nE

must try for that.

Ha the meeting, all the :;"‘; ] > -8l :

ngl'fsh‘ ;

|mediuni: school. 8¢ the . compah}f affente

oy Everyone has demanded that The) ;fi'f-_fff_j Gestions ave boen st

£ e
T e
T B 7

.pn.

increase firaffic. For that, the yoads'
must be in good condztmn Almosﬁ

: lncrease There is 1o rocm for an]
‘ambulance. For that, the company
fshould  Kkeep proper  Traffic
J Management

in the village. Pro;eci expanston wiﬂ‘ -'

'two thousand more: vehicles will|

8) | Ithasbeen years, but the tribal who |

] works has not recewed the
agnculture bet (patta), further action
in' this regard should be inifiated.

:g Sy
|
Suggestions Ravetbearholed

6)

“The mining fund is Rs. 60 croresh it

Suggsstions have heen molad

J._...

development work. Farmers should
‘be given solar pumps in the fields.
'The company should fake the
. lrut:atwe for that.

10




: Measures are requu'ed to. et

pol!uﬂan of' Wate:; T

told aboutiihe problei: i

no .
3
)
-

b |the dustpdﬁdﬁ'on hers.
15 Dot

a2 gy

Regard
vMages

be constcfered for g’

mployment, thenl
the distiict anid my Armori assembljf j
‘constituency should be considered, |
; There will: be: mahy ‘studernits: ﬁho ‘

611



3 ” ‘E\Bué dﬁne R RS dls!.':"'."".'."-:{‘:"'"!"‘i'i‘!_'
' | themsem mentwill bring Sty

| uur“hps of @urfamersand tbe- _.hdf‘e\
larea wﬂl be prosperods: andi}
: .yrespareus So: farmers will gekan:
:“@ddutmnal’busmess {oweter; Tty
‘wish that the company continues:}
fwith this' expansion and ° hat the:| . .
-y unemp[oye tn-the dlst:ictget:work; - ' Ty

i 'huﬁurc@adﬁﬁ:mﬁtﬁ%aﬁha_

Y
]

f*c)b]ecfien I Informaﬁon I Quesﬁorz T F

4% |in this public hearing,. the villaga
«f  |ipanchayat sarpanch: of the:fhirteen’|
‘1. {uillages -affected and the gitizens .

, | presenthave put thejr demand in'the |
| " lopen puiblic ' hearing—on" “the |

PRI S R

environment. No one has opposed
|4he project here. All - publicy
| representatives have also supported :

=

{the said praject ' e gt B e

2) | 1:Otr district has iron ore, diamond, Suggewemhéuebeenmféd
| s e A L .

many mingrals, arid “manganese,
esp ecially gold. Aﬁer the expansion,
{it is the compariy's job fo provide:
| facilities to ‘the people of thirtegn;
| villages. The expansion -will!
| definitely increase: the emplnyment
generation. in the company. The:
participants demanded that only

 local people should get employment

“Falso-support-ihi ‘
also demanded that they should also
be given employment opportunities:

| They also have fhe:right.
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‘pasgiple qﬂnamcju&meﬁts; duetod
pansion orthis” Jprqecgg [‘alé’ﬁ*

WL N e L

J e T T

7 -

e Tee iTHOTEH.

e e B
vy

--éstabﬁs'hed

Processmg Steel F’lanf

. ; I_.
PO
L ;u};ﬂ

)

; the Mlmng Corridar. There wrllﬁa-_. 3
. {dust probleri- as all the tmcks; fll:
tpass through the. corridor. Th&:
| busifiess people demanded. &/

Cbypass, the Collector sent

‘proposalas well. But there will bg: no: |
| need fora bypass. |

“[The traclérsmave proteslecl her&"’ e [Buggestonsihave besr notet
| fo the du' ' ‘

fThe company should meet the
I ‘demands’ of thirteen villages. and the |
{ focal peap!e and-should also: fu]{y
|implemgnt  the  Environment !

K T e

[tothe social ;problems, becausé the

| Management Plan (EMP). Similarly, |

the: government should | pay atfention

‘gollector is. the representative ef the |
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fnr w]lﬁgp “The: = -
, :Lcmmpany hasrité“:span E%ﬁh?GSR.
Many*pe 'pI iﬁ:f is.|
g lanning shoula
regar,d;_ It de
g (VA [ T
tnthrs regard¢ ' - - '

ihe préject site. ASp tification'dated
been- annouhcad" - e

;prcject itself Bttt law ajid:of
Is a possnbtllty a,f prcbj,ems

€

«s Point No.2:-
Why organized in the: Collector office: ltself? |
: - fea y'- regzster #heir- thoughts

suggestrons or obje’cttoné wrthout aﬁy pmssure- |

was. approved Tl‘.le DlSirlct Mtning F"_ AUCBIE.
fo spend 60% in affected areas: and :

Mlmster. Gadchlroh Dlstnct

= An Environmental Public Hearing i§ cofducted by Maharashira
Pollution Gontrol Board for M/s.. Lloyds: Metals & Enezgy Ltmlted’ s
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i s PISSOHIIVRS i, 145 e

PErding dug o,
=tonsl Highivap s
10 Btapalliroad, i

s chtecfofsamcew _

oo, Taly @fﬁGEsTa'ath:ofﬁce For thiaf,

at' Door Step Is edlleq Cifizén Bariefy Distributior
eﬁng,—peapfe%gféﬁgg?enfg- L 5

are twp h

lalives rajseg th > thaf
Tinitel d get it, Why only farest

- 0 hundred saryices. they mitst b obtajr

ral Certificg

d the isstig: gt
o, domiie ool L1 MIUSE be obfaiar Peopla
te, donﬁcile"céﬂfﬁcéte-éfc; -
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=8

= Sofortfivwe aregdingfoconductasurvey st iehdidariovd)
Hre%abaut 12%3"*&%3@?‘0@&{1@ Th éY’-‘*MB;.‘ e e |
e thestney &Wi'[ beestmatedwhi cﬁfﬁian'th&ic A |

__‘400 S ft

% Sofhose persons whoiare: wﬂlmg to:gent outfh&m fand: fa, Rn‘gatgianggr
Grartt Panchaya’tsshau:d a‘ﬁp“ly‘taﬁe Tahsuldaﬁ‘ﬁropéfffa

v:'.:ﬂ

e i Many facnlmes Wi "“betava“labi i_n-. ngaxt 23 years Le& Raliiways,
Gandwana Utiiversil ;-Maﬁllaf,‘v\fefé* a

'Nay_u 1f any pro;ect is to be started ]t has a l@t'of-legal process: -
Will ‘fiot be possnble rear Ei’apalh It will défirittely b coﬂsrdered in: the ﬁ.lfure,
F’n@n{y will be-given tothe people whosareffected by’ the:project. ¥

. .\ the ccncludmg of the: meetmg, the. Chaif:man, En‘mranmental Pubiw .
é * Hearing ‘Commiitee thariked District’ Collector Gadehiroli;, all . the: peap[e“s_
- fepresentatives of the district; all- the present brothiers -and: Sisters of thirtteen
villages, project officers, MPCB officials, joumallsts

He szid that-the views, commients, suggestionsor-objections.raised:by: -
thie: patticipants in the meefing regarding 3“._' ¢ proposed: pm_['f‘i_ were: regq_gm _
and itwill be included in the:mihutes-of the meeting In Marathl an Englishand
withi: final EIA. report, along with the written: suggestions: reeefvedj with the =
apprBVaI of Chazrman of the Enmronment Fublld Heanng Eommitte'e wzl! be

-Ghange, Govt of India, New Delhll An Expeﬁ Cemmlﬁea: w;l! fake furfhef
degision accordingly. The-copy of the minutes -and vfdeagraphy Will ‘be made
aiaiiable to local people:if demanded.
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& sm‘ewmg pfant over: a“rrfe:&ah%dl"szta ﬁQ*Ha‘ Aréafat‘\rﬂ Suq,agam Tal Etapaﬁl,
Dist: Gadchirali, The: Pubﬁc l-{'eaﬂng ‘wag condupfad oni27/ 6[2022 :atiNivojan Bhavan,

.Bistﬁht Collector Office. Areap*l’ai, Disk- "Gadahiifoli; snhm;tﬁ*rrg?herevﬁﬁl the copigs of -

proceedings) of the Public Heafing ds undei;

Page1 of2
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21 R 4 g ; . e !::w.s-.-.-y L _'?:'

3 stor©ffice;, G

S T R R LA L AR T Tl R
b

-

aichirolf; Tal.

Minisiry: of Enyironnierit Borestia:
i A LI = FLa v .- P A X = ”"'__
and to include in the. final ehy
QﬂMifOnme'ﬂifﬁl.ngygs:*fais;iﬁ’s}-hy;

€ project. As the praposed project

Gl + IO o W o

il

mmandatory to the Project Propgrintie obiainprios Envitoniistit:

from MoEF & CC; Gol, New Delhi,

N Ty i E_

MPCB: G,_handra-p_;liée; appmg ‘f}sg':‘" I p Im
Is directed to condiict the Onling public. hearing.

password was tndde available.

iy
T,

139G nial
2l Clhiange; Govt. of Iidi,
3 IS OF, Reference. {LOR)
At Assessment Nofifieation; 2006,
Pprior-EnvironmiehtClearanse (EC)

". 5 B r'. 3
Hedrin

&

g i

The miesting number and
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.

]’E"Ef' sﬁ%ﬁ} ,gtit:

Ic_m’fr_al Be,ard, A

'1-0)"?"_Nagar Panchayaf Etapalit[ Tal. Etapa 1, Ehs’i Gadc:hxrcﬂ:
i l Tahisik Office: Etapallf; Tal.. Etapa i; Pist. Ga i
1 o ay t.’g_’;‘am:tx g . Efapa

fha(&),;_iareguda"’ Jh ""ewada)ﬂ, Tal. EtapalliDist: G
15} Giit - Grarn. Féﬁchayat' ‘Officé Nagtiiwadi { '

(Nagulpad:). Mohrall (Morli),. Tal. Etapalli, Blsf;"Gadchireh

s also Informed tothe, notified gavemmentﬁepaﬂments {Sr. No. 06-ta
*’5:as above) about giving wide publlclty at their fevel: regardngnvrronmenta!
- 'Public:Hearing.

:;ﬂndﬂa;mr*ﬂff“ ﬂaﬁJ t > datorof publlicheanng. -

cﬁy@g Bh ava Ry

rérr; Eanchayat Gffice Todsa Fcara KA. "(Alce?ai o I}a&l-- *Karampall" ‘
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e 4 &,

_ "Iha pablic heamé% uEs i m:gg_@

,4\-’-! by

i \'Ggﬂﬁemgﬂaﬂega:,;rﬁ‘ CReperk
g’é’éﬁ‘a‘ﬁrﬁﬁa‘grd Sot s ,

guan@ea: @mawmgﬂgaa

*»; &n« @

14" September, 2006
AL l'la"‘ ‘c’:an‘sfl"""- d- Environment PubliciHeaning. ¢
762022 wider el . Bama Weg): BriEgoe
“3?}!’@%21’122 a8 unrfer 22

€ 4} District Wiagisfralté, Gadshin

b orhis represeitatie ot below '
therank of-an-Additional Blstnct T
Maglstrate

Eé‘iam
- Biard:

.

_ 523 Represantatwa of 1 Maﬁafaslktra = ~Member . -
T Pam}tfon‘Oaan'ef oard, Mumbai 4 EE T N
' E{ag:anal Officer; Chandtapur, | . m |
MPGB Uc[yeg Bhavan, Chandrapur - - = % K

3}% Sub Regional Officér;: Chaneirapur .
MRGB, Udycxg ‘Bhavan,. Cbandrapur*

&2 This offiée is in.receipt 37 notices: ‘b_‘ﬁﬁ Bldifits;. sate
‘fegarding the above projést and:the pefsonsjiconcamed inst
inforned -to “aftend” the “public: hearing: and ﬁuﬁaﬁfv- theira

suggestions of objectlons if: any complaints;. statemén Syi

The attendance sheets of the p,amclpanf"' Uit
‘well.as the Order of the' Enyironment Public:Hearie
He Maharashtra Pollut:on Oﬂntror Board areattaghed

€ &l
Minufes of'the Environmerif Public Heatingss

At the beginning offhe: meeting;. Sh‘r‘“‘ AfitSat
Maharashtra Pollution Conirol Board, Chand g Gonven
Public Hearing Committee ‘welcomed,. Shit lﬁgma} Paltil; Ade
Magistrate; Gadchiroli and Chairman, Environitngnt _q’t_&]fe“,_ ,
—ShiA_M. Kare Regional. Offices '*1" £
' Chandrapur and: MeﬁEer, Enwronmen ublic:
officials, NGOs working in the field of en

g e ,qﬁtﬁ?ﬁea Prﬁlect
nment and focal peaple who were
present in large number and lnfonned ali:the dure:ofthe: pubhc hearlng.
He:appealed all the. participants to raise: \ﬁaws,,agauﬁts ‘ideas, 'suggestions or
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pe}ﬁ@ﬂ%@éﬁaﬁhﬁe :

o o, m a

3 ' l—.'i"&%@%ﬂfﬁlg‘ihé [ﬁt@pﬁseg:@r@fgﬁf;}; i

public earing sotganized only forthel ﬁggiﬁe@p’t

réjectatiec
mrimelaiat ssiiE %%ﬁ@ﬁ?&»WmT@%ﬁ&@ﬂhﬁeﬁ

Gty

i "’iégg': paiwion of - ﬂae projest and

Efiifsnmerit Management Plan i in local language Marathi.. Following poifits
W are explamed ine the. I ee’t;‘__ g

Betaﬂed lnform ation of tf af‘the Profect-

« Project: Area,. Lat!iude-i.ongstude Map, Submeérged Aréa, Bensie cgaf'y
Ares, Forest Afea;, Prejectg Featuiss; Projedt  Signifi cange,,
ConsequencesJ Land Use, Earthquaka Staﬁ‘:[:fy,

Pro ectehjeciwes sogial staius, eriployment’ Qppartunmes development
of farmers-due to the project;

‘_iject analysi" _summary. ﬁndings,

Im acﬁ and manage'men‘t of ar; _wafer, cl:sp]a’cament, hmd‘n!ersnty due to:
plarméd pm]ect

.....

o |e

Infofmaticri of; enﬂmnmeataLmauagementaﬁex‘ project implementatior:

Information on other environmmefital management .

After readlng the suggestions given by Hoii'ble"Meniber of Parliament;
‘Corivener appealed 6. ihe participants fo raise: their erivironmerital suggesfions

e |

'e%
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PO

£y ,ﬂ_
_ f Bﬂ ”E]’ectmus abaut thef pré;gmg

' Gadcﬁlrdlz -
Ei;.? Gl;uectwn TTAformation s
+No: . |-Question

1 pliveins ‘Manger. Therejisa hillin:my | Project E’féﬁ‘ﬁé"ﬁgﬁﬁfhﬁﬁﬁlﬁﬁ f dinie |

; 7 - MR 1 :' o Wiz s ha e_&beeﬂ na{ed : .:“ R
‘ f alds: Someba_ e shioul
tha water tcﬂh farm:z ¥

_ ‘ "thls praject Gur chl[d nﬁg}louf___ 6 |
.taught tramecl and‘put” {'o work on'|

; :ls an opportumty ln the proiect thér;e'; .
|«  should be- employment - _

% ' 2), Shri. Manqeshkumar Pun ati, Gram Pancha t_ma u[wad: A
Kudri, Tal. Etapalli, Dist. Gadchiloriz= . S T
81 Object:onflnformahon T Questmn “Answars [ Assura

&

|1 |Educated and uneducated ygung "‘J—
boys and gtrls of _the affected areas . the, ¢

| fhe projaiet. -~ — = - — '-g—"'ﬁpg l’j‘“;ﬁag“ EE— _
[2)  [Higher education” trammg Tke TTT| Stiggestion s niated, ——
should be provided free. ofcharge.. | .
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o [OBlecton [Ttoraation Fauestion| Anwers | Assurances; give

all fadilies sh

immetizate*ly for: |

wiiage i

"4y Stk Rohit
Gade Gadehiroliz=
Q‘.bjectlon f Eﬂfﬂ’rmaﬂem ! Qu eS fLﬂ =

=i e

-

| mediur school from

A .Th'e“r'e e wl!ages affected Ly caie
e | Sugjagarh prqect , ,-jegWefl Jﬂb GPPC’“U“’W _ s
- |villages are jobless. ‘Hence, the| 3
‘peonple of the = cted wllage,s
shotld qeter pymer ok
12f |l our area, we need an Eng]:sh Project Proponent: sald ihat a center |

stto 121h, Our
village- needs an. up_._mdate hospltal
It 'should be apenad for: 24 hours.
Bood roads are - heeded for

‘commuting. A ‘hostel . should be
‘constructed

:mmedlately fo
accommodate the. children.

pointwill bé decided between: all the | -
affectedwllages and schools: w?llbebuﬂt

‘there,. Similatly, @, posifive. decision will
deﬁmtely be taken regardmg 1he hostels.

B)«Shri Ankush-Gavade, Residence - Nagulwadi Ta! E
‘Gadcehiroli:-

Srl
Nos

Objection [ lnformataon,! Question

Answers [ Assurances gwen_& by |
Project Pmmater { Euwmnmental
c:onsultant I Enwronmental Public

{Hearing Commitfee as per d:scussxon

1.

It has been 75 years since olr
counfry got independence, Still my
village has no.electricity; no'medi cal

| facilities. It is very . difficult o get

The suggestion was noted.
_Project Proponent said that a center
point. will be decided between all’ ﬂ'le:
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& as perﬂiscusswn :

¥ Lt Ea; ap & il ba gwen Jcﬂas“_

be\ape}a‘ed

ge ote _,,.and EEWI{! subﬁnﬁed’
2 io tﬁe ﬁlﬁﬂﬁi Collector Office: ‘

1. Etapalli; Dist. Gadchlrah,-w .

ijectwn 7 infafmgtmn Ii@.uésﬁon

Answers Assurances “given by
Pro;ecf Promnter 1 Env;ronmenfal
Congultant Ermronmental Public

 Hearing Commitiee as per dsgcass;ag

‘Many people: haye: expressed their|
eplmon So alsa |- S8 iy
opinion.” The job: epp_ortuni{ies
should be exiended ‘to the

‘| unemployed.

Project Proponent'said.that lecal people

project.

will bé giveh 90% job opporturiities itithe |-

%

Roads in Hedri w!lage are
compiete!y damaged However,
those roads shétld be Tepa:red
immediately

[Suggstors Fave been roed

3)

| The biidgé ai Aladand has been

closed. Tr fiitlre; .th;; ks ri‘dge may
collapse. So.it.should be renewed

Sagyestions are noted.

4

An English mgdigm sehodt gs well

|in our village, —

as. amodem_has Hita sourd be bl | |

_.._._r_-.

- aﬁecfed wllages and the. hospltal thl be

F‘roject Proponent sald that a center

builtthere: Similarly, ari English- medium

school will be started
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Tihe: mlla

2 60?1'1%!"’ ]

! and fap sfla‘ujd
_ agncu[tur:e figlds..
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iap. ff@b_lecﬁeﬁi fnf"ir‘r"na__-;__ nj_" ‘t“ L
ﬁﬁh A: | | 5
{8 [ Thel llt;esﬂ‘lf be@iﬁén“{&ihef
1. Ioung boy’s ‘and | i
4 ¢ Lfaluka. They : ]
o ¢ ,‘,_oppoﬁumtiesi“uﬂi 1
18 |'Simiilarly; :
T fan emerg&
| thibal-areaiant o} i
B and wateris:not: availabie on’ ttme
i JShﬂ Ramchandra :Gudra,. Villa
“ " Gadchiroli:- ) Ml N ‘
ST Objection '[ﬁfdfﬁiﬁfiéiﬁ.ff@ﬁﬁ‘ﬁiﬁﬁ?"5':;" iswers [ -ASSi t’xrafxces glyen by |-
(No. | . i Projes s 1. Enwronmental
[%) | The roadin: ‘our Village Is hiotigood.. O
- | The road is comipletely’ pg 0lEd: | youtig: b
Similarly, thereisno geodhic splfa o
| the village., The: yaung;bt:qrs;t dgirls;
of the wllage Shotild: get. jobt
‘opportunities e project:Similariy |
‘| bore well faciliies sheuld be:
provided fo all in the'fields:




»-.«State

,tmxiériﬁ’;

HEE

s

| | 8@g&§ﬁﬁlﬁﬁkd re.;gofad

- . | tocal pEople‘nead:a mobile fowet.

i) ijectmn? Inforiation r*Quesﬁon

Shti.Subliash Patifibiae Tupa, Residetice Wil Padas Tal: Etapalli;
ist. Gadchitoli=.

ﬁﬂsﬂﬁfﬁ» £ .ﬁssurances g;ven by’|
‘PI'O]ECfZ Pf@ ] N ; Env‘imnmenia! '-

'j;‘ lmp!érneh, ,ed; o

1A conege'artd ar hospital should be
| started”

immédiately  in  our)

| the local people:

Malampadi village as- demanded by

The Project:Proponerit said thai a center .
pgmuwlije decided between all the:
affected’ Villages:: and the hasg;ta! ‘will be: |
biiilt there, Similar 'Iyq an English-medium

school:will be started: Similarly;a schiool

will glso bebuilt,
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el e

A ”,.‘._' ’*h our Village; ““‘é"@- is o powerSHoge
P &ﬁjﬂce [FE i_"‘eéﬂ s e fi -.
! ; ig,mwfru*stratecftogg«@vf',,g ‘ v
fa_press our need. ﬂ“ﬁh ' B i

-"saﬂsfacfary anss'c!ars’-; 0Pty | N
should soive this pmblem s ik W S LA
&) |Be it encreachmighit ‘or allotted beait Sﬂ,é"sfé?éﬁ?ﬁfi’shavé,:4..'3_""‘_‘:._;"‘? ed .
space- (faring belt) i our village,! '

€. | solar pump “facility $ho | i
: ' providéd: Thie' road from: Heir ‘i; ,

Malampadi is completely: bad. 1; - L

L. Lt |shodldbe. repa:reﬁiﬁm"’iedtalely N e e TP |

3 AR

to outsu:lers, ihen why not te [meal;

- |‘l' l :
0, -

menﬂoned {hatz Gﬂﬁ peOpIe Wil get;,- ' " L ;
job opportunmes Bt inthe writtéri | . SRt ’
reporfitis wntten &s:3; 000 ' )
é‘ i #8) M. Tara Matau. Residence Pursalgundi; Tal. FEfap: £
=" Gadchiroli S £ AT AR e
g:. Objectmnlinformatton?(luestlon Answers | Assurances given: by |
No. ' ‘ '

1) My village needs a cement concretez'“
road, a hospital. The girls who came:
with me here ask that if men are:

| appointedin—the_security_why S
women are not taken. 1 alsowant| o WG M S

job. We request to give us job- in
Security Department.
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2(5) Shri Ramyegi Vistigota, Res‘id_ence
. »;GadCh Efﬂ] fis .

2 ijeb”tmngﬁlnfgnmatgo@fQ_,t_;z—_:-.__s_tmng' ARGt eﬁ % :

l__Ekrarj' i, Tl Etapalh Dist.

' ﬁansultant i Elw’irunmeh Publr%’
H { Cﬂmmiﬂe&asper d:ssussm:v_‘
ter"| Suggestion is:noted.

Ee s
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T *’Hera ey,emage,:""“ P

el get joby H - gesiio
}gompany: maﬁag%ﬁﬁii }

/ émi'éie“éii é'tis,; & ﬂ 3@

'
'

~ i%ﬂef; % ﬁ‘l.
SHOHEC E‘ '
- e

Ll aynplemen
' dasses .WQ ! want

. send 6% N+
: Mlmng.is “&‘:ﬁeld where:anyong: can,fﬁse

i empievmeni to:local people:enly:

thai :
: _._fe;_ 0

e cormipany reqﬂﬁ'es special skm
ence;,

‘ -.f;omplete Wg
teef Wejlave‘

rts toifea

from. & low: position‘fo toprnost: ‘position..

110th pass cah algo get ‘Promoted fo| -
 GeneralManagei: So; we willimpl ementy
[the policy at every stage and. give:|

for this = -SKill' Development: .
r',irung -«Program has beénund ertaﬁ%ra, :

Siigh Ansvie;l‘s I Esgﬂlﬁﬂces given: b,y l]
i

'IrPraIecf Prqmtaé Eﬁvjroﬂmehm P
Environmier 1Gq"

. '

‘| Project. Propcnent replied that priefiy | - ;'
A:fwill be given to local people which

' "applortumty FER

I'what about others?

{} don't get-a: Qh apporttmaty fheré

job;|Teans that only local people. will get
F| priorify, Whatever personal ‘issue you| ,

have, rtwﬂi be resolved posntwely

e

{'What plans does thef‘company havé

‘Hfor farmmg‘?

, pro;ect ison Gut no, 348.09 hectareawm

; Objected that red water comes from the
{#nine, So muddy water keeps-coming.

The Project Proponent rephed that thexr

Jemain: here. Here some: peapfe

‘But'if itis coming from our project, there
“will be: settling pomt garland ‘making-and
iall the processing-will be dore on: |t-@ur
project’ will not cause any water
‘pollution, Agriculture will not be

fdamaged,LiKewise, no one will .be

: "displacement.

displaced. There is no question of

The company: hag d&qne minm'

'E’coject Proponent replied that all our :

e wfﬂ*mut planh‘fng S"a there "“a

_mln:ng -acti wtles are technically studled

-__”_' ““‘f"‘ R 1o ol o o
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= pe,::_"

rmttee as p_er dlscussmn

ﬁﬁﬁle |

rposé,; the cenfral bomfvmthtn'ihe
e limits Will "be decided and an-

amibulance:and modern hospital il be

...bu‘ltaccnrdmgly Sﬁ'fiﬂaﬂy, & schoe] will |

be:buiiit:there according to-the: demarid

|:0F The: people By deciding the cenler

he:| Froject i‘-‘m nent said tHat-we will
bsiity | defriitely ereate’ job. spac e

£ ,'-",has a 24~hour mad‘ ca} T
E'Gﬂi@“ ; mlfaﬂ}f.-.ﬁé-how‘ para.med}caj :

g5, | ;For
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i

ﬁnsw:ars l Assurances -given -

,iject Pi:omafer | Environmental

| Gonsultant: # Envirenmental Pubtic|” )

By |-

& 3310 |
...... m-:i
'@%ﬁ nﬂ%jeM*mﬁ- >
— 1 |
1%
‘! ‘.EET'
t o i

i Hearing Cammrﬁee asper discussion

1 | Project Proponefit informed that:we are
1 18y | proposing to btilld a hospital in"Edri. At
: Jof | least wie il dsﬁmte!y build a day ‘care
E ' 1, Hospital there. )
Eae:ng bl ln E:Eapalli wQﬂth ‘have
. gmnstrucfed‘mEdn
25)8mt. _ Aruna Madhukar SaIWG Sa _panch Grafiip gnchaxat‘-'-
____Pursalgundi, Tal Etapalli; Dist. Gadchlroll - .
Sr.- - ijectnon I lnfnrm*a lonfﬁaesﬁé”n Answers ] Assurances gwen by
Ne Project Promioter /| Environmental |-
- s TConsultant | _Environmental Public |
_ | Hearing Commiittee as per discussion
1) “The demand of ihe. people B my | District ~ Collector  informed  that
= Government of Maharashtra has notlffed

Ldemand. | ‘had ab;eafed et the
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thie | Suggestions Ar&noted

2?‘] Stiri: Fﬂadhu&ar Sadmse; Meﬁnber Graim Pancha_ it Bursalgundi, _Ta!_
_ Etapalli, Dist Gadchiror

} ‘SI"‘5 A

‘Objection:t informaf" on‘TQuesf‘ on

Answers T Assurances gwe‘ﬂ by |
F'm;ecf Promdt_ f

1 En?ﬁ'oﬁfﬁenia! |
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soms Sieci‘f“ 4 {
;,'mééﬁﬂg'at Etagény ] ! ]

*Ccmsultaht i Envircmmenfal Publu:
: Hearmg Committee as pet discussion

reggun JSUQ{QBST‘ ons'have been fioted. ¥

- vlllage As i‘h_ C i
( ' -presentation the-skill -development :
S program should be well
- limplemented. -
2) lhave beenWon:kln JiE65 villages for Sfuggﬁs_fﬁuﬂsf-‘aremdted
"QF.’
people by gl\?ll']g fra‘fmng o them
[ 29)SHiri_Ajay_Kankadalwar '.";nrmef_z:lla “Parishad President, Tal. Dist. .
Gadchirolis-.
Sr. | Objection/ Information/ Question ] Answers [ Assurances given by
:No. Pra;ect Promiofer / Envimnmenta!
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“sf-are not appomted if he c
|then the natives haveno. use ¢ 2l
- | 'project. Sacunty guards: work or 0|

~1 12-4housand, what:is thei

"+ |jobs ‘to' the. local people,

o does notpmwda Jot opportumne i‘@ .
| e Jocal unemployer 1
|-does:hotfo '

| the working. projeat_ﬁééé HBE gl

seems doubtful that:they will, 6f ".
in the expansion project.

) { Phe' dust that flies while- extra 't‘rrg;
{iron spreads: on the road. THerefore

[#he healthof the residing peoplear
- | animals is.in. danger; There-is o
| alternative system: for this: Dug-toi|
 Jithe dust, the water flowing nearby [

|areg bscomes completely Ted.. EVeR

e

! dumb animals do not dnnk the. |

,,,,,

: w'al.er

‘Suiggesfion s rioted.

k 'Local people need to be trusfed.
_-_lNatura[ resources should not_be

“Suggeston TS ot
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. ;}eb eppm‘tumt 5
fhem in the projebf

v 3 .
T i BT Oy R S

-2 ‘
"%;'ﬁéét;ﬁ:géas T WHlE  providng) = —

" z{e‘efds

{'back t6 Etapalli taltka dr its Grarri .

e & ie ihe enwranm
] {iof ¢itizens here
on the: mad, so-fher
=*‘ Admmlstratlon ‘
47 | attention here: Howeyve
{hearing is demanded :
[~ | Panchayat linits.

*gﬂﬁsiesﬁ’ﬂ“i‘"“‘r?fﬁa‘f'éﬁ

Tz e £
B
-
i

.. aa}shri Ankush; Gavade, Reszdence Mari’iﬁ:\""‘

‘we

‘then we will talk. ;75 years have:

village has no hosprtal no: elecinczty
It development is ‘going:’ to happen.
.Row, it should not: stop. Wniit today;

Tnhe public hearingiis:forthe affected: -. jes
| pedple of the thiteen villages or|
outsiders. If it is for:affectéd people |

_passed since independence, but out |

have been provcked by}
{-someone sxtttng on -a chalr or hy_




,ﬂnrﬁagri the “Triba “L
' former publ'ca;

I - ¥ pubhc hearmg af -Efapalll Tafuka |
L b | place. e o B o
£2) 7| The. ediﬂcated as, wel{ as the  Stggestions are:noted.
S Uﬁe'duca people:there’ '

jlost wllage be :splaced and :f _ 5
| | the Colléét ves; them:a-word.that . ; '
= _-,1twﬂ| not happen ‘then! tﬁose peeme _ é
- ‘Will have-courage.. Sl = : --

1i8) [ While.the projectis being set up. the Sﬂggés'tiéns- are-nofed
|'government. ahd administration say | ' |

| different things: and after 3-4 years,-
x different results are: :séen by the
'-'.:_':paople of fthe area. He: shared |
1 l:information. about & prcuect in

¥ I'Sironcha‘tdiuka.
[4) ‘pHow ‘many  people wil .get| There will be 90% local: people if the

emptovment in the_expansum—ae,bsnin -all'éadres.
o prcqect’? How' many pegpie of

& [ Etapalli taluka; will be.included in the |
. I'project? Will 50%. of the-number of |
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© | employmerit-in fhe pidjer bp“fraﬁ}
: Et‘épa!h fia;l”u - e i

e

: ..‘ '? 5 N T ‘_-' ot b 2 JF. ;p"
P 'k*» ;,be empue;i iy’ the & p@nge Imn I

R SR T

;,ipro;ect? ) |
[l 90% “peoplefr

ﬂjje‘c gl -
increase. Wh Ah’.‘..
. |- -[may increase various ‘diseases i .
_*“@*;;F - [tearea AP S
[+ | Hence, whether: Mulh-ishaclahty_j PR e
oo [Hospital will be opefied 2t Etapaliiz |
| {Whether local. pebple will be:
. I'extended: stralmng in the) lntegrated-._,
| Steel Plant before giving themn: job |
1 eppcrtumties? :
.| In that area, ‘there: T religious:
¢ | place whichis called'ds T urbev.|
- ‘The pecple not only from 45|
L Talukas E;Lit from Chhaiisgad do-. :

_;amount of dust \&JI"I

t

6.0 gy

rehabmtated?
Local pecple shotild be ngen job | . % )
| opportunities. I VIR e
.. |%8) . |inthis project, .educated. youths of 13- Stggestiong havebeen noted.
Bl " Villages should be- -given traimng and| 5 4 ; =

( * employment, basic facilitles
(drinking. water, modern medical
‘services, and education facﬂlﬁes)
should be provided.. Similarly, all the
villages of ‘Etapalli taluka’ should be
included in this development work.

82)Dr._Devrao Holi, MLA, Gadchirolf Assembiy
——CGadchiroliz= '

Sr. chjection { Information / Question Answers f Assmanc:es gwet; by
No. . Project: Pramotei- Env:ronmantai .

S

S e L S S

-




P

e Sggesiions e roted

olve | Stggestions arenoted é |

-‘ : p ] A
| Konsarf fwﬂage. >
| workto en's_ eth Te

t;:nrcue::zt daes not e this: ,ﬁé ‘ltﬁ of

e people in the area afi & mher
_,iiéareas ;

Answers i Assurances given by :
Project Promoter / Environmental, |
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s

A e s it

'i%?.iizﬁl’f?&* _j-;
ﬂfscﬁssy ik

= 3

'.jIn the Eneetirfgi'”"_:_“ the: peopl
. demanded, to build a: hospial |

gomd‘ and 'promptimedical facilities;

severy wﬂage,,Fﬁrthat tis rigcessary|

|to establish =& Center Sup h‘f'
| Specialty Hospztal’ atthe centerofall’}
|dthe villages, F’eaple{ negd tor gef"

r
|

5, v R e W case

“‘must try for that.

' Simﬂarlys, there was-a-demand thaf. é_% ofer sad haEg e
“everyvillage shiould have.an Englisk |2 j
‘medium: school. So the company: :

: -'__'Everyone has demanded that tha Gggestion:

| should
| Management.

.'zn the wilage Pre;ect‘ expansmn wﬂ! -&

increase traffic. For that; the roads:
must be in good condltmn ‘Almost
two thousarid more vehicles will {
.increase: There: is: no room for-an
‘dmbulance. For fhiat, the company’
keep: proper Traffie:

Ithas been years, but the fribal who
works, - has not received the |
vagriculture bet (patta), furthier action
in:this regard should'be inifiated.

Suggesﬁena haszeib“een ‘ioted' -

. -

| The mining fund: is Rs.60 crores. It
_should

be  spent on__ rral

development work. Farmers shotild
‘be given solar pumps in the fields.
The company should take the
imtla’u ve for that.

Stiggestions; have been noted

L Y R e s,
— .
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.: “v‘ M e“?j " _‘ .“‘ '.“ ..Id
- efpley meﬂl‘ conftact:

PR

_ facil*ﬁe&: —

L ".' -.1-;

Sh ;js,;eétfé"! Iﬂfbrma;{qﬂ _£ @q sﬁﬁm

neieite J:?ﬂm“

oy

Ssion |

pples: ¢ g !, n&ﬁ‘auahaen nofeﬁlf =

|'other snvirorimental schemes:'cam .

'be taken: up;. >

_ﬁ'ges*’itons i“t’avebeen mafecg-‘ -

. | Measurés:are required o c&nina x

| the dust-politifiof: here:

_'-pcllut;en of -water, land;. forest;,
dnd sound; The: l6cals: hefs: have:|
told aboufthe proble.m calised bg;

uggasﬁens have bBen rwteds -

‘Regarding, the: issue of thiffeeh
wlragesfjj;;equesﬂhe Publi‘c Hearmg;_ :

]"ihe peo pla.éﬁhlrfeen wllages shou!df =
‘be considered for employrment; b .

‘the district and my Armori assembly |
‘tonstituericy should: be considered, |

There will be: rany .students: who |

»S;J@g‘;egﬂen& hatfe been nefed 1
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s i - BE ¢

iy thie ‘"dlgtnai‘, gmngs i
il bring: stablhtywém-

] area wﬂl

éddmonal business; .

J unemploved in: the»dtsfi‘lét ge‘t war}t

be prcspe‘ is: andi|
prespemua So farmers Wil gebani|
E ever;\[onfy_"
b, [wish that the camgany continues. |

: with: this expansion; gnd that the:|

4

-‘3{

-'ﬁonsﬂtuencv.

3@311:1 Ashok N ete; MembsrofPaili ameni"xﬂmmnrvﬁadc

“ii'a'i'l‘f? ffiﬁés‘a-ﬁf‘{'a?“ )

W* 1’ Assmsances g,weai_
ofeet Pfar‘im'tér*_ F. Envjr :

;ge:r,drsmssi@m

“|In this public hearmg ife- v:llage
panchayat sarparich ‘of 'the thirteen |

i |villages ‘affected and. fhe citizens |
s | presenthave plttheirdemandinthe | -
the

k- aiCotiritt
Sugg’ésﬁans have; been hoted

SA

|'open public hearing on
. » | environment: NO one has opposed
! |the project here. Al public.

 the said projéct.

| representatives have. also supporied .'

2)

| Qur district has iron ore, diamond,
| many minerals, and manganese,
.especially gold. Aftérthe expansion,
it is the company's jobi fo. provide:
facilities to the people of thirteen:
|villages. . The expansion  will
definitely increase:the employment:
generation in the company.. The
 participants demanded that” only
local people should gef eriployment.
Falso-support-this-demand. VWomen.
also demanded thatthey should also
be given employment opportunities.

SUggastons have beern iowRd

_They also have the right.
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el 5 - SEZ !%‘. %.
| of the:< %lmtm & él[eotér{&deqf‘fm’ih i
¢ |the possiple ﬁanaeq.uczapna}_:t;m% gy )
. e 3 E the oK "'ar;,; Joii ot this projéct, 1 lsor . %
4 S!ml!arlfj_;-., ttlga cz@mpanif ihag[giz agﬁ‘gaﬁf’amﬁawf ediEaeted: T .
- esldbﬂ&i % Skt Uevelopmer;t-_’ ' I
riltg, Eounail” here: All sourses -
| should'be-made: availab # o
) hardwarmhgsmuug fen‘and'wo m'; 5 R
{ | herescan€ar z name not odly M|
Surajgajh. our Distict, Stite; bug)
o lelset untty:and abroad,. E .
H e [B) | The'companyintendsio establish: ag;
L  Infegrated. Prog sing: Steel Plant{ _
el | heres, They shoald dos it This will lz, ?
[ =, |creates & Targe amount. &F} “ ,
,emplog_enﬁ. N b e b
By ] h&\{e ﬁwa demands ﬁ‘am't S stighsHave: beer Ll
] A) Skl Develapmenﬁ Trainitig | B
-_ : Courrcxf Sholild bevestablishied; /
‘-'B) [ntegrated Erecessmg Steel Plant
|- ..ok should'be: astablished.. _
{7y | Theiraders have protested here due: rSI’ggqé‘E@ras‘ﬁh&ue; been noteﬁ o
[ {o the dust problem. Nowthe: Deputy: |
Chief Minister and Guardian'
'. Minister; Gadchiroli-has annouriced'} '
i |Hrie Mining Gorridot. There will Benos: - s b
% ‘dust probleim & all the: trucks; will} '—]iB .
' pass throtigh the: corridor.. The:| % l
busifiess: people demanded & :
 bypass, ihe Collector seiit  the}
¥  proposal-ag well, But there will be.ng: |.
L. .. Eneedforabypass e e o P
'8) |The company should meet ihe|Stggestonsnavebeennofed
| | demands ¢of thirteen villages and the:| o '

| facal ‘people: and: should also fully. |

implement the Environment .

the governimerit should pay aftention

| o the social problems, because the |

Management Plan (EMP). Similarly; |

“collector is the representative of the |
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rfa [nmmm? T’haf
o sampany ha&tah SPENA 2% SHICSR,
Ry paopie'sam; iﬁéi:red‘ wa{"e; 13-'
oiing i thefield hing shotija:
‘be done in gard, :

R T ;rr‘ﬂ wfﬁﬂ‘“!w l?mcﬁra
__l:s&parate bank canal in: tﬁfsfegatd, ‘

3&)__’8?&[ Sanjay Meeni, JAS.. E:strrcveaﬂecwﬁ ﬁa‘dcﬁ:mlf’ﬁltsfﬁ
JSHA. Sanjay Meena, 1AS, Collecto Didtrict sl et
A W’Qyjﬁg some-questiohs Fhm§é"ﬁ“ !

, h_{lﬂl, beécause this project: prcmafer&-" ot

Luisideand since the; said repartis goiny 1o B 5o

i h@ﬁﬂﬂ sue of franstation‘thers, .

K3 Fﬂi’ntNo 1:- }
~ The first_point was- asked.wh
Etapalli, butat the Collsetoratss” - o

- Governmenf of Ma arashtfg limits: the: affséted aresits:

< theproject site. As'per Nofification dafed |

been-atinourced. - - D
A publichearing ‘should be held in- thes periphery fe..5:0:
project Itself: But Tawsand: orderfssues j
is'a possibility of problems: arising.. Efa
- at that time: But after all the- orde,____ Eny
published in hewspapers. - i

.-q,

|- HotiGes: were.

P

y the: said: pubhc, heating: WHS? not helth af

:,ldered :

~a Point No.2:-
Why organized in the Colléctor. oﬁ‘ ice ifself?

- Here 30-35 people: ‘could fearlessly reglster their theLIghts
- suggestions: or objections without any pressure. :

= [n.the meeting, it was: asked about fhe: Districk Mmmg Fund: {BMFJ and it
was suggested to spend.it for’ deuel’opmentWorks inthé: wllége.

- Up to 20" Septemberworks up to. RS, 7.43.00; ,000/- (Rupees;Seven
Crore Forty Three Lakhs) have, begn Sar
Asha workers, disfribution:of blcycreﬁ:tcr.af,_ _
was approved. The District Mining Ft (DR
to spend 60% in affected areas: and 40% in urafe ted areas. Don't:
worry about DMF, The implementatiofi commiteg.of DMF has:niot yet

ueen-ccnsﬁtuted—Fer—mi&a{equest—mlLbe made to the Giiardian
Minister, Gadchiroli Disfrict.

= An Environmental Public Hearing is' conducted. by Maharashtra
Pollution Gontrol Board for /. Lloyds: Metals & Energy Limited's:

ed, Hedry salaﬁ hgﬁts -

s et et

661




= ) 5 — r _‘ . m : d -,4‘~ ’an; ,e; gv: n r mént, Hﬁ"‘s‘”ﬁ'f@'[%,
47 = ¢ 3 o W g W syt B .‘I,WGIK{E” be‘ %me@v

’ :'-"—":"':"é‘cént)_‘_,l.sk fiver and G haif meters =1y i
rr,;' ers. FcrthrS; the permtssron oﬁheforestde’partmentis reqﬂlred Then*

! expe ct many things-frofm the’ gwemment Bt since ‘my appaintment
hére; wé:ttry ta do positive things: . rEB |

iy people know that we are workifig with Gram-'Sabha People kiow:
wesare going to acquire-land for the railway: project People knowrthat:
We:are also working for- Gorndwana University: if anyone siill needs
" ipfermation about this, ‘they should centact ‘the Collector's: office, whichis:
: dnor, The oniy question. we:all have.is: tha£ we don't know: wha},fh& e B

‘S’ystém ln the: meetmg,_peopia s—reprESentaﬁ\fes ralsed the issue thai

Forest rights should be obtained: Definitely should get it. Why only t'oresf
rfights, there are two hundred services; they must be obtained. Petaphsac
need agricultural certificate, domicile certificate etc.
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j ' = | l‘; )"t‘J' | :.': -.: e ":» : ; &‘?- \: " ‘-.;n;}? B " ---'::-‘_': e ejaﬁ 'y::- e 4I‘ Ve
I differet Seds. Jioiis asking for 4,000 G 1 Bsmzsﬂaas@man-?-". Zai

3 T L;.?.:Apart from thla, any redir
' . enviropment; should be: brﬂugl_

-cammu'mc,atmn é‘mlfarlgﬁ the: ::admmiStratloa is:ide t8ih
w -whateversmallthings{fere: arey

% Many fadilifies will be:available:in next 2:3 years ie. Raaﬂs; RaI]W&}FG;
Gandwana University. Mobile towers.

o .Bayouarerequested to eooperate with: the:administration:
"Whlle summarizing the meetmg; the: Project Officer sald tha:f Mr,,»

leepakbhau Atram raised good points: The isstes: ralseéi By hnﬁ ha\f"é Ti:
passtl'uely taken up by the project pnomoters Th‘esr polnt isiem [oyment'-fer?

locals? We will provide employmernit to 90% locals in: the: Konsari' prc;e*ct*“
Another pcnnt asked is the processmg pre_lecf The brﬂjec:t ofﬁcer rephed;

Naw if any project is fo.be started ithas: a rat of legal pracess “So such a pro;ect_’
will ‘not be possible near Etapalh It will deﬁmte!y be-considered in the firitire:.
Pnorrfy will be-given to-the people who-are affécted by the project: i

, 3 *'-__ At the concludmg of the: meetnng; the.: Chazrman, Enwrenmental Pubhcz .
.

wllages pro;ect off" icers, MPCB offi c:als Joumalists.

_ He said. that the views, comments, suggeshons ar of:_xechans ralsed by
fhe: padicipants in the meeting regard:ng the’ propased project were: regarged
and’ft will be included in the minutes of the:meeting in. Marathi and: ‘Englishdnd.
with: final EIA report, along with the written: suggestlops received, wlth thez;.

; approval of Chairman of the Environment: Piblic Hearing Committee wﬂl be:

—ﬂ——submuﬁed—threugh—MF—’CB—Head—Qﬁ‘ ce_:to_Enwronment, Forest & Climate:

. Change Govt. of India, New Delhi. An Experf Comniittee: will take further

decision. accordingly. The copy of the minutes and videography will be: made:

available to local people if demanded.

663




664




Py
' :
: ° E g
@ }
=

_. W.”“ﬁmwaﬁmﬁm{r _--’ o

665




666




ST G a;ﬁ VT S i — Managemenff’fam‘mﬁm

Ensitoninent Meswigoent pra) g

667




- s
£, AR

i o e ey B e A

;

Rt




bl

Pt

e
&
-

669




o T

DR




(hostcl) aﬁawqﬁaﬁ
) ot sisger e, T e, v AITears, e




e




673




L e




R L U I i e LIS B L ﬂlﬂlﬂm‘lﬁ aﬁﬁi((?entml’omt)ﬂ%‘

675




"+ -

L e h
wdal .-.-a..;;.h-n o, ~
,"'.zﬂ'r«' 2o

7




P e o e e T

YRR -»-u....__.-.‘ o

677




e
e e L

7




. mﬂﬂ‘bﬂit “'H{vt Wﬁ?’ﬁ Eﬂaw W= '

[®

13

ﬁmﬁaﬁqﬂqﬁéﬁ@wﬁaw
A T TEe Gl e ST, O SR

e A T, O 9 e Ui,
mwwﬁﬁaﬂﬁm |

679







681




AT

i

P s
Al B

SN

2




o PRz
e
0y

I RS P e

O oo

ST
S

e T e TR

i
!
i

| 683







ST STTAT TR B IO Siie, G a2t
e st amqﬁ?r C‘HT%'IW ot
| ‘etfe ST et e S S

685







T L rpee A= o
belal s &

Mulﬁ-Speéi’ahfy H ,sp- al. SHSUIY|
_‘351'1'5'13 Efﬂ"ﬂ? I'Jlﬁg:ra’tﬁ&ﬁteﬂl Plant—- T

687



v

)
]
fﬂ‘
&
Al
A
]
9
-
O
o
&
b




St |

Managﬁﬂlent}‘i-ﬂéﬁ;

©

am?iaﬁ’f,

&)

ﬁﬁm%ma’fﬁ} ai* =




P L
ERPAL
T -». Fells O .
W B :

St -.-J.u-

i e w sz

ik, e .--s-t-d—\-'
TN LA

i ._. =
Fﬁ"sr:s;w “f. {clt..

&

%
t
e

s
A
E
i
- ; E :!-'.
e ; T 'I_'.BI
i - ’
R T .
il g
-t +| il
A i
. N S !
Ex T
! 3,
.
. ‘-‘I
“ ’ T
- :
5 [}
s = "_
¥
) -
b
|
‘
“
e e
1
s
A
b vid at
&




T
P i

691




| DeVelupment Trammg: Couucxl)

ARG,

|k Integrated Processmg St'eei Plant |

gw'\arms‘rﬂn?mﬁ‘r ma&;—m |

3 E"ﬁia"ﬂéﬁﬂ'ﬂ{l (‘.’llﬁbt"ﬂ

692




"'!.'?"h\'g-"

- A 3034 . @dvﬁlﬁfﬁ@?ﬂﬂﬁﬁﬂ ﬁ“ﬁﬁﬁ‘ ame?r ﬁﬁm ajﬁr%ar AT
e v,

693




e e e e

S A
=

ST &aonalﬂzghway)aar@r

| wm“ramﬁ*wgﬁm mwamrﬁsﬁ%ﬁaﬁm

694




H . .
|

|

! )
i

|

|

1 .

!

|

l

|

l‘ ]

s

Ml'ﬂl \’11‘-1'1 3
ReaL ol hl.
o ST R SEERA S T
mewﬁm,

695




e ————_ S

oo bty el T .
£ oy




11 769 M]‘PA) along
Grushér;; 200, TPH = 4 No:. w:C i 201 e i s ;
. 400 TPH = 5 Nos:. Mohzl Seri; : Screens, 20 TF'H" 6 Nos. Mobi e .5-.Cone

o ; . ,'_rush,er) in | the
_ mlne~léase' area of 348 09. Ha,_ecat near. Village Sur}agarh Tehsil: Etapalli Dtstr[ct Gadchirolh,
’: 1 Mahg,;ashtra Environmenta] Cleara _tolation under SOP) ~ regarqu %
Sll'i' T 4 20N
:’g This has reference to the  online- proposal no INMHIMINMOB‘I?‘HZUZZ for grant of

F, Enwronmen!al Clearance to M!s Lloyds Metals & Energy. Limited for mining.of Iron Ore in Surjagarh
- Iron Ore Mine ‘with produotlon capamty of Iron Ore: 10.0 MTPA (ROM). Waste:: 1. 769 MTPA (Total
“Excavation:11.769 MTPA) along, with crushii
Crushier, 200 TPH - 4 No. Mobile Jaw Crusher 200 TPH 4 Nos. Moblle!Seml Mobtle Screens 400
TPH - 5 Nos. Mobile/Semi Mobile Screens, 2__00 TPH - 6 Nos. Mobile Cone Crusher) in‘the mine lease
area of 348.09 Ha, located near Village Surjagarh, Tehsil Etapalli, District Gadchirolli, Maharashtra.

:% 2, The Project Proponent submitted that the Terms of Reference (ToR) was accorded by the
| M Ministry vide Lr No. J-11015/348/2005-IA.II(M) dated 18.07.2022 under Ministry's SOP dated
07.07.2021. Project Proponent submitted the proposal for grant of Environmental Clearance vide
online proposal no.. IA/MH/MIN/408171/2022 dated 04.12.2022 along with final EIA/EMP report as
; per the provisions of EIA Notification, 2006 and its subsequent amendments.

. 3. The proposal was considered and recommended by the EAC in its EAC meeting held during
27% - 28" December, 2022 for grant of Environmental Clearance under Ministry's SOP dated
07.07.2021 subject to compliance of certain conditions including the following:

i. Total budgetary provision with respect fo Remediation plan and Natural & Community Resource
Augmentation plan is Rs. 26.64/- Cr. Therefore, Project Proponent shall be required to submit a
bank guarantee of an amount of Rs. 26.64/- Cr fowards Remediation plan and Natural and
Community Resource Augmentation plan with the SPCB prior to the grant of EC.,

\ ® QU
st Metals & Energy Limited, Maharashtra Page 1 of 2

Mis. L
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_6 EC shall be Issued of)
an‘munt from Siate F'ollutlo

7. This iss_ueé with apggdyi'a_l o.fl_the com peﬁe'rj_'t"_ati'th'or{'_fy'._‘ _

ours-faititly, o
{)M*—&

- Nowdery

L (Pankaj Verma)
' Scientist 'E*
Copy to:: )
{, The Deputy Director Ganaral of Forests (C), Mmlstry of En\nranment Forest and Climate *—~
Changé,. Integrated: Regional. Off‘ ce, Gmund Floor, East. ng, New Secretanat Building, Clwl L

Lines, Nagpur— 440001

. The Chairman, Maharashtra State Pollution Control Board Kalpa{’aru Pomt 3 and 4" floor,
Opp. PVR Cinema ‘Siorv Circle; Mumba1—400 022 It is. requested to send the confirmation

regarding the submission:of bank guarantee by Mis Lloyds Metals & Energy Limited (Project

proponent). equivalent to the amount of Rs: 26,64/~ Cr towards. remediation plan and
natural and community resource augmentation plan and payment proof of Rs 5.48 Cr as

per SOP dated 07.07,2021.

Ill.  The District Collector; Gadchirolli Distribt, Govt. of Maharashtra.

IV,  Guard File,

Mfs. Lioyds Metals & Energy Limited, Maharashtra

m s

(Pankaj Verma)
Scientist ‘E’'

Page 2 0of 2
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MHGA070010902022

IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS, AHERI,
DISTRICT-GADCHIROLI

(Presided over by S.M.H.Shahid)

R.C.C. No. 128 /2022
CNR NO, MHGA0700109G2022

E i6

COMPLAINANT: Maharashtra Pollution Conirci Board
Through Regional Oificer
Ashok Marotrao Kare
Resident of 1st Floor, Udyog Bhawan,
" Railway Station Road, Chandrapur,
Taluka and District Chandrapur.

-VERSUS-

CCUSED 1) Mr. Atul Madhukar Khadilkar
Age about 51 years, Occupation - Director,
Plot No.A, 1-2, MIDC Area,
Ghuggus, District Chandrapur.

2) M/s. Lloyds Metal and Energy Limiled
Address: Plot No.A, 1-2, MIDC Area,
Ghuggus, District Chandrapur,
Represented through its Director
Mr, Atul Madhukar Khadilkar,

QFFENCE UNDER SECTION 15 READ WITH SECTION 16 OF THE
ENVIRONMENT (PROTECTION) ACT,1986

Learned Advocate Mr. P. S. Sahare, for the complainant
Learned Advocate Mr. S. S. Jainwar , for the accused
JUDGMENT

_ (Passed on 11.07.2023)

The accused are facing prosecution for the offence under
section 15 read with section 16 of the environment (protection) act,1986

2 In brief the case of the prosecution is as under;

699
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The complainant Mr. Ashok Marotrao Kare, Regional Officer
of the Maharashtra Pollution Control Board, at Chandrapur {For shori
"MPCB"] has filed the present complaint alleging that the accused have
committed the offence under section 15 read with section 16 of the Environment
(Protection) Act, 1986. He is authorized to file complaint under the Provisions of
the Environment (Protection)Act,1986.

3 It is contended that accused Surjagadh Iron Ora Mine of M/s. Lloyds
Metal and Energy Limitted and is represented by accused No. 1 Atul Madhukar
Khaditkar who is the director of accused No.2- company. The accused No. 1
directly in-charge of and responsible Lo the company for the conduct of business
of the company as well as the company and responsible for the above project
and compliance of various provisions cf the above Environmental Laws. It is
contention of the complainant that the accused committed the offence punishable
under section 15 read with section 16 of the environment (protection) act,1986.

4, The accused No.1 and 2 appeared before the Court. Today they
remained present before the Court. | have framed the charge against the
accused. It is sumitted that it is first offence and the accused want to voluntarily
plead guilty for the offence leveled against the accused. The accused has filed
separate application in respect of plead guilty before the Court at Exh.12

5 | have confronted the contents of the application from the
accused . Moreover, consequences of plead guilty are also narrated to
accused .However, the said accused remained firm on the decision to confess
the guilt with the minimum punishment.

6. The learned advocate for the complainant board submitted that as
per documents filed on record and as per the SOP the accused has paid the
fine amount of Rs. 5.48 Crores by D.D. number 262195 dt 31-01-2023. Hence,
minimum penalty be imposed.

-
i .

The accused and his advocate submitted that this is the first case
filed against the accused The accused do not have antecedents. Therefore, the
accused submitted that leniency be shown while passing the sentence and
prayed for minimum fine. As accused voluntarily pleaded guilty, it appears to be
first offence of accused. Therefore, in my opinion it is just and proper to direct the
accused to pay maximum fine amount. Hence,| pass the following order:

ORDER

L. Accused No. 1 and 2 are hereby convicted vide section 246(3) of the
Code of the Criminal Procedure for the offence under section 16
punishable under section 15 of the Environment(Protection) Act, 1986.

700
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Page 3
@ Accused No. 1 and 2 jointly and severally sentenced to pay fine of
Rs. 45,000/ (Rs. Fortyfive Thousand Only ) in defaults simple imprisonment
far 20 daue
W UMJH -
3.

The copy of judgment be supplied to the accused free of cost

(Self typed pronounced in open Court)

Lhngstally sipaweil
sﬁ;mt:z:man

MUHAMMAD
L FANIF SHAIlID

bare
FIERERT]
18:5G:29 =0530

Date : 11-07-2023 (S.M.H. Shahid)
Judicial Magistrate, First Class,Aheri
(J.O CODE MH-2613)

-
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CLEARANCE -

, The Director
LLOYDS METALS AND ENERGY LIMITED

Lloyds Metals & Energy Limited, A2, 2nd Floor, Madhu Estate,
Pandurang Budhkar Marg, Lower Parel Mumbalr,Mumbal "
City,Maharashtra-400013

ENVIRONMENTAL

Subject: Grant of Environmental Clearant:e (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your apnllcatlon for Environmental Clearance (EC)
in respect of project submitted to_the _Mmrstl:y vide proposal number
IAIMH/MIN/408171/2022 dated 04 Dec 2022, The. partaculars of the environmental

_ clearance granted to the p_o@t eire as below T A e o

|

1. EC Identification No. E 23\1\001 MH116613
= 2. File No. 1045/348/2005-1A.11(M)
| 5 3. Project Type ._ xpansi
! B 4. GCategory L lE i ekl s i ne W
‘ A | > 5. Pro;ectr'Actmty includmg 1(a) Mlnln ofmmera[s
! = Schedule No. S
! a2 6. Name of Project urjagarh Iron Ore Mine of M/s. Lloyds
: Metals & Energy Limited
‘-_ <[ 7. Name of Company/Organization ' LLOYDS METALS AND ENERGY
! [n 1 LIMITED
Z 8. Location of Project Maharashfra
9. TORDate N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtupus Environment Single-Window Hub)

s (e-signed)
Pankaj Verma

Date: 24/02/2023 Scientist E
IA - (Non-Coal Mining sector)

{(Pro-Active and Responsive Fqﬁcﬂftaﬁon by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23A001MH116618  File No. - J-11015/348/2005-1A.1(M) Date of Issue EC - 24/02/2023 Page 1T0 2
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Governmefna af hdia

Mi mstry of. Enwronment I‘afeat and Climate Ghange

; bk (Impact Assessmeﬂt EItvtsmn) :

......

***

4 o

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi- 110 003.

Dated: 24% February,2023

M/s Lloyds Metals & Energy L|m|’;ed

" A2, 2nd Floor, Madhu Estate,

Pandurang Budhkar Marg, Lower Parel,
Mumbai — 40001 3, Maharashtra.

Subject: Surjagarh Iron Ore Mine of M/s. Lioj;ds Metals & Energy Limited for mining of
Iron Ore with production capacity of Iron Ore: 10.0 MTPA (ROM), Waste: 1.768 MTPA

(Total

Excavation: 11.769 MTPA) along with crushing and screening plant(250 TPH — 2

No. Semi mobile Jaw Crusher, 200 TPH — 4 No. Mobile Jaw Crusher, 200 TPH — 4 Nos.
Mobile/Semi Mobile Screens, 400 TPH — 5 Nos. Mobile/Semi Mobile Screens, 200 TPH

—6 No

o e - -SUGAGAMN - Tebsik Etapalliy- Distriet-Gadchiroll;: Maharashtra*ﬁ “Environniental ‘Cl
Butdusdieh “Niolation urider SOPY "'regé’r’dmg"

Sir,

s. Mobile Cone Crusher) in the mine lease area of 348.09 Ha located near Vi!lage

e P S A B e g R i A St A I (L T R e, A

This has reference to the online broposal no. IA/MH/MIN/408171/2022 for grant of

. Environmental Clearance to M/s. Lloyds Metals & Energy Limited for mining of Iron Ore

in Surj
Waste:

agarh Iron Ore Mine with production capacity of Iron Ore: 10.0 MTPA (ROM),
1.769 MTPA (Total Excavation:11.769 MTPA) along with crushing and screening

plant (250 TPH - 2 No. Semi mobile Jaw Crusher, 200 TPH - 4 No. Mabile Jaw Crusher,
200 TPH - 4 Nos. Mobile/Semi Mobile Screens, 400 TPH - 5 Nos. Mobile/Semi Mobile
Screens, 200 TPH - 6 Nos. Mobile Cone Crusher) in the mine lease area of 348.09 Ha,
located near Village Surjagarh, Tehsil Etapalli, District Gadchirolli, Maharashtra.

2,

The details of the project as ascertained from the document submitted by the

Project Proponent and as revealed from the discussions held during the meeting, are
given as under:

i. The mine lease area falls between the Latitude:19°36'58.96"N-19°38'21.48"Nand
Longitude: 80°20'57.12"E- 80°22'32.84"E and falls under the Survey of India
Toposheet No: 65 A/6 (New Toposheet No E 44C8) and falls in Seismic Zone-ll.

ii. The proposed project activity is listed at schedule no. 1(a) Mining of Minerals and falls
under Category “A" of the schedule of the EIA Notification, 2006 as the mine .lease
area is greater than 250 Ha and appraised at the Central level.

iii. Details of previous Environmental Clearance (EC):

et Jor?

3rd Floor Vayu Biock' _

CRTANCE s st

3

EC Identification No. - EC23A001MH116618  File No. - J-11015/348/2005-IA.1i(M)  Date of Issue EC - 24/02/2023 Page 70 3




e L - S Pee

. d. The Project Proponent initially obtgined Ervironmental Cleararice (EC) vide letter - - .
dated 29.05.2008 for Surjagarh lton ©re mining project of M/s'Gadchiroli Metals-and. -
- - Minerals for-prozzion -capacity; of- 3.0, MTPA of Iron Ore by opencast mechdnizeit - -
method involving total lease "area of 348.09 Ha under the provisions of EIA:™
Notification, 1994. - : , :
e. Then, the Project Proponent obtained the approval of change of name of project =
company from M/s. Gadchiroli Metals and Minerals Ltd to M/s Lloyds Metals and ]
Engineers Ltd vide letter dated 07.02.2007. .

iv.  Details of Terms of Reference (ToR):

d. Initially, the Project Proponent obtained EC on 29.05.2006 under EIA, 1994 and the
. ' EC was valid for a period of 5 years only and the Project Proponent operated the mine
£ 3 after 2011 without obtaining EC under EIA Notification, 2006 and hence the project
) falls. under violation case. The Project Proponent did not submit the application under
Ministry’s Notification S.0 1530(E) dated 06.04.2018. '
e. Hence, the Project Proponent obtained Terms of Reference under Violation as per
Lo Ministry's-O-M-dated-7thduly;2021-vide ToR tetter dated—18:07.2022 for Surjagarir ™ -
i- Iron Ore Mine of M/s. Lloyds Metals & Energy Limited with production capacity of Iron
ore (RoM) of 10.0 MTPA along with crusher and screening plant (250 TPH — 2 No.
Semi mobile Jaw Crusher, 200 TPH — 4 No. Mobile Jaw Crusher, 200 TPH — 4 Nos.
+ +.ae - Mobile/Semi Mobile Screens, 400.TPH —.5 Nos. Mobile/Semi Mobile Screens, 200
foAa  TPHS 6°Nos. Mobile Cone Crusher) over an extent-of 348.09 Ha: -+ -~ - -+ =7

| V. Details of Mine Lease:

The Project Proponent submitted that initially mining lease was granted vide Lr.No -
MMN-1104/C.R.683/Ind-9 dated 13.04.2007 for a period of 20 years over an area of ;
348.09 Ha and mine lease deed was executed on 03.05.2007 for the period upto i
02.05.2027.
i The Gouvt. of Maharashtra vide Order No: MLV-G-14-(2)/2017/1086, dated 02.05.2017
has granted approval for a further extension of 30 years. The Supplementary lease
deed for extension of lease period was executed on 03.12.2021 and the mine lease
is valid up to 02.05.2057. '
The project proponent vide email dated 10.01.2023 has also submitted the fresh
} certification of incorporation made on 25.04.2017 conséquent upon change of name
from “ Llyods Metals and Engineers Limited " to “Llyods Metals and Energy Limited"

Vi. Land Use/Land Cover of the Mine Lease Area:

Private land Nil
Forest land

348. 09Ha falls in the Bhamragarh Reserve Forest.

Total Mining lease] « 09Ha
area (MLA)
Private land  for}-
cruster, workshop &
othei  infrastiucture
outside the MLA _ J

W

|EC Identification No. - EC23A001MH116618  File No. - J-11015/348/2005-1A.1I(M)  Date of Issue EC - 24/02/2023 Page 3 7“04




AT

- -|Additionak- im‘ermatton The*F”reJect Progonent submiitted: that AHe. Fareﬁt Qrearance has ’(V.
: (n any) - - |been obtained from MoEF&CC Vide Letter No. F.No- 8-31/2005 . - .
... - |[FC..dated 23.03.2007. under section-2 . of the Foresff ~ . '
.« .e <0 |(Conservation) Act, 1980 for. : diversion : of 374.90° ha. of
i Danoedt sl ReseNed/Protected)‘Zudpi Yorest: :land-. for Iron-Ore - miningy| . -~ .
Tk transmission: line and approach road. in favour-of M/s Lloyds| ==
Metals. and Engineers Limited (LMEL),-PP also submitted that ,
348.09 ha is the mine lease area and the baiance area is for road
and transmissmn line. :
vii. Mining Plan details: -
Review of Mining Plan with|Letter No. GAD/FE/MPLN-862(2)INGP-2022 -
Progressive Mine Closure Plan|Date « 03.2022 '
approved by Indian Bureau of] :)
Mines Mine lease o O9Ha
area
{Mineral Iron Ore
\alidity 2022-23 to 2026-27
Mining Parameters Quantitative Description
Method of Mining Full y Mechanized (FM) Opencast mmlng method ,
— otal Geojo_gncel Reserves 927 M!l[ Tpns AN sl LA £ it 0 o [t st SR
Total Mmeab]e Reserves . 204 MII!.Tons
Life of mine _|oyears (Likely to increase after future exploration)
Bench ‘Height 10m ]
Bench Width More than 15m
Individual bench slope 80°
Overall pit slope 45°
Drilling/Blasting Drilling using 115/150mm diameter drills with 10%

sub grade drilling. Blasting by SME and electronic
initiation system for safe blasting operations at the|

mine.
Crushing/Screening . ROM ore to be excavated from the mine will be sent _
* |to the screening plant to segregate -the ore itol .- ) '

different size. Oversize boulders will be crushed in
the primary jaw and secondary cone crusher for size
reduction as per the plant requirement and buyer’s
specification. This will be done in the crusher and
screen unit located within the mine lease area.

RoM oulput size 0 ~ 550 mm size

Transportation details By Road utilizing the public railway sidings at abouf
150 kms distance (3 nos. - Mul RS, Manikgarh,
Balarshah RS), besides direct des‘nnatlon by road to|
different buyers

Dumpers capacity 30 T Dimpers
'7 R

EC Identification No. - EC23A001MH116618  File No. - J-11015/348/2005-1A.1(M) Date of Issue EC -24/02/2023 = Page ﬂ7ﬁ
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- |Waste - Generation - andl Waste [Plan Period!Conceptual ~ Total - |

= IManagement . . Management| (Mil.cum) | .Period | (Mit.cunt)s(
EARO R o b s o | (Mitoum) | :
Road- e 746 o 449 « 195

g ' maintenance
Dumping o 742 .« 173 e 915

N O _' Total « 488 . 622 « 110 ||
Groundwater intersection [Mine Depth: Upto 480m AMSL
Water Table: 260m AMSL
} No Groundwater intersection is envisaged due to

mining operations.

viii. Water requirement:

Total water requirement (1200 KLD (Make up) Fresh water 1200 KLD
: Treated water (112 KLD
Source Bore well and Surface Water
. [Permission. . . . . . [The Project Proponent submitted the NOC obtained from

-[CGWA: - “vide - - CGWA/NOC/MIN/ORIG/2022/14843 for]
Groundwater abstraction of fresh water of 70m3/day for the
- period upto 20.03.2024. Aliocation for surface water is under
process from Department of Water Resources, Government

of Maharashtra. Chief Engineer has recommended and the
final allocation letter is awaited.

ix. Nearest village / town/ highway/railway station / water bodies/monument.

Particulars Particular's Name Distance &Direction
: Bande « 1km,$S
Village ; ;
ﬁ Town Etapalli : 26 km, S .
National Highway (NH- |
o 353C) 45 e
'ghway State Highway (SH- .
363) -
Railway Station Ballarshah . ; . 157 km
o Bande river * Rk,
Kappe N « 95km,N
Water Body
Akeran N “ Bk
- - > )
Dumme N .

: - kJ e
EC Identification No. - ECZ3AVUIMH 116618  File No. - J-11015/348/2005-IA.1(M) Date of Issue EC - 24/02/2023  Page 5 5750 6
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1. Jambla river

e :M '.

Presenca of Enwronmentaily Sensm\:e arnas in the study area:

¥
Forest Lanlerotected Yes/No Detalls of Certlfrcatelletter!Remams
Area/Environmental  Sensitivity] . _
Zone

Forest Land

Yes

v |there s an upward: revision 1'Qf rates o NPV
An amount of Rs.2,49,93,618/- (Rs.Two

Project Proponent submitted that Forest
clearance has been already obtained for
374.90 Ha (comprising 348.09 ha of mine
lease area and balance area for approach
road and transmission line) vide letter F.No-
8-31/2005 /FC dated 23.03.2007.

The Project Proponent has deposited
Rs.34,26,51,000/~ (Rs. Thirty Four Crores
twenty six lakhs fifty one thousand Only) as
NPV amount with DCF Bhamragarh in
Caorporation Bank, New Delhi vide DD
no.633149 dated22.02.2007. The project]
authority has also given an undertaking to
pay the cost of additional amount in case

crore forty nine lacs ninety three thousand
six hundred and eighteen only)paid towards|
compensatory afforestation and
Rs.8,60,639/-(Rs. Eight lacs sixty- thousand
six hundred and thirty-nine only) paid for|
afforestation over 13.00 ha degraded forest
area (together deposited through DD
no.633149dated 22.02.2007 in CAMPA
Fund respectively.

National Park

No

Wildlife Sanctuary

No

Project Proponent submitted that Wildlife
map has been authenticated by Chief

Eco-Sensitive Zone(ESZ) /Eco-
Sensitive Area(ESA)

No

\Wildlife Warden.

Schedule-1 species

Yes

Sloth bear and Pea Fowl! are the Schedule-I
species found in the Study area. List of Flora
and Fauna has been vetted by the Foresd
Dept.

Status of Wildlifé Conéervatidn
Plan

Yes

Wildlife conservation plan was vetted by,
Wildlife Institute of India (WI1), Dehradun and
forwarded to the Principal Chief Conservator]
of  Forests (Wildlife) vide WiII-
EIA(AR)/Gadchiroli-2005dated 23.10.2006
with & financial provision of Rs. 1,47,03,440/

The Project has deposited Rs.53,25,440/-

AN
W

——

sl

" } F
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_wde DD no14367? daied 03.07. 2;13? iﬁl»'-‘
g & ot gt et Ao favour . of  Dy. -Conservator of Faieuty:
P R R e - Bhamragarh The Dy. Conserssimm -of =
E "=y e : Foreets Bhamragarh has raised a dema: 1({,,_;
‘deposit the balance amount of: |
Rs 93 78,000/-. The amount off
Rs.93,78,000/- deposited through RTGS|
: vide UTR no. KKBKR2202210130524 3957‘ ‘
=Pt W 4 - — } - - |dated— 13-10.2022 in-- favour. of-- -
: Conservator of Forests, Bhamragarh to thls
effect. PP also submitted that the different
safeguard measures as per approved plan
T ' i.e., scil moisture conservation measures,
;‘} ¢ fire protection measures and awareness
programs have been implemented.

The Project Proponent has. submitted the

——————— — —updated-"Site-Spesific Wildlife Maragement — - - —---

Plan” to State Forest Department vide letter
dated 23.12 2022.

Xi. Green beitfplantatlon detalls, _

Proposed area for green ' + 17 Ha (3,750 Saplings during 2022-23 to
belt/plantation _ 2026-27)

Budget for green plant& plantation tillCapital Cost Rs.26 Lakhs
the end of life of mine. Recurrmg Cost - Rs. 4.0 Lakhs per annum

DUUHUL |[L®1] IIUIDCIY
Additional information (if any) At present gap filling plantation has been carried
out in the safety zone area and good avenue
plantation in the road from Hedri to Alapalli is also
completed. So far, about 18,590 trees havé been|’

: } ) planted in both these areas. Avenue plantation
- along mineral transport road ared will be carried
out.

7.5 m barrier & non-mineralized zone + 17 Ha

xii. Baseline details:

Baseline Data (Air / Water / Noise / Soil / Ground water table/ others)
Period of baseline data collection March - May 2022

Season (Summer / Pre-monsoon/  |Summer Season
Post-monsoon / Winter)
Precdominant Wind direciion (From) |W & N'A ) 4
Ambient Air Quality (10 locations)  [PP rcported that the concentrations of PM10

\ ranged from 47.7-78.6 ug/m3, PM2.5: 18.8-34.9
7
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lron as Fe,| « 07-0.15 « 03-0.12
mg/l _
Nitrate » 60-341 s 60-2250
Nitrogen as|
N, mg/l :
Fluoride as BDL BDL
F, mg/l '

Soil quality (9 locations) Parameters Core Zone Buffer Zone

) S {JH + 28 e 98-7.76

Electrical - e B « 20-
Conductivity 312.50
(umho/cm)
Total Organicj, « 92 « 21-1.12
Carbon (%)
Nitrate as N| + 6 e B0-
(Kg/Ha) 231.70
Phosphorus e« 23 o 10-7.82
(Kg/Ha)

. Sodium - 9 > 63-18.40

I\ (mylkg)

pg/ma3.

e

g, SO2: wzzft ugxmaanct NGZ 14 £ 27. g

“u Noise levei (10 loeations) Day Time: 5'1 9 60 1B {A)
- Night Time: 40.6:~-58.6 dB (A) -

- |Water. QUEJ-"M- ' Parameters | - Surfac_e - Ground
; ' water (3 water . (9
. _ locations) focations) .
qu at 25°C s 10-7.52 o 99 - 8.02
Total 255 - 360 268-712 .
Dissolved
Solids, mg/l _
Chloride as 45 - 55 « 50-202
Cl-, mg/|
Total 120 - 245 180 — 585
Hardness
(as CaCO3),
mg/!l
Total 135 -2056 160 - 410
Alkalinity (as
CaCQ03),
mg/I

.. ISulphates.as|..

IR T W

— T

-ty Wy 80 '—"}?‘Sa P'j - LY :."-" J
..'-'~°-v-;'-"-'-;'-.‘.-l621:5@"3:;-?-'_.'- D gy sOtpary st R Uy T
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. oAl

[Potassium :

Q620 | vsi-
- lfKg/Ha) 7 - N

152,80

Traffic Study : The maximum V/C ratio on these stretches of the
“lfroad is 0.17 which is under category “A” LOS.as| .
per the IRC guideline. Post expansion, there will
be additional of 59 Trips/Hr. Further the maximum
V/ICratiowill go tip to 0.28 and the'fevelof service
(LOS) will be in Category “B" which represents a
zone of stable flow. Existing road network of the|
area easily accommodate the additional traffic
% due to expansion of 10 MTPA without any adverse
e limpact.

xiii.  Public Hearing (PH) Details:

Acvertisement for PH with date (Name of] 002022 Bl il
major national daily and one regional

vernacular daily newspaper) . |Local Newspaper: Daily Lokmat (Marathi)
National Newspaper: The Times of India

; e R s B (English) - 3

Date of PH ' |« 10.2022

\Venue - NiyojanBhavan, District Collector Office,

- Gadchiroli District, Maharashtra

Chaired by Additional District Magistrate

Main issues raised during PH Public asked for improvements in village road

infrastructure, electricity, education facilities,

medical facilities, employment etc. and
expressed their concern about water quality,

road, efc.
Budget proposed for addressing issues|Rs.58.71 Crores (Capital cost), Rs. 21.45
il j raised c_iuring PH - [crores per annum (Recurring cost)

xiv.  Details of CTE/CTO, Certified Compliance Report, Past production details: -

Consent to Operate (CTO) [Consent to Operate issued by the Maharashtra Pollution
Control Board vide Lr No: Format1.0/CC/UAN.NOO000O
122378/C0O2111000155 dated 02.11.2021 for production
capacity of 3.0 MTPA for the period upto 31.03.2023.
Certified Compliance ReportCertified Compliance Report (CCR) issued by the
(CCR) Integrated Regional Office (IRO), Nagpur vide F.No; 3-
32/2006 (ENV)/10689 dated 02.12.2022. Site was|
conducted by IRO on 26.10.2022. 1t is also submitted that]
jvide letter dated 03.01.2023, 'R0 Nagptir has subrnitted

\/I\ UL ¢

:|EC Identification No. - EC23A001MH116618  File No. - J-1 1015/348/2005-IA.11(M)  Date of Issue EC - 24/02/2023 Page 9 ol7 1 0




e b .=‘_-."’,-; SRR 11 répfy agalnst thie observatlon ‘made by IRO durmg t?!&’g‘ R
e . " |site inspection on 26.10.2022. 8%
~ [Past production details [The District Mining Officer, . Gadchtroh vide Lr No Desk—"..'

218r.ClI. M|n|nq!LIayds}34722 dated- 28.06.2022- has}. - ..
certified the pas past production detail for the period 2007 08. to i

2021-22.

XV. Detalls of Vlolatlon

Initially, the Pro;ect Proponent obtained EC on 29.05.2006 under EIA, 1994 and
the EC was valid for a period of 5 years only and the Project Proponent operated the mine
after 2011 without obtaining EC under EIA Notification, 2006 and hence the project falls .
under violation case. The Project Proponent did not submit the application under }
Ministry’s Notification S.0 1530(E) dated 06.04.2018. The Project Proponent submitted ~
the revised budget for the violation period 2011-12 to 2022-23 (upto 4th Dec, 2022) that
included the damage assessment from Rs 7.30 Cr to Rs 26.64 Cr and the penalty
provisions as per SOP dated 07.07.2021 from Rs 0.59 Cr to Rs 5.48 Cr.

a. Remediation, Natural Resource Augmentation Plan, Community Resource
~Augmentation Plan:

~ Remediation Plan

NComp : T

¢ Monent{Refriedi| - . - ot|..: :
c'Reme ation Pr Deii%npt Locations |Ratelal -gfjt:tl Year! | Year ll | Year il
" |diatio|oposed , Qt

n y.
Soil Moil i.Series|13 Villages |@10 ,
sture C |aof SMC fincluding P {L.akh 13 130,0(65,00,060,00,0 | 5,00,00
onservalin villag jarsulgundi |s eac| ~|0,000f 00 00 0

Land [tion and| es [GP villages| h
Envir|Augme | ii. Aug 5 Alda

1a. A ; ‘s
onme| ntation |mentati | =
nt | of grouJon of gr|"S: 52N4e@8 L oy 00,(5,00,008,00,00{8,00,00 D
nd wate| ound w |* Pa‘{gglgu aon| ] 000 | 0 0 0 -
r resour|ater res |’ i
ces | ources
i. Augm
entation|13 Villages i ; . . .
Air E /Revamincludingl_—"’ LS L [147,0{100,00,40,00,0{7,00,00
idhion Dust Su ping of arsulgundl S1(0,000f 000 00 0
2a. i ppressi|village r|GP villages
; on oads
i.Truck|2. NHa X
mounte [nd State Hi 63'00(,0' 556000'0 b,Og,OO 5,0g,00
d coad s|ghways (Et ‘ !
AN

P

7,.
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weep mlapalitoAst] | ] Ll %
N achine f| hi-363) | .. | | e
- ' or miner| . e ;
al trans
portatio |
n roads ;
i. 1200 i
0 Nos. f
Sapling| r -
avenue|, -
plantati 1ll't E!tlap Rsl12
Plantati| o7 lon alito Allap |@Rs |12, 4 4417 00,00 7.00,00|7,00,00
: antati g the ro ali & Etapa|.175/,00 000 0 0 0
) on / Gre{3 7|1l to Bhola [plant| 0| ©
enbelt d|, .. : pali
uding m
{ 2b. | Plant| evelop aintana
| TN OO i = _.
T 3 years| T T R - -
| e T Block
! Plantati
! oninvilll2. Pars|@Rs|3x
E ages ( falgundi, Ba|.115/ 206'38'0 2'33’00 2'33‘00 _2_'33'00
@2000 | nde, Hedri [plant|00 '
| saplings
i / village)
; i. Wate
Rs
rTreat 1. Parsal G 15,00,| 5,00,00 | 5,00,00 | 5,00,00
ment Pl{gundi, Ban e 3 000 0 0 0 !
ant in vil| de, Hedri e
fages
ii. Ren
ovation
of villag|2. Hedri, @Rs
| e ponds| Parsalgun | 5| 110,00, 4,00,00| 4:00,00 |2,00,00
)} with bat di, Peta, T h ea 8 000 0 0 0
Tt Water hing co |odsa, Uder '
- |Water T tructi a ch
3a. Envir reatme | MStrUc 2
onme| .5 +/0N of gh{ .
nt ats
iii. Provi
sion of
~ Bore W
ells with{13 Villages |@Rs
overhealincluding P|.7 La 1391.00, 70,00,0{11,00,0{10,00,0
d tanks jarsulgundi (khs e| 7| 000 | 00 00 00
for supp|GP villages| ach
ly of dri
nking w
ater

T




h camp th Camps o} | o | 126,00 t2,00,0{10,00,014,00,00}
7 lin sureo [nce in-ayel T 306 00 [ 00ucFE 0
“lunding |- ar [ 1 ] R T
villages |
ii. Malari
a & Bre ; '
ast Canf2. 13 no.| 13,00,/ 6,00,00 | 4,00,00 | 3,00,00
cer Prev| of villages 000 0 0 0
ention p :
rograms
3. Hedri,
Surjagarh, |
iii. Healt| Pursulgun
pupi Healh g el 31,20, 15,20,0| 10,00,0|6,00,00
amp, : : 000 00 00 0
. c Hea oA ch villag| a, F:‘arsa[g -
4a. |lth & ess. Mol ©8 undi, Aldan
" | Safet squ’ito " di, Todsa,
Y | ontrol | Nander
iv. Door -
~ |step am _ «+ 0 « 0 « O
odBulaneely o T T e, QO O
facilty f[* Ambull =1 35000 0 0 0
Or surro 00 0 0 0
unding-{- - ¥ 0 0 0
village
S
v. Estab
lishment
of Sanit{5. Pursul
ary nap |gundi, Hed 15,00,/ 5,00,00 | 5,00,00 | 5,00,00
kins AT |ri & Aldand 000 0 0 0
M vendi i
ng mac
hine
i. Dev
elopme
Eco par ];t 21; Eg ° =
Biolo |k, Encoo-Parka tapa LS 15,00,/ 8,00,00{5,00,00|2,00,00
gical furagem| per gu li 000 |. -0 . 0 0
5a. |Envir|ent of B idalinas
o e ot Fre
on ..t%em'lz Hedri
ii. Devel|2. edri,
opment | Surjagarh, 7.38,0 3,58,00 2,08,00 2.03,00
N of Bainb| Pursulgun
AW
— | i
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oo plantldi; Manger.f . bbb o w e Hec” e ¥
ation i [Bande.Pedf: .- 17| J DAL A 2
vmagla, Parsalg| - | | -} e . NE

es |undi, Aldan| - ' PR et
di, Todsa, | ~ ' e A
Nander i

6.52.6/3,91,00,
0.000| 000

78.30,0]
00

183,30,
000

Total .

Natural Resource Augmentation Plan

o To| Total C
; e N Activit N .
'\E 5 Compon Prop'os{-:- Descripti{Location [Rat{tal| ost staar|1Vear i Wear i
3 ent d on s e |Qt R _ _
, V.| Rs)
i Setting of
't _ an Apiary R _ﬂ
H I I and empl
! oyment p|Etapalli f
's. rovided t jor Apiary
i 1 o local vil{Centre a Lslq 8,40,00]3,00,0]3,00,0]2,40,0
1| L 2. lagers an|nd cultiv 1.0 00 00 00
1 ' d productlation in v o o
: CREaIY ion ofho_ illages
l _ ation & ney bee |
Daveion n e;acr; vil
% ag
} frr;ir;tk;)g Promotio|13 Villag
y and bio n of apic |es includ
! 5 NaturalR drversy u!tu;c,'fas g Parg (SIS 02-060;0140;00, 140,00, 112,60
’1 " | esource heries, d| ulgundi 00 000 | 000 | 000
5 Augment airy farm |GP villag
; ation Pla etc. es
" n " |Aldandi, | @
Augment|Tumurgu|Rs.| . 4
3 1 ation of V|nda, Par|5 ||  [25,00,0( 15,00, | 6,00,0 | 4,00,0
c illage po |salgundi,| ak 00 | 000 | 00 | 0O
nds |Todsa, Y|hs/
elchal, |VP
5 Nos. R
ain water @
V%ra(;lej:g harvestin|Peta, Pa. Rs.
echarge |9 PIts to firsalgundi 3 1) 144 55 015 00,0(3,00,0{2,00,0
2a. & Water echarge |, Aldandi{ak | 5 00 00 00 00
COnaay ground w|, Todsa, |h e
Sfiof ater level| Nander |ac
of the ar: h
a.
\\_ﬂl s l o
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T T
B oases

Jpravisisntiiic @] o
Tof logse [Adandh jgg | |- | T
T Vapion cn [HBgat g | 6 | 18,00,01 12,00, 1.3.08.013,00,0
1 P  |aeks in.vi Manger. |0 1 ~00 |.000.| 00 | Q0
o IBande, J " - Hhe N
llage are harweda ac B o o
as - : h . W
' B 153,40, 75,00,{ 55,00, | 23,40,
e 000 | 000 | 000 | 000
Community Resource Augmentation Plan
T|Total C
s N Activity D ioti Rat g: o
Lompo Propos eSCTIPHY | ocations | Year | |Year Il |Year lli
nent on e Q| 5.y
ed y| Fs)
yl|
i. L |10
ocal emp{1. Local vil| 00 |L|50,00,0{35,00,0|10,00,0{5,00,00
loyment (| lagers |no|S| 00 .| 00 00 0
Training) ' | 8. -
|tk CRED edri Villa | .| L|7,00,00,]5,00,00,2,00,00]. .
. | @
'gplomg 2.Peta, PalRs,| |- N
nt of SH | Salgundi 15 L1 _ 155 66 0115,00,0[5,00,00]5,00,00
G and fin|Aldandi, Tiak 5177651 0™ 10" [0
ial aid odsa, Nan| h/
c i der- |SH
.OmRmLSI Socio- G
1a. (MY R€S Econo [~ i
ugment mic En|. K
. vironm |endu leaf .
atlon Pl “ent [hub cant]>: E3%h Vil 6,00,00{2,00,00 [2,00,00[2,00,00
an er for coll A0S0 S P L5}3 0 0 0 0
% iy anchayats _
d dispers
al
iv @
. Pr 4. Each vill|Rs.
omotion | 29€ @nd ©12 LIy 143 00,0 15,00,00{5,00,00[3,00,00
of local pll Sntralacajak 3| aq ™ T g
ay, cultur demy at Kr| hs
: ishnar |ea
es, b
5 Construc|Central Sp LS L. {1,30,00,|{50,00,040,00,0/40,00,0
| a tion & malorts Acade S| 000 00 00 0G|
\\,\, B
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s like Ba
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hildren fr
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a further

my at Kris |~
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periodof
two year
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Academy

Archery |
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gement o
f Commo
n Vehicle
Repair §

1. Etap

ali, Allapalif
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9,00,00
0

3,00,00

3,00,00
0

3,00,00

hops-in
Main Ch
OWKsS .

CBSER
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School

Hedri

Infrastr
ucture
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pment

10 bedde
d Primar
y Health
Center

Hedri
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n each P
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o
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2 AR R BT s TR R R RS TN i e e

E . .-[Toweresi8 Comwgl [ f - - f ot e o op PO
' ; . - tablishm |nication fa|. . |- |60,00,0{50,00,0 6,00,004‘,9@-;&@ -
, ~ |ent for coleility ivsur| - || 00} -00 | O |-Q |-
e - ' i “Immunicalroundings| | | . | - | T
tion : _ o
18,58,0(12,24,0/5,67,00(67,00,0
Sub Total Il (Rs.) 0,000 | 0,000 | ,000 00
: § 26,64,0(16,90,0(8,05,30[1,68,70
Grand Total (1 -+ 11 + Il (Rs.) ._ 0.000 | 0,000 | ,000 | ,000

Summary of Remediation, Natural Resource Augmentation Plan, Community
Resource Augmentation Plan

« No Description ' Estimated .
Cost ' Rs.
_ _ Crores) ( 3
1 Remediation Plan . ‘53
Z Natural Resource Augmentation Plan . + 53
3 Community Resource Augmentation Plan + 58
- - | Total Bamage-amount to be-given under bank guarantee|- - -Rs 26.64- et il B

b. Penalty provisions as per Ministry's SOP dated 07.02.2021 - ...

) The Project Proponent submitted the revised estimation of penalty provisions as
per SOP dated 07.07.2021 as mentioned in table below:

Particulars Amount (Rs in Cr)
1 % of the capital cost of Rs. 54 Crores Rs.0.54 Crores
0.25% of total turnover of Rs. 1975.54 Crores| Rs.4.94 Crores
Revised Penalty to be paid to SPCB Rs.5.48 Crores

xvi. Rehabilitation & Resettlement (R & R) Plan: The Project Proponent submitted that *)
the mining activities will be carried out within the mine lease area only. The entire J
mine lease area is a Forest area falling under Bhamragarh Reserve forest. The
Forest clearance for the entire forest area is obtained. There is no population within
the ML area. Hence, R& R does not arise.

xvii.  Details of Court Cases: . .

Court Case The Ministry vide letter dated 18.07.2022 requested the
Secretary, Dept. of Environment to initiate action under the
provisions of section 19 of the Environment (Protection) Act,
1986.

N e
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|The Maharashtra Pollution Control Board f‘ ed a case 'a&@’w

Lloyds Me{ai and Errargy Ltd under E (P) Act 1986 (Seérbion thE:
16 and. 19) vide case no 128/2022 on 06.12.2022. PP-;K'-
submitted the certified copy of the court case filed before thef
Hon'ble Judicial Magistrate, First Class Aheri vide case no:
128/2022 on 06.12.2022.

The Project Proponent. submitied an undertaking vide letter]
dated 28.12.2022 stating that there are no other pending cases

against Surjagarh Iron Ore mines of Lloyds Metals & Energy
Ltd.

) } xviii.  Affidavit/Undertaking details:

Undertaking-  of
Proponent

ProjectlProject Proponent submitted an Undertaking vide letter]

dated 18.06.2022 stating that "we undertake to comply all|
statutory requirements and judgment of Hon'ble Supreme
Court dated 2nd August 2017 in Writ Petition (Civil) No.
114 of 2014 in the matter of common cause versus Union
of India &Ors”.

“|Declaration  of -
‘|Proponent

ProjectProject Proponent has given ‘declaration that “the datal

given in the EIAJEMP report are factually correct to the
best of our knowledge".

Undertaking of Consultant Consultant submitted an undertaking vide letter no nil

stating that "the prescribed ToR is complied ‘with and
incarporated in the EIA Report. This report is based on the,
information and data obtained from approved Mining Plan,
site visit & field study carried out by specialized agencies/

experts.— T e data generatedand given in the EIATENIP
Report are factually correct”.

xix.  Details of the Environmental Management Plan (EMP):

Activitieé Capital cost (Rs. in Recurring cost
\} Crores) . (Rs. in Crores/annum)
Air Environment « 255 « 485
Water Environment o 400 o 141
Plantation E »f‘réi(] « 085
Safety « 500 » 011
Other « 830 + 689
Total o 475 a 411
%j\. ~1(—
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Detaiks of prcject cost and emp!oyment

h F’artlculars m— (Rs In Crore)

Total cost of EMP (Capital CosiiCapital Cost of EMP — Rs.4.425 Crores .
of EMP + capital cost of PubliciCapital Cost of Public Hearing — Rs.58. 7‘1_Cr0res

hearing) Total Cost of EMP = Rs.63.135 Crores
Project Cost Rs 364.28 crores.

Employment 5000 people (Direct and Indirect)

3. Observation and Recommendation of the Committee:

The EAC noted that the initially, the Project Proponent obtained EC on ’ }
29.05.2006 under EIA, 1994 and the EC was valid for a period of 5 years, as per Hon'ble
Supreme Court Judgement dated 2.08.2017 and the Project Proponent operated the mine
after 2011 without obtaining EC under EIA Notification, 2006 and hence the project falls
under violation case as per Ministry's SOP dated 07.07.2021.

The Project Proponent presented the KML file to indicate the site features in the

- study. area..The Projeet Propenent informed-the EAC-that-on the northern- side;, :the

" nearest VIIIage is Moharli, and 6n western side, thé nearest wllage is Bande on eastern

side, the nearest village is Mallampardi and on the southern side, the nearest village is
Hedri. The area is approachable from Gadchiroli via Etapalli-Allapalli- Ashti Road-and -

there are three railway sidings are located in this region. The Project Proponent informed

the- EAC that the mine is presently operating with a production capacity of 3.0 MTPA of

Iron Ore and now it is proposed to expand the production to 10.0 MTPA (ROM).

The Project Proponent informed the EAC that the mine was in operation since
2007. PP also informed that the mine was not in smooth operation and hampered from
time to time being a sensitive area (Gadchiroli) owing to frequent Naxalite issues. The
mine operation was disturbed from time to time with frequent Naxalite issues from 2007
_ to 2019 which includes major incidents in the year 2007, 2011, 2013, 2016 and 2019. Tilf
the year 2021-22, only 3.207 Mill. Tons of Iron Ore was mined and 85% of the granted )
EC capacity (3.0 MTPA) was achieved only in the 2021-22. Since the past 14 years, no
progress was made in mine development due to the reason which was beyond the control
of the Project Proponent. The company suffered irreparable loss of several lives of
employees apart from the huge financial loss. Further, the Project Proponent informed
the EAC that the various additional measures have been undertaken to operate this mine.
The Proponent also informed that the several infrastructure facilities, health care facilities
and basic amenities have been provided to the local community.

The Project Prop;onent presented the certified compliance report dated
02.12.2022 issued by the Integrated Regional Office, Nagpur before the EAC. The Project

- L
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Proponent informed the EAC that the land has heen already idenitified for establishrment

of Biodiversity Park and will be developed. There is also no moveméht of animsis:in e

vicinity of the mine lease area. The EAC opined that the Project Proponent needs to install .-
the cameras all around the mine lease area to identify and ensure the movement of :*
animals. The EAC noted that the earlier Wildlife Conservation Plan was vetted by the .
Wildlife Institute of India (WIl) in the year 2006 and the Project Proponent needs to update .

the Wildlife Conservation Plan. The Project Proponent informed the EAC that the latest

- Site Specific Wildlife"'Management Plan has beén prepared and the Prc'JJ“ect”PFopﬁﬁenf
-submitted. the latest Wildlife Conservation Plan to State Forest Department vide letter .

dated 23.12.2022. The EAC asked the Project Proponent whether any beneficiation is
proposed. The Project Proponent informed that no beneficiation is proposed and only dry
screening proposed and no beneficiation facilities exist in the mine lease area. The
Project Proponent informed that the pilot scale study for utilization of Banded Hematite
Quartzite (BHQ) is under process. The EAC was of the view that the low grade Iron Ore

_needs to be effectively utilized. The EAC observed that the Project Proponent is

proposing to to install stationery integrated Screening and crushing plant of 2000 TPH which
is not a part of the prescribed Terms of Reference (ToR) issued by the Ministry vide letter
dated 18.07.2022. However, the Project Proponent informed the EAC that the proposal
to install stationery integrated Screening and crushing plant of 2000 TPH has been

:ncluded in the EIA/EMPreport and discussed - during public hearmg The Project . .

Proponent informed the EAC that the budget of Rs.58.71 Crores (Capital cost) has been
earmarked to address the issues raised during Public Hearing with a timeline of three
years.

_ The EAC noted that the Project Proponent has calculated the ecological
damage assessment from the year 2018 instead of the year 2011 which is not relevant.

The EAC asked the Project Proponent to revise the budget of the damage assessment
and the penalty provisions as per SOP dated 07.07.2021 for the violation period by
considering it from the year 2011 onwards. The Project Proponent vide email dated
27.12.2022 submitted the revised budget for the violation period 2011-12 to 2022-23 (upto
4th Dec, 2022) that included the damage assessment from Rs 7.30 Cr to Rs 26.64 Cr
and the peﬁalty provisions as per SOP dated 07:07.2021 from Rs 0.59 Cr to Rs 5.48 Cr.
Then the proposal was again placed before the EAC on 28.12.2022 for due deliberations
on the revised damage assessment and penalty provisions. The project proponent
submitted the damage assessment and penalty incurred up to date of filing of application
for EC under violation SOP for the period 2011-12 to 2022-23 (upto 4th Dec, 2022). The
EAC agreed with the submission of the Project Proponent's revised estimation for the
violation period 2011-2022-23 (upto 4th Dec) for the damage assessment of Rs 26.64 Cr
and Rs 5.48 Cr as per penalty provisions of SOP dated 07.07.2021. The Project
Proponent also informed the EAC that the Maharashtra Pollution Control Board filed a

case against M/s Lloyds Metfal and Energy Ltd under Section 15, 16 and 19 of
Environment (P) Ac: 1986 vid.: case no 128/2022 (CNR No: MHGAQ7(.010802072) on

06.12.2022 and also the PP submitted tiie certified copy of the court case filed befure the

Hon'ble Judicial Magistrate, First Class Aheri vide case no: 128/2022 on 06.12.2022.

NN ] B
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L * Further, the’ Prqect Proponent‘ submitted an undartakmg vide leuer dated 2& 12,3522 X
"statmg that there are no other pendmg cases against Surjagarh tron Ore mmes fJf Ltaydss

| Metals & Energy Ltd

' After_detailed deliberations made isy=#x Project Proponent and the Consultant,
the EAC (Non-Coal Mining) recommended the proposal during the EAC meeting held
during 27-28 December, 2022 for grant of Envrronmental Clearance (EC) under Ministry's
SOP.dated 07.07.2021 for Surjagarh Iron Ore Mine of M/s. Lloyds Metals & Energy
Limited for mining of Iron Ore with production capacity of Iron Ore: 10.0 MTPA (ROM),
Waste: 1.769 MTPA (Total Excavation:11.769 MTPA) along with crushing and screening
plant (250 TPH — 2 No. Semi mobile Jaw Crusher, 200 TPH — 4 No. Mobile Jaw Crusher,
200 TPH — 4 Nos. Mobile/Semi Mobile Screens, 400 TPH — 5 Nos. Mobile/Semi Mobile
Screens, 200 TPH — 6 Nos. Mobile Cone Crusher) in the mine lease area of 348.09 Ha,
located near Village Surjagarh, Tehsil Etapalli, District Gadchirolli, Maharashtra subject 3
to the specific conditions in addition to the standard EC conditions applicable for non-coafl
mining projects. '

4, The matter was examined in the EAC in accordance with the Environmental
Impact Assessment Notification, 2006 and further amendments thereto and the
undersigned is directed to say that the Ministry of Environment Forest & Climate Change
after accepting the recommendation of EAC dunng its 8th EAC (Non-Coal Mining)

. meeting. held-during. 27-28. December, 2022 hereby accords Environmental Clearance. .- . -
(EC) to M/s. Lloyds Metals & Energy Limited for mining of Iron Ore in Surjagarh Iron Ore
Mine with production capacity of Iron Ore: 10.0 MTPA (ROM), Waste: 1.769 MTPA (Total
Excavation:11.769 MTPA) along with crushing and screening plant (250 TPH — 2 No.
-Semi mobile Jaw Crusher, 200 TPH — 4 No. Mobile Jaw Crusher, 200 TPH — 4 Nos.
Mobile/Semi Mobile Screens, 400 TPH — 5 Nos. Mobile/Semi Mobile Screens, 200 TPH
— 6 Nos. Mobile Cone Crusher) in the mine lease area of 348.09 Ha, located near Village
Surjagarh, Tehsil Etapalli, District Gadchirolli, Maharashtra subject to compliance of the
terms & conditions and the environmental safeguards mentioned below:-

A. SPECIFIC CONDITIONS:

i.  This Environmental Clearance will be valid upto 9 years as the life of the mingis @ )

years.

ii. EAC recommended for an amount of Rs. 26.64/- Cr towards Remediation plan and
Natural and Community Resource Augmentation plan to be spent within a span of
three years. The details of Remediation plan, Natural resource Augmentation plan
and Community Resource Augmentation plan with budgetary provisions are
mentioned below:

Summary of amount for Remediation Plan, Natural Resource Augmentation Plan and
Community Resource Augmentation Plan

\] Jo~
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“Description +

Remediation

Plan

6. 53

Natural Resource Augmentation Plan’

« 83

ICommunity Resource Augmentation Plan _

o 28

Total

« b4

;g Remediation Plan
Caomp
onent|Remedi
Remelation Pr
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_ |diatio{oposed

n
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ot

al
Qt
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Year |

Year Il

1a. ’
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Cfudingm| .o T
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3a.

| |Water
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r Treat
ment Pl
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de, Hedri
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Sub Total 11l (Rs:) 0,000 | 0,000 | .000 | 000

iii. Total budgetary provision with respect to Remediation plan and Natural &
Community Resource Augmentation plan is Rs. 26.64/- Cr. Therefore, Project
Proponent shall be required to submit a bank guarantee of an amount of Rs. 26.64/-
Cr towards Remediation plan and Natural and Community Resource Augmentation
plan with the SPCB prior to the grant of EC.

Wn
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- Remediation plan shall be oomp{eted in"3 years whereas bank quarﬁntee shaft be
for 5 years; The bank guarantee will be reféased after. successful implemantaticr
of the remediation plan and Natural and Community Resource Augmentation Pl <
and after the recommendation by regional office of the Ministry, Expert Appra:bal
Committee-and approval of the Regulatory Authority.

The Project Proponent shall be required to remit the amount of Rs 5.48 Cr as per °

penalty provisions of SOP dated 07.07.2021 into the fund maintained by the
concerned State Pollution Control Board. EC shall be issued on submission of proof
regarding-thesame, . .. —— . .0 e e . —— -

- The Environmental Clearance wﬂl not be operatlonal till such t[me the Pro}ect
Proponent complies with all the statutory requirements and judgment of. Hon'ble
Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014
in the matter of Common Cause versus Union of India and Ors.

State Government concerned shall ensure that mining operation shall not
commence till the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of judgment of Hon'ble Supreme Court dated the 2ndAugust 2017 in

Wit Petition{(Civil}-No—114-0f-20-14-in-the-matter of- Commen-Cause-versus-Union--

of India and Ors. :
The Project Proponent should install the continuous ambient air quality monitoring

stations (CAAQMS) as per the scientific study and in consultation with CPCB/SPCB.
The.real time data so generated should be displayed digitally at entry and exit gate

-+ of mine lease area for public display and-shall be linked to server of CPCB/SPCB.
The Project Proponent needs to monitor the air quality, noise level and ground

vibration during drilling and blasting at the edge of the mine, near the village, crusher
and at other sensitive receptors and such collected data shall be submitted quarterly
to the Ministry's Integrated Regional Office.

The Project Proponent shall effectively utilize the low grade Iron ore.

The Project Proponent has submitted the “Site Specific Wildlife Management Plan”
to State Forest Department vide letter dated 23.12.2022. The instant EC shall be

P

Xiil.

Xiv.

XV.

functional upon the proof of submission of funds for updated/ approved above said
plan and its initiation/commencement by Forest Depariment to IRO/Ministry. Till the
time “Site Specific Wildlife Management Plan” is approved, funds are deposited with
State Govt. and plan is initiated/commenced, the project proponent shall restrict its
production upto 3.0 MTPA. _

The Project Proponent should follow-up the status of implementation on Wildlife
Management and Safety Plan from the Forest Officials and the same shall be
submitted to the Ministry's Integrated Regional Office in the six monthly compliance
report.

The Project Proponent needs to install the cameras all around the mine Iease area
to identify and to ensure the movement of animals.

The Project Proponent needs to establish the parks like butterfly park, biodiversity
park etc., in the already identified land as committed by the Project Proponent before
the EAC.

The Project Proponent needs to implement the recommendations of the Slope
stability study carried out by CSIR- Central Institute of Mining and Fuel Research,
Dhanabad. The implementation status of the same shall be submitted to the
M:inistry's Iniegrated FRegional Office (IRC) along with the six tmonthly ccinpliance

raport.

N\U -
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XVl The Pro;eot Proponent shall adhere to thef recommendaims‘rs ef tﬁa E—?raund vibration 1 *
" study carried out by CSIR- Central Institute of Mining and Fuel Raseafch, Dhanabad.
The implementation status of the same shall be submittecito thie finisiry's lntegrated-
- Regional Office (IRO) along with the:six monthly compliance report. . ,
xvii.  The Project Preess=nt needs to install the permanent water- spﬂnkd_ers ‘atong the haul
road and the approach road. 10 nos. of fog canon/mist sprayer of atleast 40 m throw
shall be installed at various locations in the mine lease area. Effective dust
suppressmn system shall be adopted at the transportation site and in the other parts
of the mining lease to arrest the fugitive dust emission.
xviii. The air pollution control equipment's like bag filters, vacuum suction hoods, dry
fogging system etc. shall be .installed at Crushers, and other areas prone to air
pollution. PP shall take necessary measures to avoid generation of fugitive dust
emissions. The dense planation shall be carried out in the vicinity of the crusher. The
Stack emission monitoring of the Crusher shall be carried out at periodic intervals.
xix.  Vacuum cleaner for cleaning of dust.from permanent haul road within the Iease area
and workshop for vehicle washing facility shali be provided. }
xx. The Project Proponent needs to install the proposed rooftop rainwater harvesting
structure and additional rainwater harvesting structures within 6 months from the date
of issue of this EC.
xxi. The budgetof Rs. 58.71 Crores to address the concerns raised by the public including
in the public hearing to be completed within 3 years from the date of start of mining
operations. PP shall comply with all action plans made for public hearing concerns
and make regular maintenance and record the progressive activily outcomes.
-+ xxii: The Project Proponent should- adopt: the proper mitigation measures -as. proposed- - .. ..«
© T under EMP wilh budgetary provision of Rs.4.425 Crores. The adoption of mitigation™ <+ =
measures and monitoring of the same as proposed in the EMP shall be done under
the supervision of the qualified environmental personnel. The implementation status
of the same shall be submitted to the Ministry’s Infegrated Régional Office. 8
xxiii. ~The Project Proponent should establish in house (at project site) environment
laboratory for measurement of environment parameter with respect to air quality and
water (surface and ground). A dedicated team to oversee environment management
shall be setup at site which should comprise of Environment Engineers, Laboratory
chemist and staff for monitoring of air, water quality parameters on routine basis
instead of engaging environment monitoring laboratories/consultants. Any non-
compliance or infringement should be reported to the concerned authority.

xxiv. The Project Proponent needs to complete the entire peripheral plantation under _

* green belt; safety barrier plantation and gap plantation within three years from the )
start of mining operations. The project Proponent should plant quality sapling of ’
appropriate height of native and fruit bearing species. In case of tall transplants
(seedlings) the seedlings should have proper trained root stock with root biomass
commensurate with seedling height to ensure good growth after out planting.
Plantation shall be undertaken in consultation with the State Forest Department. The
Project Proponent shall make the actual count on the saplings planted and its survival
rate and in case of failure of achievement of 95% survival rate, action plan for
achieving the target survival rate shall be submitted to the Ministry’s Integrated
Regional Office.

xxv.  The Project Proponent needs to submit the action taken report on plantation, damage
recovery, Natural Resourcn Augmeniation Plan (NRAP), Community Resotirce

\ Augmentation Plan (CRAF) annually to the Ministry's Iniegrated Regional Gifice
\'V}

g
.._.\),r.
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XXVil.
- XXViil.

XXiX.

XXX.

XXX

XXXii.

XXXiii.
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+

: which should be monitorable and verrflable The pcmod of addreosmg iheaso tssu&& u

. resiricted. to a period.of 3.years. © ..
As committed by the Pro;eot Proponent mu[tf speolahy ho pr*‘a} srroﬂ ,':ze eoﬂbﬁse‘tmi’{ _'?j

The Project Proponent shall provide the solar pumps to the local farmers. :
The Project Proponent shall explore the passibility of using electric/CNG/Solar based
equipment's-and machineries to reduce the diesel consumption:

Approval/permission of the CGWA/SGWA: shall be obtained before draWIng ground -

water for the project activities, if applicable. State Pollution Control Board (SPCB)
concerned shallnot rssue-Gonsent torOperate-(C:FO)hH the pro;ectproporrent’obtarﬂ%’
such permission.

The Project Proponent shall also organize employment-based apprenticeship/
internship training. program every year with appropriate stipend for the youth and
other programs to enhance the skill of the local people. The data should be
maintained for the training imparted to the persons and the ouicome of the training,
for the assessment of the training program should be analyzed periodically and

improved accordingly.
The Project Proponent needs to obtain the permission for withdrawal of Surface water

-ﬁmrthe—aepmmnbo%wﬁesommmmwmmshﬁé"béfore start ~

of mining operations of this instant EC.
The Project Proponent should perlodloalfy monitor and maintain the health records

of the mine workers digitally prior to mining operations, at the time of operation of

mine and. post mining operations. Regular surveillance shall be carried through,
regular occupational health check-up every year for - mine workers. PP shall also-

organize medical camp for the benefit of the local people and also the monitor the
health :mpacts due to mining activity.

The mining lease holder shall, after ceasing mining operatlons under take regrassing
the mining area and any other area which may have been disturbed due to their
mining activities and restore the land to condition which is fit for growth of fodder,
flora and fauna etc. The implementation report of the above said condition shall be
submitted to the Ministry's Integrated Regional Office o

- XXXIV.
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B.

The Project proponent shall take necessary other clearances/permissions under
various Acts and Rules if any, from the respective authorities / department.

STANDARD CONDITIONS

A. Statutory compliance |

1. This Environmental Clearance (EC) is subject to orders/ judgment of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

2. The Project proponent complies with all the statutory requirements and judgment
of Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Union of India &Ors before
commencing the mining operations.

3. The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the
Preject Proponent throtigh their tespective Department of Mining & Geolegy in
str:ct complizince of Jurigment of i lon'ble Supreme Ceurt dated 2nd August. 2017
in Writ Petition (Civil) ido. 114 of 2014 in matter of Common Cause versus Union

of India & Ors.

—“\?1
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T Office. Memorandum. No. Z-11613/57/2014-IAH (M), dated 20t Octoner 2014,
titled::*Impact of mining -activities on. Hahitations-Issues related to’ the: miwing
Projects  wherein Habitations and -villages are - the -part of mrne iease‘: &r@-ﬁs or
Habitations and viltages are surrounded by, th mire [éasearea’.. ™ -

‘5. A copy of EC letter will be marked to concerned Panchayat / Iocal NGO ete. if-any,
from whom suggestion / representation has heen received while processmg the
proposal. ,

6. State Pollution Control Board/Committee shall be responsible for display of this EC
letter at its Regional office, District Industries Centre and Collector's office/

~ Tehsildar's Office for 30 days. _

7. The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in
vernacular language of the concerned area. The advertisement shall be done
within 7 days of the issue of the clearance letter mentioning that the instant project
has been accorded EC and copy of the EC letter is available with the State :
Pollution Control Board/Committee and web site of the Ministry of Environment, }
Forest and Climate Change (www.parivesh.nic.in). A copy of the advertisement
may be forwarded to the concerned MoEFCC Regional Office for compliance and
record.

8. The Project Proponent shall inform the MoEF&CC for any change in ownership of
the mining lease. In case there is any change in ownership or mining lease is
transferred. PP needs to apply for transfer of EC as per prows:ons of the para 11

v v of ElA Notification; 20{}6 as amended from tlme to tlme % o 5

e T I T R
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. Air quallty momtonng and preservation

9 The Project Proponent shall install a minimum of 3 (three onhne Ambient Air
Quality Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind
direction based on long ternt climatological data about wind direction such that an
angle of 120° is made between the monitoring locations to monitor critical
parameters, relevant for mining operations, of air pollution viz. PM10, PM2.5, NO2,
CO and SO2 etc. as per the methodology mentioned in NAAQS Notification No.
B-29016/20/90/PCl/l, dated 18.11.2009 covering the aspects of transportation and
use of heavy machinery in the impact zone. The ambient air quality shall also be
monitored at prominent places like officg building, canteen etc. as per the site
condition to ascertain the exposure characteristics at specific places. The above
data shall be digitally displayed within 03 months in front of the main Gate of the N
mine site. }

10. Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall be
carried out in areas prone to air pollution wherein high levels of PM10 and PM2.5
are evident such as haul road; loading and unloading point.and transfer points.
The Fugitive dust emissions from all sources shall be regularly controlled by
installation of required equipments/ machineries and preventive maintenance. Use
of suitable water-soluble chemical dust suppressing agents may be explored for
better effectiveness of dust control system. It shall be ensured that air pollution
level conform to the standards prescribed by the MoEFCC/ Central Pollution

Control Board.

(A
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_1 1 . case, lmmedlate mining scheme enwsages mtwsecttan of ground W»tt%r f«%ﬁi;
then Environmental Clearance shall become operational only after receiving formal _
clearance from CGWA. In case, mining operation involves intersection of ground
water table at a later stage, then PP shall ensure that prior approval from CGWA
and“MoEFCC is in place before such mining operations. The permission for -~
intersection of ground water table shall essentlally be based on detailed hydro-
geological study of the area. . _ s :

12.Project Proponent shall regularly monitor and malntam records W. rt ground water -
level and quality in and around the mine lease by establishing a network of existing
wells as well as new piezo-meter installations during the mining operation in
consultation with Central Ground Water Authority/ State Ground Water

? Department. The Report on changes in Ground water level and quality shall be
4 submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and
State Groundwater Department / State Pollution Control Board.
13.The Project Proponent shall undertake regular monitoring of natural water course/
_ water resources/ springs and perennial nallahs existing/ flowing-in-and around-the — --— -—-
"~ mine lease including upstream and downstream. Sufficient number of gullies shall
be provided at appropriate places within the lease for management of water. The
parameters to be monitared shall include their water quality vis-a-vis suitability for
usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction
..and/ or alteration be made to water bodies during mining- operations without -
justification and prior approval of MoEFCC. The monitoring of water courses/
bodies existing in lease area shall be carried out four times in a year viz. pre-
monsoon (April May), monsoon (August), post-monsoon (November) and winter
(January) and the record of monitored data may be sent regularly to Ministry of
Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the

trerndamatysison six-monthly basis.

14. Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal
contamination in runoff shall be monitored along with Total Suspended Solids
(TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TFSS). The

:3 s monitored data shall be-uploaded en the website of the company as well as

NI displayed at the project site in public domain, on a display board, at a suitable
location near the main gate of the Company. The circular No. J- 20012/1/2006-
IA.Il (M) dated 27.05.2009 issued by Ministry of Environment, Forest and Climate
Change may also be referred in this regard.

15.Project Proponent shall plan, develop and implement rainwater harvesting
measures on long term basis to augment ground water resources in the area in
consultation with Central Ground Water Board/ State Groundwater Department. A
report on amount of water recharged needs to be submltted to Regional Office

MoEFCC annually.
16. Industrial waste water (workshop and waste water from the mine) should be

properly collected and treated so as to conform to the notified standards prescribed
from ti ne to timc:. The star.Jdards shail be prescribed through Conseril to Operzie
(CTO) issued by concernel State Poilution Cotitrol Board (SPCB). The workshop

\)\J effluent shall be treated aiter its initial passage through Oil and grease trap.
——
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“~ <= - the consumiption of water shall be taken _,ancf reported to the R’egnahaf Office of .. _f_ Py
R the MoEF&CC and State F’e{;utmn ¢ 'ﬂ;m Q%mg@ﬁm%e : el

. .Nar% amd vlt‘aratfon momtorfng i fs}rev.fearzﬁan G me
18.The peak particle velocrty at 500m dlstance or wrthm the nearest habitat:on
whichever is closer shall be monttored perlodlcaily as per apphcable DGMS
guidelines.
* 19.The illumination and sound at night at project sites d[sturb the vnllages in respect
of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations. Habitations
" have a right for darkness and minimal noise levels at night. PPs must ensure that
the biological clock of the villages is not disturbed; by orienting the floodlights/
masks away from the villagers and keeping the noise levels well within the
prescribed limits for day /night hours. )
20.The Project Proponent shall take measures for control of noise levels below 85
dBA in the work environment. The workers engaged in operations of HEMM, etc.
should be provided with ear plugs /muffs. All personnel including laborers working
in dusty areas shall be provided with protective respiratory devices along with
adequate training, awareness and information on safety and health aspects. The
PP shall be held responsible in case it has been found that workers/ personals/
Iaborers are working wrthout personal protective equrpment

bl 4
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AL 'Mlmng plan i

21.The Project Proponent shall adhere to approved mining plan, inter alia, including,
total excavation (quantum of mineral, waste, over burden, inter burden and top soil -
etc.); mining technology; lease 'area scope of warking ( method™ of minifg; -
overburden & dump management, O.B& dump mining, mineral transportation
mode, ultimate depth of mining, concurrent reclamation and reclamation at mine
closure; land-use of the mine lease-area at various stages of mining scheme as
well as at the end-of-life; etc.).

22.The land-use of the mine lease area at various stages of mining scheme as well
as at the end-of-life shall be governed as per the approved Mining Plan. The
excavation vis-a-vis backfilling in the mine lease area and corresponding
afforestation to be raised in the reclaimed area shall be governed as per approved
mining plan. PP shall ensure the monitoring and management of rehabilitated
areas until the vegetation becomes self-sustaining. The compliance status shall be
submitted half-yearly to the MoEFCC and its concerned Regional Office.

VI. Land reclamation

23.The Overburden (O.B.), waste and topsoil generated during the mining operations
shall be stacked at earmarked OB dump site(s) only and it should not be kept active
for a long period of time. The physical parameters of the OB / waste dumps / topsoil
dump like height, width and angle of slope shall be governed as per the approved
Mining Plan and the guidelines/circulars issued by D.G.M.S. The topsoil shall be

used for land reclamation and plantation.
A~
wet K= 8
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24.The slope of dumps shall be vegetated in scientific manner with suitatile native: - -
species to maintain the slope stability, prevent erosion and surfage run off. THg, ..
selection of local species regaieies local climatic parameters and help in adaptatiofi” - - -
of plant species to the microclimate. The gullies formed on slopes should be -~
adequately taken care of as it impacts the overall stability of dumps. The dump
mass should be consolidated with the help of dozer/ compactors thereby ensuring
proper filling/ leveling of dump mass. In critical areas, use of geo textiles/ geo-
membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the
d.ump. s i s e P e - —

25 Catch drains, settling tanks and siltation’ ponds of appropr[ate size shail be
constructed around the mine working, mineral yards and Top Soil/OB/MWaste dumps
to prevent run off of water and flow of sediments directly into the water bodies

- (Nallah/ River/ Pond etc.). The collected water should be utilized for watering the

4 } mine area, roads, green belt development, plantation etc. The drains/

' sedimentation sumps etc. shall be de-silted regularly, particularly after monsoon
season, and maintained properly.

26.Check dams of appropriate size, gradient and length shall be constructed around

e ~ ~mine-pit-and-OB-dumps-te-prevent-stormrun-off and-sediment-flow-into-adjoiping - - ——

water bodies. A safety margin of 50% shall be kept for designing of sump structures
over and above peak rainfall (based on 50 years data) and maximum discharge in
the mine and its adjoining area which shall also help in providing adequate retention
~time period thereby allowing proper settling of sediments/ silt material. The
«.sedimentation pits/ sumps shall be constructed atthe corners of the garland drains.

VL. Transportation

27 No Transportation of the mmerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall construct a ‘bypass’ road for the

purpose of transpartation of the minerals leaving an adequate gap (say at least 200
meters) so that the adverse impact of sound and dust along with chances of

accidents could be mitigated. All costs resulting from widening and strengthening of
existing public road network shall be borne by the PP in consultation with nodal State
Govt. Department. Transportation of minerals through road movement in case of
existing village!/ rural roads shall be allowed in consultation with nodal State Govt.

Department only after required strengthening such that the carrying capacity of

} roads is increased to*handle the traffic load. The pollution due to transportation load
on the environment will be effectively controlled and water sprinkling will also be
done regularly. Vehicular emissions shall be kept under control and regularly
monitored. Project should obtain Pollution Under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers. [If applicable in case of road
transport].

28. The Main haulage road within the mine lease should be provided with a permanent
water sprinkling arrangement for dust suppression. Other roads within the mine
lease should be wetted regularly with tanker-mounted water sprinkling system. The
other areas of dust generation like crushing zone, material transfer points, material
yards etc. should invariably be provided with dust suppression arrangements. The
air pollution control equipments like bag filters, vacuum suction heods, dry fogging
sysiem etc. shall be installed at Ciushers, be:lt-conveyurs and othar areas prone to
ail pollution. The belt conveyor should be fully covered to avoid yeneration of dust

Ny
L
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while iransportaticn PP shall take necessary measures to avold generatlon of fugltWe
dust emissions. : .

VIlI. Green Belt

29.The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to arrest pollution
emanating from mining operations within the lease. The whole Green belt shall be
developed within first 5 years starting from windward side of the active mining area.
The development of greenbelt shall be governed as per the EC granted by the
Ministry irrespective of the stipulation made in approved mine plan. )
30.The Project Proponent shall carryout plantation/ afforestation in backfiled and -~
reclaimed area of mining lease, around water body, along the roadsides, in
community areas etc. by planting the native species in consultation with.the State
Forest Department/ Agriculture Department/ Rural development department/ Tribal
Welfare Department/ Gram Panchayat such that only those species be selected
which are of use to the local people. The CPCB guidelines in this respect shall also
be adhered. The density of the trees should be around 2500 saplings per Hectare.
... . ... Adequate budgetary provision shall be made for protection and cargoftrees, == . .
. .= -.31.The-Praject Proponent shall. make. necessary. alternative arrangaments for: Mveatock;,-\ S
feed by developing grazing land with a view to compensate those areas which are
coming within the mine lease. The development of such grazing land shall be done
in consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide
mid-day shelter from the scorching sun, should be scrupulously guarded/ protected
against felling and plantation of such trees should be promoted.

IX. Public hearing and human health issues

32.Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
- infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking )
water, medical health care, créche for kids etc. The housing may be provided in the 7T
form of temporary structures which can be removed after the completion of the project
related infrastructure. The domestic waste water should be treated with STP in order
to avoid contamination of underground water.

A. Corporate Environment Responsibility (CER)

33.The Project Proponent shall submit the time- bound action plan to the concerned
regional office of the Ministry within 6 months from the date of issuance of
environmental clearance for undertaking the activities committed during public
consultation by the project proponent and as discussed by the EAC, in terms of the

\ provisions of the MoEF&CC Office Memorandum No.22-65/2017-14.111 dated 30

w YA
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September, 2020. The. action plan shall be :mplemented withiby- Ehf@e y&ar‘% fﬂt
_ COmmencement of the: prcqec.t e

T

Xl. Miscellaneous

34, The Project Proponent shail prepare digital map (land use & land cover) of the entire

lease area once in five years purpose of monitoring land use pattern_and submit a
" report to concerned Regional Office of the MoEF&CC.

35.The Project Authorities should inform to the Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and
the date of start of land development work. .

36. The Project Proponent shall submit six monthly compliance reports on the status of
the implementation of the stipulated environmental safeguards to the MOEFCC &its
concerned Regional Office, Central Pollution Control Board and State Pollution
Control Board.

‘e

should be set-up under the control of a Senior Executive. The Senior Executive
shall directly report to Head of the Organization. Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit a
report to RO, MoEF&CC..

i e 38 The...concemed.. Regional . Office .of.. the.. MoEF&CC _shall randomly monitor
complrance of the stipulated conditions. The project authorities should extend full
cooperation to the MoEF&CC officer(s) by furnishing the requisite data / information
/ monitoring reports.

39. In pursuant to Ministry's O.M No 22-34/2018-IA.11l dated 16.01.2020 to comply with
the direction made by Hon'ble Supreme Court on 8.01.2020 in W.P. (Civil) No
114/2014 in the matter Common Cause vs Union of India, the mining lease holder
shall after ceasing mining operations, undertake regrassing the mining area and

AT

- 37.A separate ‘Environmental Management Cell’ with suitable qualified manpower . ...

any otherarea which may have been disturbed due to other mining activities and
restore the land to a condition which is fit for growth of fodder, flora, fauna etc.
40.The Ministry or any other competent authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.
. 41.Concealing factual data failure to comply with any or submission of false/ fabricated
data and of the conditions mentioned above.may result in withdrawal of this -

j clearance and attract action under the provisions of Environment (Protection) Act,
1986.

5. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention'& Control of Pollution) Act, 1974, the Air'(Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act,
: 1991 along with their amendments and rules made there under and also any other orders
. passed by the Hon'ble Supreme Court of India/High Court and any other Court of Law
; relating to the subject matter. '

i
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| Any appeal agamst this erw;ranrﬁeﬁtai clearance shall he w1th the Na’m:rrraihGreen’JL i
Trlbunal if preferred, within a period of 3¢ days as prescnbed under Sectlon 16 of the .

National Green Tribunal Act 2010

ICTRITR T

7.

oL

vii.

viii.

Xi.
xii.

This issues with the approval of Competent Authority.
Yours faithfully,

ey

(Pankaj Verma)
Scientist E
Copy to:

The Secretary, Ministry of Mines, Government of India Shastri Bhawan, New Delhi.
The Secretary, Department of Environment, Government of Maharashtra,
Secretariat, Madam Cama Road, Hutatma Rajguru Chowk, Nar!man Point,
Mumbai-400032, Maharashfra.

The Secretary, Directorate of Geology and Mining, Government of Maharashtra
Khanij Bhawan, Plot No.27, Shivaji Nagar, Cement Road, Nagpur - 440 010.

The Secretary, Department of Forests, Government of Maharashtra, M.S.Nagpur,

- Van.Bhavan Ramgiri Road. Civil-Lines,.Nagpur - 440 001.. _
-+ TheChairman - Central:PoliutionControl Board,- Parivesh Bhawan CBE}—cum—@fﬂce“'«' Wik

Complex East Arjun Nagar, New Delhi - 110 032.
The Deputy Director General of Forests (C), Ministry of Enwronment Forest and

Climate Change, Integrated Regional Office, Ground Floor, East Wing, New

Secretariat Building, Civil Lines, Nagpur- 440 001.

The Chairman, Maharashtra State Pollution Control Board, Kalpataru Point, 3rd and
4th floor, Opp. PVR Cinema, Sion Circle, Mumbai-400 022.

The Controller General Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur-
440001.

The Member Secretary, Central Ground Water Board, Ministry of Agriculture and
Irrigation, 12/1 Jam Nagar House, Shahjahan road, New Delhi 110011.

The District Collector, Gadchirolli District, Govt. of Maharashtra.

Guard File. -

PARIVESH Portal. §
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(Pankaj Verma)
Scientist E

Signature Not\Verified

Digitally sign&d by ankaj Verma

. e Scientist E {

Date: 2/24/2023 2:20:52 PM
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